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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
" Wednesday, 15th March, 1950

The House met al a Quarter to Eleven of the Clock

[ME. SPEARER in the Chair]

MEMBER SWORN 7
Dr. Zakir Husain (Uttar Pradesh)

ORAL ANSWERS TO QUESTIONS
INcoME TAX AND REVENUE FROM MERGED AND ACCEDED STATES

*868. Shri Sidhva: (a) Will the Minister of Finance be pleased to state
the total amount of customs revenue and income tax likely to be rccovered
annually from the States which have merged into Unions or acceded to the
Union of India?

(b) In how many States Incorue Tax and Customs Duty were leviable?

The Mipister of Finance (Dr. Matthai): (a) Customs for 1950-51—Rs. 83.50
lakhs approximately. Income-tax for 1950-51—Rs. 7,92 lakhs.

(b) Income-tux was being levied in Myso e, Travancore-Cochin, Hyder-
abad, Patiala and East Punjab States Union except in a few of the Covenant-
ing States, Bundi and Bhavanagar. An Industrial Profits Tax was being
levied in Indo e, and a tax at a flat rate was being levied on the net profits
of minor factories in Bikaner.

Customs duty was being levied in Travancore-Cochin, Rajasthan and
Saurashtra.

Dr. Deshmukh: Has the Government calculated the benefit derived by
those people who had Income-tax leviable incomes because of the non-

existence of Income-tax in the States?

Dr. Matthai: I am afraid I have not got the point of the question.

Dr. Deshmukh: Has Government calculated the benafit derived by those
people whose incomes were taxable for want of Income-tax being levied so
long? _

Dr. Matthai: No; we have not. .

Shri T. T. Krishnamachari: May I ask the hon.. Minister for Finance if
any agreement has been entered into by the States in Part B and the Govern-
ment of India in terms of the provisions of the Constitution, and if so, will
the hon. Minister lay a copy on the Table of the House?

(837)
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Dr., Matthai: On what subjeot?
8hri T, T. Krishnamachari: Regarding financial arrangements.
Mr, Speaker: Will the hon. Member repeat the question a bit loudly?

8hri T. T. Krishnamachari: I asked the hon. Mintster if any agreement
has been entered into between the States in Part B and the Government of
India in respect of financial arrangements that will ensue from 1st April, and
it so, will that agreement be laid on the Table of the House.

Dr. Matthai: Yes, Sir. Agreements have been made with the Part B
States on the basis of the recommendations of the Committee on the Financial
Integration of the States. I shall see if I could place at a very early date
the text of these agreements on the Table of the House. If my hon. friend

is referring to the question of the arrangements rega:ding Income-tex, I do
not know if he does . .

Shri T. T. Krishnamachari: Yes, and land customs also.

Dr. Matthai: As regards the application of Income-tax rates, the recom-
mendation of the Krishnamachari Committee is to this effect that the States
would be expeoted within a reasonable period of time to bring up their rates

of Income-tax to the same rates as prevail in the rest of India, and I think
the period allowed is somewhere about five or six years.

8hri A. P. Jain: May I know, Sir, if Part B States are going to be paid a
share out of the Income-tax on the same basis as the Part A States, and if
so, whether it is going to be the same proportion or a different proporbion?

Dr. Matthai: As the hon. Member is probably aware, the recommendation
of the Krishnamachari Committee on that subject is this. Where a State
under the Integration proposals stands to lose, the whole of the difference
between the federal revenue and federal expenditure would be remitted to the
State and its share of Income-tax would be set off against that. On the other

band, where a State has a surplus no grant is given but it will be allowed to
retain its share of Income-tax.

8hri 8idhva: May I know whether any percentage of the customs duty
which would be recovered from these States, would be paid to the States or
the whole amount credited to the Union?

Dr. Matthai: The whole will be credited to the Union.

8hri Jajoo: May I know, Sir, whether Income-tax will be recovered from
1st April, 1949, or from the current year?

Dr. Matthai: It depends on the tax in force. For example, if there is &
State in Part B which has no Income-tax at present, the rate that would be
charged in that State would be the lowest in any of the States.

Shri Jajoo: I did not ask the rate; I asked the date from which Income-tax
would be recovered.

Dr. Matthai: 1st April.
Shri Jajoo: 1949 or 10507
Dr, Matthai: 1950.

Dr. Deshmukh: May I lmow what justification there is for not levying

Income-tax at the same rates as in British India forthwith since customs duty
has been abolished?
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Dr. Matthai: We have accepted the recommendation of the Committee
on Financial Integration. The whole point of the proposal that they have
made is that a& reasonable period of time should be allowed to the States in
order to bring up their rates to the same level.

8hri T. T. Krishnamachari: May I ask the hon. Minister if he is aware that
article . . . .

Mr. Speaker: Will the hon. Member speak & bit louder? The House has
to hear the question.

S8hri T. T. Krishnamachari: May I ask the hon. Minister for Finance if
he is aware that artiole 278 envisages the entire financial operations as between
the States in Part B and the Government of India and therefore any agree-
ment that is made between these States and the Government of India has to
be a complete one. and if he is aware of that fact, would he tell us whether
any agreement has been entered into in regard to the entire matter?

Dr. Matthai: The agreement covers all the recommendations which have
been made by the Integration Committee and I take it their recommendations.
cover the whole fleld,

ALL.-IXDIA MEDIOCAL REGISTER

*869. Shri Sidhva: (a) Will the Minister of Health be pleased to sbate
whether an All-India Medical Register has been prepared?

(b) Is it a fact that the Medical Council of India has recommended the
preparation of such a register?

() Ts it a fact that all State Councils also have approved of such a regis-
ter?

(d) If the reply to part (a) above be in the negative, do Government intend
to take the work in hand now and if not, why not?

The Minister of Health (Rajkumari Amrit Kaur): (1) Not yet.
(b) Yes. -

(e) and (d). The State Medical Councils have generally agreed to the
maintenance of an All-India Medical Register. The Government of India are
therefore actively considering the question of promoting legislation to amend
the Indian Medical Council Act, 1983, with a view, inter alia, to making
provision for the maintenance of an All-India Medical Registe:.

Shri Sidhva: May I know when was this recommendation made by the
Medical Council of India to prepare a Register and why has it not yet been
completed ?

Rajkumarl Amrit Kaur: The recommendation was made a few months
ago. Naturally, the Government of Indin has to consult all the States and
answers from all the States have, even up till todsy not been received.

Shri Bidhva: Ts it not a fact that the States themselves have requested
the Centre to see that this Register ix prepared at an early date, and if so,
where is the delay?

Rajkumarl Amrit Kaur: We have only recently received answers from the
Btates. We asked the States whether they were willin fg agree to thir
becnuqe the Government of India was willing. Now, of course, the States
in Part B have also to ecome into the picture.
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Dr. M. M. Das: May I know the Dogrees and medical qualifications the
holders of which will be en:olled in this Register?

Rajkumari Amrit EKaur: The recommendations of the Medical Council are
that this Register should be prepared in three parts: (i) holders of M.B.B.B.
Degree of thc Indian  Universities, (ii) those holding foreign Degrees, and
{(iii) licentintes in lndia.

8hri S. 0. Samanta: Is it a fact, Sir, that the State of West Bengal has
prepared and recognized a register of qualified homoeopathic and ayurvedic
practitioners? 1f so, what are their numbers?

Rajkumari Amrit Kaur: I would like to have notice of that question.

~ Dr. Pattabhi: May I know why Mr. Sidhva’s questions are only two in
number this time?

Mr. Speaker: Order, order.

Shri Tyagi: Is it the policy of the Government to open the register of any
profcssion? T want to know why registers are being opened for medical pro-
fession only, when, for example, the registers of engineers have not been
opened ? v

Mr. Speaker: That is a matter of argument. They are going upon the
recomimendations of the Committee.

8hri Tyagi: Who will pay for the expenses?
Mr. Speaker: Order, order. Next question.

HoMmE GUARDS

*870. Seth Govind Das: Will the Minister of Home Affairs be pleased to

suate:
(2) the States where Home-guards have been organised;

(b) the number of persons who have received training during the last three
vears; and

(¢) whether it is proposed to rccommend the organisation of Home-guards
movement in those States where none exists at present?

The Minister of Home Affairs and the States (Sardar Patel): (a) and (b). A
statement is laid on the Table of the House. [See Appendiz V, annezure No. 9].

(¢) Government are content to leave this matter to the State Government’s
eoneerned.

&2 Nfare @ : 741 AEAT 541 ST F1 9 a7 T § F g TS
F ZrATET Y Ef oF @ T8 7 1T QEY g A AT FAN I ]
T &7 fra s D § fF opdy 3fA & fed grusa« Afaal a
foar 1 ?

Seth Govind Das: Ts the hon. Minister aware that training of Home Guards
is not conducted on identical lines in all the States? This heing so, are Govern-
ment feeling a necessity to issue di:ectives to the States’ Governmente?

Sardar Patel: No, Sir. It is left to the Provinces.
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Dr. Deshmukh: May I know what is the total expenditure incurred by all
the States on this scheme?

Mr. Bpeaker: Order, order. It will be u question for the State legislature.

Sardar B. S. Man: I would like to know whether these Home-gua~ds have
been given training in the use of rifles, and apart from rifle training in what
other weapons they have been trained.

Sarder Patel: Practically all the training that is giveu to the Police is given
to them. ’

8hri Sidhva: May I know whether the Defence Ministry has written to the
Home Ministry disapproving of the formation of these Home-guards?

Mr. Speaker: Has he any positive information over the point? Has he any
bagis for this question? .

Shri Sidhva: T know it, Sir.
Mr. 8peaker: Order, order.

8hri Raj Bahadur: May I know whether the Home-guards have been o ganized
in any of the Centrally Administered States?

Sardar Patel: No.

Prof. Ranga: Are the State Governments being supplied with the necessary
arms needed for their training?

Sardar Patel: Whenever the State Governments make a demand a supply is
given.

Dr. M. V. Gangadhara Siva: Arising out of answer to part (b), may 1 ask
how many MPs und Members of Provincial legislatures have been given train-
“ing?

Mr. Speaker: Order, order.

Shri Tyagi: Have not the Home Ministry appealed to the varions State

Governments to be self-sufficient in the matter ¢f the maintenance of law and
order and as far as possible, not to take the help of the military from the

Centre?
Sardar Patel: The Central Government have informed all State Govern-

ments ! be self-sufficient in the mutter of law and order and increase their
strength of the Police and wherever necessary supplement it hy Home-guards

and such other orgunizations.

1 want to correct one answer that 1 guve. Rajasthan has got 300 Home-
guards, Saurashtra has got 700 and Ajmer has 752. These a-e with regard to
the Centrally Administered Areas. _

Dr. Deshmukh: May I know if the statement contains the cost incurred on
the training of Home-guards?

Sardar Patel: No, Sir.
RETRENCHEMENT OF GOVERNMENT PERSONNEL

*871. Seth Govind Das: Will the Minister of Home Aflalrg be pleased to
state: ' '
' (s) how many of the retrenched Central Government Servants.have been
offered alternative jobs; and
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(b) what facilities have been assured to compulsorily retrenched hands for
their re-nbsorption in future?

The Minister of Home Affairs and the States (Sardar Patel): (s) The required
information is being collected and will be laid on the Table of the House when
available.

(b) 1 would invite attention to my reply to part (c) of 8hri R. K. Chaudhuri’s
Question No. 87 on 3rd February, 1950.

Faorwrmies To U.S.A. FINANCIERS

*872. 8bri Kesava Rao: (a) Will the Minister of ¥inance be pleased to state
what are the special facilities asked for by financiers in U.8.A. for investing
- capital in Indian industries?

() Have Government agreed to the facilities asked for?

(c) What is the amount of capital from U.S.A. invested in India during the
financial year 1949-50?

The Minister of Finance (Dr. Mattha{): (a) Government of India are not
aware that any facilities have been specifically asked for by financiers in U.8.A.
for investing in Indian Industries. They have seen from time to time in the
Press the views of various individuals regarding the climate that ought to be
oreated for encouraging foreign investments in Asia.

(b) The question does not arise.

(¢) So far as information is available the amount of Capital from U.8.A.
invested in Tndia during the financial year 1949-50 is Rs. 5,66,500.

Shri Rathnaswamy: May I know if any country other than U.S8.A. has
expressed its willingness to invest its capital in India?

Mr. Speaker: That will be outside the scope of the present guestion.

Prof, Ranga: In what manner do Government ascertain the information
regarding the investment of foreign capital in our country?

Dr. Matthai: Does the hon. Member want the source through which the
information is ocollected ?

Prof. Ranga: Yes.

Dr. Matthal: There is information that our Capital Issues Committee
receive from time to time and there is also information necessarily that the
Reserve Bank would get.

8hri Kesava Rao: What are the plans of the Government to attract move
capital from U.8.A.? ’

Dr. Matthai: Well, the Prime Minister made a statement last year, which
is the basis on which we are inviting capital.

Dr. Deshmukh: Are we to understand that there are no enquiries by any

U.S.A. financiers with regard to the terms and eonditioms available for the
investment?

Dr. Matthal: Are you speaking of the Government of India?

Dr. Deshmukh: I am asking the Government of India whethar there are
no enquiries from any capitalists from U.8.A. regarding the conditions and
terms on which investment is possible in India.
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dm' Matthal: From time to time discussions proceed, but there have beep
00 definite proposals so far, but there is & question that comes up later to which
I am going to give n veply and that will bear more directly on this point.

. Bhri T, T. Krishnamachari: May I ask if the hon. Minister is aware that
in the negotiations that were carried on between the Government of India and
the Government of U.S.A. in respect of o commercial treat , one of the con-
ditions insisted upon by the United States was for national treatment for ite
own capital invested in India? '

Dr. Matthai: I am aware, yes.

i Shn Raf Bahadur: May 1 know the amount of capital invested by U.8.A.
industrialists in India subsequent to the statement of the Prime Minister,
referred to by the hon. Minister?

Dr. Matthai: This is more or less the amount that has been invested.

Shri Raj Bahadur: Does the figure represent investment of capital subse-
quent to the statement or before the statement? |

_ Dr. Matthai: This figu:e is for the year 1949-50. The Prime Minister made
his statement in April, 1949,

Shri M. V. Rama Rao: Arising out of answer to part (c) may 1 ask what per-
-centage of the total foreign investment of capital in India this sum repre-
‘sents ?

Dr. Matthai: A very small percentage.

LaND REQUISITIONED FOR DEFENCE DEPARTMENT

*873. Dr. M. M. Das: Will the Minister of Defence be pleased to state:

(a) when the Government will release the cultivable lands requisitioned and
acquired by the Defence Department during last war;

(b) the total area of such lands in the country; and

(c) the compensationr paid to the owners of these lands?

The Minister of Defonce (8ardar Baldev 8ingh): (a) to (c). Over 88 per
oent. of land, including cultivable land, taken over during the last war, has
been releassed so far. The total area of land still retasined by Government
ocomes to 1,683,624 acres approximately and the amount of annual eompensa-
tion payable to the owners in respect of these lands is Rs. 25,00,000 approxi-
mately. It is Government’s policy to release without delay whatever land is
surplus to military requirements as soon as it becomes surplus, but owing to
the abno'mal situatiorr which still obtaims, it is mot possible to say when all
Iand finally considered to be surplus to military requirements will be released.

Pr. M. M, Das: Sir, may I know what compensation bas been given to the
owners of the land upon which permanent military structures have been erzoted
amd to the owners of land when that land is given back to them after a number

of years?
Sardar Baldev Singh: The amount of compensation varies from case to
<aso. It also depends on the locality in which the land is situated.

Dr, M. M. Pas: Mey I know the factors whieh are taken into consideration
in determining the rates of compensstion?



844 PARLIAMENTARY DEBATES [156ra Mar. 195"

Sardar .B.aldev 8ingh: The hon. Member knows that there are set rules
for determining the compensation. Local authorities are consulted and that
is the basis on which we proceed.

Dr. M. M. Das: May T know whethe: all the arrears of compensation in
respect of all the land owners have been paid off ?

Sardar Baldev 'Singh: I believe, Sir, that the compensation in most of the
cases has been paid. If the hon. Member has got any case in which compen-
sation has not been paid, I will look into it.

Bardar B. 8. Man: Sir, may I know in how ‘many cases the assurances
.which have been given to us on the floor of this House, that alternative land

will be given to those owners whose land had been requisitioned or acquired,
had heen adhered to?

Sardar Baldev 8ingh: As for exact information. T would like to have notice

of the question. But we are {rying our best to see that whatever assurances
are given or. the floor of the House are stuck to.

Shri Gautam: In how many cases has the land not been returned to the
person from whom it was requisitioned ?

Sardar Baldev Singh: I would like to have notice of that question.
5 Mfaex 71w Fa1 0 W F@ T § oRF AT g a0 g d
#1T 7 & ag (A arfow g€ & 7 ag sWied arog g€ € T T & IR
FE Frqadna fearaar g )

‘Seth Govind Das: Arc thee any such lands on which huildings had been
constructed but neither the buildings nor the plots of lands were returned to
the cwners .of such lunds and no compensation was paid to them?

gL qoRT Mg . F® 0Q F49 21 A &, goite qar fF AT
Il UF AT TIATH GO F AT A FGT AT AL FIg 0/ R
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Sardar Baldev Slhgh: There may be some such cases. Otmerwise, as I
have stated in reply to a question by an hon. Member, I may, please, be
informed of any such case within the knowledge of the hon. Member and I

promnise an enquiry into that.

‘Shri Deshbandhu Gupts: Sir, roay [ know whether it is a face that culi-
vable land and even gardens are still being requisitioned by wae Defence
Ministry, and a big mango garden has recently been given notewe of being
acquired near Gaziabad which forms an important source of supplw «f mangoes

to Delhi? "
Sardar Baldev Singh: There is no doubt that the land acquirew, 15 mostly
egricultural land and it is just possible that there may be gardens also on it.

Shri A. P. Jain: Are Government aware that apart from agsurances given
in this House to make land for land available, in certain cases definite promises
were given that land would be allotted in place of land and no such allotment

has been made, though several yedrs have expired?
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Sardar Baldev Singh: Sir, as far as I remember, I do not think I have giv_len
an sssurance that land for land will be allotted. As far as possible, T think
we will try our best to give land for land, but it is not possible in all cases.

w H.Asgguis‘_s.’wjﬁ_ﬁés di’,brlle’:ﬁbn-wg'-ﬁkjm
'éL&‘QQ‘—QWMJ’SK

Giani G. 8. Musafir: Has any compensation been paid for the land acquired
for the acrodrome at Palam?

gTEIT gRg fag . SAHr Awg @A Ege & 2 Y of § =few
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Sardar Baldev 8ingh: I think the reason has slready been stated. As for
complete information, I need notice of the question.

LAND OULTIVATED BY ABMED FORCES

*874. Dr. M. M. Das: Will the Minister of Defence be pleased to state:

(8) the total acreage of land put under plough by the different commands
under the Defence Ministry; '

(b) the quantity of Kharif crops harvested during the

and

(c) the Rabi crops sown during the present season?

The Minister of Defence (Sardar Baldev Singh): () 9,977 acres.

(b) 24.559 maunds. '

(c) 2,477 acres.

Dr. M. M. Das: Moy I know whether any additional expendityre was in-
curred v the Defence Ministry for this food production?

Sardar Baldev Singh: If the hon. Membe: means by additional expense over
and above our sanctioned Budget, T would sdy, no.

Dr. M. M. Das: I want to ascertain from what source the cost of the
implements and secds ete. was realised?

Sardar Baldev Singh: Mostly from our budget proposals. As the hon.
Member knows we have got some of these tools and implements with the

Military and the Army have made use of these implements mostly.

Oh. Ranbir Singh: May I know what time it will take to develop the land
which has been recently taken ove- hy the Defence Ministry, in Rampur State?

Sardar Baldev Singh: Sir, it is not possible for me to say that. It all
depends on the different conditions prevailing in the locality.

Femfag s sd a7 &7 9w fgarg w@ar omar § fv @
Fi1 ® orard @, fqArE 7 9T Frd F feqar ew Qar g IR SEEr
N WY AT g, S FrAa T QAT E 7

.- Beth Govind Das: Is a separate account maintained .as to the ploughing,
sowing and harvesting of crops on these lands? If so, may I know the amount.

of expenditure?

last Nharif season;
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Sardar Baldev 8ingh: T think that a separate account is maintained but ifi

is difficult for me to say at the moment how much has been spent on raising
the crops.

Shri 8idhva: May 1 know whethe- froin the total requirement of foodgrains
for the armed forces, this crop which has been raised here has been deducted?

Mr. 8peaker: Order, order. 1 think it is too small a matter.
Shri A. B. Gurung: Sir, in addition to the steps taken by the Minis% of
e

Defence for the production of more food may I know what steps have been
taken by the Army in connection with the ‘‘Miss a Meal Campaign’'?

Sardar Baldev 8ingh: If I may point out with due respect to the hon.

Member, it will be highly dangerous to encourage this kind of movement in
‘the Army.

Shri 8idhva: Sir, I wanted to know whether in addition to

Mr. Speaker: I understood the question and 1 disallowed it after under-
standing it.

EuBASSIES WITH MILITARY ATTACHES

*875. Shri A. B. Gurung: (a) Will the Minister of Defence be pleased to
-state the names of Indian Embassies abroad which have military attaches?

(b) How much money is being spent on them annually?

The Minister of Defence (SBardar Baldev S8ingh): (a) Afghanistan, Burma,
-China, Egypt, Iran, Nepal, Puakistan, the United Kingdom and U.S8.A.

(b) About Rs. 11 lakhs per year. " This amount represents the expenditure
on all military, naval and air force officers and their staff attached to our
Embassies and High Commissions abroad.

Shri A. B, Guung: May I know whether the External Affairs Ministry
‘have any hand in the appointment of the Military Attaches?

Sardar Baddev Singh: The appointment is formally made by the External
Affairs Ministry.

Shri A. B. Gurung: May I know whether there are military advisers in
addition to the Military Attaches?

Sardar Baldev 8ingh: We have got Military Advisers in the U.K.
Prof. 8. N. Mishra: Do their military grades differ in different Embassies?
Sardar Baldev Singh: Yes.

8hri Joachim Alva: Do the Military Attaches at these places perform the
duties of air attaches, and if not, is it proposed to appoint Air Attaches also?

Sardar Baldev 8ingh: The duties of the Military Attaches are different from
those of the Air Force and Naval Attaches.
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Shri A, B, Gurung: What special qualifications do these Military Attaches
possess in addition to their substantive rank in the Army?

Sardar Baldev Singh: We always select for these posts suitable and com-
petent officers,

Shri M. A. Ayyangar: Sir, what are the functions of these Military Attaches?

Sardar Baldev Bingh: Sir, T think the word ‘‘Military” gives a fairly good
idea oi what they perform.

Shri M. A. Ayyangar: Sir, .........
Mr. Speaker: Orde’, order. We go to the next question.

Shri M. A. Ayyangar: On a point of order, Sir. I asked the hon. Minister
for information as to what functions these military attaches perform there and
the hon. Minister said: ‘“The word ‘military’ denotes thei functions’’. I
wanted to know whether these functions are to guard the Embassy or to study
anything of military value?

Mr. Speaker: I have caught the point. We will proceed to the next
question.

CasSE AGAINST MR. A. B. HoARE

*876. 8hri R. 0. Upadhyaya: (a) Will the Minister of Home Affairs be
pleased to state whether it is a fact that ome Mr. A. B. Hoare, a former
employee of the Government of India was charged for committing bribery and
was being extradited from U.K.?

(b) Is it a fact that when he questioned his arrest in Court of Appesal in
U.K., Counsel on behalf of the Government of India stated before the Court
that the Government do not wish to have him extradited for certain reasons and
a8 such he was released?

(o) What were those reasons?

(d) What was the expenditure incwrred in the proceedings against Mr.
A. B. Hoare?

The Minister of Home Affairs and the States (Sardar Patel): (a) Yes.
(b) Yes.

(c) Mr. Hoare was only one of several accused and the nature of the
evidence against them was the same. As the others were acquitted, it was
considered quite unlikely that o prosecution against Mr. Hoare could succeed.

(d) Figures of the total cost involved in the proceedings against Mr. Hoare
are not available.

Shri B. 0. Upadhyaya: May I know if under the Extradition Law we
could not get Mr. Hoare extradited from England?

Mr. Speaker: That is a matter of opinion. He has stated that on the facte
available the prosecution against the others fafted and it may fail in this case
also.

8hii R, 0. Upedhyaya: According to law?
Mr. Speaker: He may refer it to lawyers.

Shri Tyagi: May I know on what charge Mr. Hoare was arrested? What
was the express charge against him?
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~ Sardar Patel: Mr. Hoare was Superintendent of the Telegraph Workshop,
Alipore. Perhaps I have . , .

Shri Tyagi: I wanted to know the occasion on which he took bribe?

Sardar Patel: I think he was charged with having taken a bribe of Rs. 500
from a contractor for passing gonds which were under-specification.

Posts 1IN CENTRAL SECRETARIAT

*877. 8ardar Hukam Bingh: (a) Will the Ministe: of Home Aflairs be pleased
to state how many posts of Secretaries, Joint Secretaries, Under Secretaries and
Assistant Secreturies have been filled up by the displaced persons in the Central
Beoretariat?

(b) How many fell vacant due to partition of the country by the migration:
of Muslims? '

The Minister of Home Affairs and the States (Sardar Patel): (a) The required
snformation is being oollected and will be laid on the Table of the .House ih
-due course.

(b) One post of Sccretary, one of Additional Secretary, three of Joint
Becretaries and forty of Under/Assistant Secretaries.

Sardar Hukam 8ingh: May 1 ask whether it is a fact that the clerks of the
}S)I;e-Partition days, juniors and seniors, had occasion to jump up to posts of

creturies and *asistant Sec-etaries while displaced Government servants from
West Punjab as wo king under those clerks?

Sardar Patel: Are they?

. Sardar Hukam Singh: I know personally. Even P.C.S. Officers with
80 years’ service are_working as jumiors to clerks who were drawing lower
salaries before Partition?

8ardar Patel: T cannot give a general reply to this question. If any indivi-
dual case is brought to my notice I will enquire. But I may point out that
if 'a man has put in 80 years’ service he has to retire. ~

Sardar Hukam 8ingh: Would he be given any facility to retire if he has

put in 30 years’ service? Because he could not get even fair subsistence in
Pakistan he has come over here as a displaced person.

Mr, Speaker: T think: this question is hypothetical at this stage.

Sardar Hukam Singh: May 1 ask whether any considerstion has been given
to those persons who quitted service in Pakistan on account of the National
Movement and. have how come to this place and joined Government service
again?

Sardar Patel: P.obably yes. But I cannot say for .certain in answer to @
-general question. If any specific case is referred to me I can give the answer.

Gorp AND SmLvER PricEs

*878. Pandit M. B, Bhargava: (a) Will the Minister of Finance be pleased
to state the average price of gold and silver prevailing in India during January
1048 to January 1949 and January 1950?

.1 (b) How does this price compare with the price of gold and silver prevailing
‘during the same period in U.K. and U.8.A.? ; .
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(c) What is the quantity of gold and silver offered for sale by the Reserve
Bank of India during the current financial year and what effect these sales had
on the market price?

(d) What effect, if any, has speculation in bullion market on the prices of sil-

ver and gold? '

(e) Have the Government of India any intention to put any restriction on
the spoculative activities and if not, why not?

~ (f) Have the Government of India any intention to bring down the price of
-gilver and gold at par with the prices of these commodities in the foreign ooun-
tries and if so, in what manner and if not, why not?

The Minister of Finance (Dr. Matthal): (a) The average prices of gold per
tola on the Bombay Bullion Exchange, which is the principal market for Bullion
in India, were Rs. 106-0-9, Rs. 114-14-8 and Rs. 114-8-10 during January,
1948, Janua:y 1949 and January 1950, respectively. The corresponding prices
of silver per 100 tolas were Rs. 169-11-2, Rs. 182-2-0 and Rs. 178-5-2.

(b) The prices of gold and silver in Tndia have been higher than those pre-
vailing in the United Kingdom and the United States of America.

~ (c) During the curreni financial year. the Reserve Bank of Indis sold 70,500
tolas of gold on behalf of the Nizam of Hyderabad and about 626 lakh tolas of
silver on behalf of the Government of Hyderabad. During the peviod ,the
sales were in operation, they brought down to some extent the prices of the
two 1etals.

(d) Ae various factors, economic and political, affect the nature of specula-
tion in the bullion markets, it is difficult to say what effect speculation has on
the prices of gold and silver. Speculation in bullion, as in all other commadi-
ties, if conducted within proper limits, contributes to greater marketahility
and to price continuitv. It mav. however, be broadly stated that in the
absence of adequate supplies of the metals, speculation is likely to be of a
bullisk. character. '

(¢) The matter is under Government’s consideration.

(f) Tt will not be in the public interest to disclose Government's policy in
‘this matter.

Seth Govind Das: In view of the fact that the price of gold and silver has
been increasing eve'v vear and in view of the fact that the hon. the Finance
Minister last year made a promise or something like that when I asked a
‘supplementary question regarding the stopping of speculation. are Govern-
ment taking up the question of stopping the spsculation on gold and silver in
the Bullion market? «

Dr. Matthai: As a matter of fact, I can only repeat my reply to part (;)
-of this question. ‘The matter is under Government's consideration’.

~ Seth Govind Das: Is it not a fact that this matter has been under con-
sideration for a long time and therefore may T know by what date a decision
‘will be reached?

Dr. Matthai: I am not in a position to answer the question.

Pandit M. B. Bhargava: May I know whether the price of gold and silver
“has a bearing upon the general level of prices?

Dr. Matthai: It is ve'y difficult for me to lay down any general proposition
-on that subject.



850 PARLIAMENTARY DEBATES [15Te Maz. 1950

8hri Tyagi: May I know whether the gold sold on behalf of the Niram was
the Nizam’s gold?

Mr. Speaker: Order, order. This question has been answered so many
times.

Dr. Deshmukh: Arising out of the answer to part (b) of this question, may I
know the percentage of increase in the price of these in India now as com-

pared with the prices prevailing in the United Kingdom and the United States
of America?

Dr. Matthai: If you talk of current prices, speaking offhand, I should say
that the price of gold in India is about one and fourth-fifths of the world price
and the price of silver is about one and one-third.

8hri B. R. Bhagat: Has devaluation produced any substantial change in
the prices?

Dr. Matthai: Of course on the international price bubt not on the internal

price. Thirty-five dollars an ounce converted into sterling would of course
reflect devaluation.

8hri Tyagl: Sir, I am anxious to know why my question was disallowed.

Mr. Speaker: Because that question was put several times in this House
and answers have been given.

8hri Joachim Alva: Has the Reserve Bank of India given any direction from
time to time in regard to speculation in the Bombay Exchange?

Dr. Matthai: Not so far as I am aware.
GoL GUMBAD OF B1japUR

*879. Shri Kamath: Will the Minister of Education be pleased to state:

(8) whether it is a fact that Gol Gumbad dome at Bijapur is showing signs
of decay;

(b) if so, whether any repairs have been undertaken; and
(c) if so, the cost of repairs?
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The Minister of Education (Maulana Azad): (a) Yes.

(b) and (¢). Yes. During 1986-37 claborate repairs to the outer surface
of the donre of Gol Gumbad were carried out. The Government of India have
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recently sanctioned a two-year special repair work of the interior of the main
dome of this monument abt an estimated cost of Rs. 2,18,000. The work is
in progress.
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Shri Xamath: May I know why was it considered necessary to carry out_

the repairs to the extent of two lacs of rupees when there exists at present an
acute financial stringency?

et P ot g B e Ol el S gt & 2 O] Uye
it ort ¥y A LS Ule g 0l T3t v e yie y2 WO = i o geme
& Ko ohid e edla Sl &I pglae o By o - 20K
dedind ye dla  enls g & 2 aawll 5 K S g4 e Tph o)
S alag K 34 <M o] ot & AWy hagyl @oppes]
Maulans Azad: This is one of the most valuable monuments in Indis.
This dome at Bijapur is considered to be the largest dome in the world. When
the Government learnt that its condition was very bad and if not repaired

immediately the whole building will fall to pieces. The Government therefore
after obtaining expert opinion decided to spend this amount.

&5 Mfarg 19 : 7 AT o TF [FAL F qFAT g8 o 9 @A )
e fioar ot qr, @ ;@1 F@T AT A7 fF ag wowma &w g€ 4t A
agt 9X Hré THATT A AE g Al qg ATHI FT T 4V |

Seth Govind Das: May I know whether it was seen at the time of spending
money ove: the repairs of this dome last time that the repairs were properly
carried out and no damage was caused to the places which were repaired?

wl # S S aan S ol %y P G e dp iz olff Uty
prine oS wmn S 3ol 8y g palan o 93 0m S el o8 PP 12 syl L8
,Sw,,.‘;.ﬁ' UL(#'LC:W)‘)}M‘N mg,&'c‘n”éw,ndlﬂ-h’;,b
@M’-%pw&lﬁ Y e e S ,aL;Kngr-;ds,&h & pylae
2 ol 4)'-! w'M,’
Maulana Azad: Previously the repairs to the outer surface were carried
out. After this the defects were discovered in the interior of the dome. A#
the tinie of first repairs, the interior was quite intact. So far as Government
are aware the damages occurring in the interior have got no connection with

the repsirs to the outer surface. This is the expert opinion expressed in this
connection.
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Shri Kamath: Did the expert represent the P.W.D. or any other Depart-
:ment?
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Maulana Azad: The A-chmological Department.

SorooLs IN KiNgswaY CAMP AREA

*880, Prof Yashwant Rai: Will the Minister of Education be pleased to
state:

(r) whether it is a fact that there are six primary schools, two middle and
two high schoole (one for boys and another for girls) functioning in the Kings-
way Camn area;

(b) whether it is a fact that the number of students studying in the Kings-
way (overnment Schools is about four thousand (3972);

(c) whether it is & fact that these schools (Middle and High) are functioning
in the torn and worn out tents, which have outlived thei: utility and render no
shade or protection from the sun and rain;

(d) whether it is a fact that no steps have been fiaken either to replace these
tents or to provide building;

(¢) why thie area. where population exceeds 35 thousand has not been given
the priority in the construction of a suitable school building;

(f) whether Government are aware of the fact that theso schools are running
without adequate arrangcment of furniture, visual aids, Science apparatus and
drawing naterial; and

(g) when Government intend to provide all the necessary equipment to
facilitate the smooth running of these schools?
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The Minister of Education (Maulsna Azad): (a) Yes, Sir. .
{) Yes, Sir.
(¢) The Government are uware that the present arrangements are  not

satisfactory. ‘

(d) No, Bir. Work on the construction of one school building has alveady
been started. Provision for other school buildings is under consideration in
the Ministry of Rehabilitation. :

(e) The Rehabilitation Ministry could not construct the building in this
aren earlier as first priority was given to the construction of tenements for
those living in tents.

(f) and (g) The essential requirements in furniture, equipment, ete., are
being supplied to camp schools, and they will be fully equipped as soon as
adequite accommodation is available.
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Prof. Yashwant Rai: Will the FEducation Minister be plensed to state
whether he htis ever inken the trouble to visit these schools?
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Maulana Azad: Yes. [ had seen them.
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Shri Dwivedi: Are not such schools run where loecal students study in thc
first half of the day and in the second'half, the displaced students study.

Sass vy 3 S Iyt patee F) IO LS B2 iyt S (et Ol Wha

=5 b e o b U o i (8 e p0T) ] S 2 090 S

vt 1yl Syl J3a 11 il (o P e 3 e S S ke
- oyl

Maulana Azad: Iivery effort was made, but it was found that there was
such a large numbe: of students that it could not be properly managed. We
were thus compelled to open forty schools out of which there are 14 High

Schools, 18 Middle Schools and 18 Primary Schools.
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Shri Dwiv;di: Have any sohools been started in the night aiso?
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Maulana Azad: Yes; cfforts were made in this direction at many places.

Shri Sonavane: Is any fee churged to the students? If so, what is the
total amount realised?
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Maulana Azad: About 70 per cent. of the students are given free education

in these schools. Fee is charged from 30 per cent. of the students. I cannot
give ofthand.the amount realised from fees.

JUVENILE ORIMES IN DELHI1

*881. Shri R. 0. Upadhyaya: (a) Will the Minister of Education be pleased
to state whether it is a fact that juvenile crimes in Delhi are on the increase?

(b) If so, what are the reasons?

(c) What steps do the Government of India intend to take to check such
crimes in the city?
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The Minister of Education (Maulana Azad): (a) Yes, Sir.

(b) The reasons responsible for the increase of juvenile crimes in Delhi
City are: .

(i) Increasing economic distress.
(ii) Disruption of family life as a result of partition.

(iii) Lack of adequate educational facilities for children.
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(iv) Lack of proper facilities for treatment of those children who
become delinquents.

(c) As the causes of such crime are mainly economic and social, it will
decrease only when economie and social conditions in the city improve. The
Government of India, howeve:, have under consideration a scheme of enforcing
in the State of Delhi a “‘Children’s Act’ and the necessary machinery to
impleent its provisions.
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Shri R. O. Upadhyaya: Is it a fact that the children of Government ser-
vants are in the fore front in this respect?

Mr, Speaker: Order, crder.
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Seth @ovind Das: Is the hon. Minister aware of the fact that a very useful
juvenile reformatory institution, of which 1 had made earlier a reference  to
the hon. Minister, is functioning even in Delhi. Is there any  proposal
unde- the consideration of the Government to take over the institution in
question ?
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Maulana Azad: The institution enjoys Government aid.

Shri 8. 0. SBamanta: Is there any juvenile reformatory or Borstal institu-
tion in Delhi?
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Maulana Azad: As far as I know, there is no such institution in Delhi.

8hri :R.at.hmawamy May I know if the Government is aware that increase
in juvenile erimes is only a symptom of a serious social malady?

Mr. Speaker: O:der, order.

Shri Joachim Alva: What steps do Government propose to take to stop
child-begging in the streets of Delhi?

shri R, Velayudhan: Is there any juvenile court in Delbij?

Maulana Azad: No.
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. ,
DELAY IN PAYMENT OF SCHEDULED CASTE SCOHOLARSHIPS

. %882, Shri Sanjivayya: (a) Will the Minister of Education be pleased to
state whether Government are aware of the fact that therc is delay in payment
of scholarship money to Scheduled Custe students?

(b) If so, do Government propose: to expedite the matter? ‘
(¢) Has the amount been disbursed al-eady for the current year 1949-507

(d) If the answer to part (c) above be in the negative, when do Governmenb
propose to do it*
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The Minister of Education (Maulana Azad): (a) and (b). The Govornment

are aware that there has been some delay in the payment of the first half-
yearly instaiment to the fresh scholars selected in 1949-50.

(c) The amount :egnrding 1st hnlf-yearl]y instaiment has already been dis-
bursed. The 2nd instalment is being paid immediately on receipt of the pro-
gress reports of the scholars concerned.

|

() Efforts are being made to make payment of 2nd half-yearly instalment
us early as possible and in any case before the close of the financial year.

HINDUSTAN ScOUT ASSOCIATION

*888. Shri Sidhva: (n) Will the Minister of Education be pleased to state
whether the merger of the Hindustan Scout Association with the Boy Scouts
and Girls Guides for which he had taken an initiative, has taken place?

(b) 1f not, what is the cause of the delay?
(¢) What steps do Government intend to take to expedite it?

(d) What is the grant paid by Government to the three organisations?
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The Minister of Education (Maulana Azad): (a) No, Sir.

(b) and (¢). The merger of Boy Scouts and Hindustan Scouts Associntions
is awaiting formal implementation of the scheme agreed to by heads of the
respective Associations. A substantial measure of agreement has been
reached between the Girls Guide Association and the other two Associations.
Tt is hoped that the remaining points of difference will be sett'sd soon and
the merger finalized.

(d) (i) Hindv- 1 Seouts Association—Recurring Rs. 15,000 per snnum.
(i) Boy= ‘x.uts Association—Recurring Rs. 15,000 per annum,

(i) Girls Guide Association—Recurring Rs. 2,500 per annum.
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8Shri Sidhva: Is it » fact that these talks have now becn going on for a
number of years? What I want to know is for how many years it is that the
amalgamation issue is being negotiated?:
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Maulana Azad: The hon. Minister is awa e of my having convened a con-
ference in May 1948. 1 had placed this suggestion before that conference.
The conference hud set up a committee and a beginning wus made in the work.
The committee in question has held five sittings so far. The work has, no.
doubt, proceeded with not much speed, but matters of this nature usually
take time. The main redson for the delay was the difference of opinion which
the two Associations had in regard to some of the issues. It also happened
that ov some of the occasions only some members could attend while remain-
ing could not find time for that.
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Shrl Sidhva: Ts it a fact that last week, the Girls Guides in a decision
charactorised the amalgamation proposal as unacceptuble to the Hindustan

Bcouts Association? Has the decision referred to above been brought in the
notice of the hon. Minister? '
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lill‘aulana Arad: As I have stated, there are still some points requiring
clarification. My information is that a meeting was held in February when a

draft compromise was discussed. I hope a solution will be found in respect
of points still clamouring for one '
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Shri Sidhva: I have not been ahle to hear the reply to part (d) of the

question. May I know the amounts of grants sanctioned for these associa-
tions ?
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Maulana Azad: The Hindustan scouts Association—Rs. 15.000 per annum.

The Boy Scouts Association—Rs. 15,000 per annum. The Girl Guides Associa-
tion—Rs. 2,500 per annum.

COMMUNIST ATTACK AT TIHU IN ASSAM

+884. Shri Ohaliha: (1) Will the Minister of Home Affairs be pleased to
‘state whether Government we aware of the causes of the Communist attack
.at Tihu in the district of Kamrup, 50 miles from Gauhati?

(b) Is it a fact that the attack is a part of the Communist conspiracy pre-
vailing all over Indin?

(¢) Has any plan been discovered or detected about dislocating the Govern-
ment of Assam and infiltration of Communists from outside India?

(1) What is the nationality of the leader of the pa:ty?

(¢) Have any steps been taken by the Union Government to prevent recur-
rence of such incidents?

(f) Were Sten Guns and revolvers of Indian or foreign origin used in the loot?
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The Minister of Home Affairs and the States (Sardar Patel): (s) and (b).
According to Government's information, a group of the Revolutionary Cem-

munist Party of India organised this raid for the purpose of collecting funds
for the party.

(c¢) The answer to the first part is in the affimative and to the second
part in the negative.

(d) Indian.
(e) This is a matter for the State Government.

(f) The case is still under investigation. The particular makes of the
Sten guns and revolvers used during the raid are not known.

8hri Ohaliha: May T know whether the present disturbances in the dis-
trict of Goalpara in the sub-division of Kamrup are a part of the plan and
that a Communist leader is actively participating in these disturbances?

Sardar Patel: As to whether any Communist leader has taken any part in
the vecent' communal outbreak in Goalpara, I have no information. But we

have sent a special officer to investigate into the whole affair.

Prof. Ranga: Are Government pursuing any overall all-India plan to supple-

ment and support the plan of the State (tovernments with -a view to put down
these violent activities of the Communists?

Sardar Patel: All over, except in Andhra where it is impossible to expect
the Congress to co-operate.

Prof. Ranga: Are the Government of India giving any support at all to the
State Governments to put down the activities?

Bardar Patel: The difficulty is that there is no popular co-operation. And

so Government would like to appeal to the Congress and other purties to co-
operate, instead of taking up other questlons

8hri Tyagi: May I know whether the Government of India has taken inter-
State management to check this nuisance?

Mr. Speaker: That question, I think, has been replied to.

Shri Tyagi: Have not the Central Government taken any steps by way of
a centralised scheme to check these violent activities?

Mr, Speaker: The hon. Member is asking whether there is any centralised

scheme for co-ordinating all the activities by the different States to suppress
the Communist activity.

" Sardar Patel: If it is widespread all over India such a scheme would be

feasible. But it exists in isolated local places: So there is no question of an
all-India plan.

Shri Tyagi: My point was since he said that it is the lookout of the . . .

Mr. Speaker: His answer was that if the trouble was widespread through-

out Indie such a scheme would be feasible but the trouble at present is only
loeally concentrated.

Shri Joachim Alva: In view of the real Communist menace in the Fast
- will the Central Intelligence Bureau give directions that & certain number of
police officers be trained in the knowledge of Burmese and Chinese?

Mr. Speaker: Order, order. He is making suggestions fo- action.
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Shri R. Velayudhan: May I know whether the Government of Indin have
come to know that recently there was a Communist rising in Travancore-
Cochi>. Union, involving the burning of two or three police stations?

Sardar Patel: That is not a new thing in Travancore.
I.C.8. axDp I.P.S. OFFICERS

+883, Dr. Deshmukh: Will the Minister of Home Affairs be pleased to
state the number of retired I.C.B. and I.P.8. officers who are ih Government
service today?

The Minister of Home Affairs and the States (Sardar Patel): The information
is being collected and will be laid on the Table of the House in due eourse.

DaTRY DEVELOPMENT OFFICER

#886. Shrl N, 8. Jain: (a) Will the Minister of Home Afairs be pleased
to state whether it is a fact that there is a Dairy Development Ofticer in Delhi?

(b) What does that officer including his office cost fo the Government or to
the Delhi Administration? Since when is this officer working?

The Minister of Horle Affairs and the States (Sardar Patel): The question
should have been addressed to the Minister of Agriculture. It has accordingly
been transfor ed to the list of questions for 22nd March, 1950, when the
Mirister of Agriculture will answer it.

ApMINISTRATIVE RBPORTS OF UNION PUBLIO SERVICE ComMMIssiOonw

*887. Lala Raj Kanwar: (a) Will the Minister of Home Affairs be prensea
to stut: whether the Union Public Bervice Commission is required to publish
an annual administration: report dealing with its activities in each ye¢:r?

(b)-Tf the reply to part (a) above be in the affirmative, will a copy of each
of the latest reports which might have heeén published by the Federal Public
Servie Commission. whose functions have been taken over by the Union
Public Scrvioe Commission, be placed on the table of the House?

(¢) Up to what dates have such :eports been published?

The Minister of Home Affairs and the States (Sardar Patel): (a) The hon.
;\'Igp'rher is referred to the provisions of Article 323(1) of the Constitution of
ndia.

(h) The Federal Public Serviee Commission has not submitted any wuch
reports.

(¢) Does not arise.

Lala Raj Kanwar: Ts there any special reason why the Union Publia Servise
Commission should not publish a report of all its activities?

Sardar Patel: As I have said, the provision for such reports is contained in
the new Constitution to whieh reference is made in the reply T guve. But the
information required is generally contained in the Review of the Home Ministry
that has been published and placed on the Table of the House.

Lala Raj Kanwar: Ts that Review available to Members of this House?
Mr, Speaker: He snid it has been placed on the Table of the House.
‘Sardar ﬂul: Oh yes, to all.
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Lala Raj KanWar: May I know how many permanent and how many
temporary Members there are in the Union Public Service Commission at

present?

Sardar Patel: In the Union Public Service Commission all are permanent,
except where a person is co-opted. But in the Emergency Recruitment Board
appointments are made in a temporary capacity.

Lala Raj Kanwar: Is therc uny proposal to expand the Union Public Service
Commission, and if so, what will be the increased strength?

Sardar Patel: There is a p oposal to increase the strength, byt we have not
come to any final decision as to what exact increase of the strength should
be made.

Dr. M. V. Gangadhara 8iva: May I know whether there is any Harijan
Member in the Commission?

‘Sardar Patel: All are Harijans.
SELECTIONJAND RECRUITMENT BOARDS

*888. Lela Raj Kanwar: (a) Will the Minister of Home Affairs be pleasea
to swte the composition, personnel, and functions of the various Belection
Boards, Recroitment Boards and Committees associated with the Ministry
of Horme Affairs and any other Ministry which make recommendations for
recruitment and promotion in the Indian Administrative Service, the Indian
Police Service, the Central Secretarint Serviee aund other similar services?

(b) Are these Boards and Commitices permanent, semi-permanent or tem-
porary bodies ?
The Minister of Home Aflairs and the States (Sardar Patel): (u) and (b).

A statermnent furnishing the required information is laid on the Table of the
House. [See Appendiz V, ennexure No. 10.]

Lala Raj Kanwar: Ts it o fact that there is a large number of vacancies in
the T.A.8. and I.P.8S. and other higher Services, and if so when are they

likely to be filled up?

Sardar Patel: As soon as the :ecommendntions of the Special Recruitiment
Board are received and finally scrutinized.

‘Lala Raj Kanwar: In view of the fact that the Special Reeruitment Board
and the Union Public Service Commission are funetioning regularly, what is
the reason for the delay in filling up the vacancies?

Sardar Pate]l: They are functioning quite -egularly.

Shri Tyagi: Is it a fact that an hon. Member of this House, Mr. Ajit Prasad
Jain, who was till lately serving on the Special Recruitment Board, has

recently resigned?

Sardar Patel: As my hon. friend knows, because of the action of this House
to which my hon. friend was a party.

Shri Raj Bahadur; What was that action, 8ir? I am not aware of it.
Mr, Speaker: There is hardly any time now. .
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SELECTION AND RECRUITMENT BoARDs (DEFENCE SERVIOES)

#889. Lala Raj Kanwar: (a) Will the Minister of Defence uve pleased
to state the composition, personnel and functions of the various Selection
Boards, Recruitment Boards and Committees associated with the Ministry,
which make recommendations for recruitment and promotion in the Central
Secretariat Service and other similar services and for higher appointinents i
the Defence Services?

(b) Are these Boards and Committees permanent, semi-permanent or tem-
porary bodies?

The Minister of Defence (Sardar Baldev Singh): (a) and (b). A statement
is laid on the Table of the House. [See Appendiz V, annczure No. 11.]

Lala Raj Kanwar: How many vacancies are there in the higher Services
of the Defence Department?

Sardar Baldev Singh: Sir, [ do not follow the question of the hon. Member.
There are no vacancies in the higher appointments. All the vacancies are
filled by the Selection Board. and, as fur as the officers are concerned, through
the Inter-Services Wing.

WRITTEN ANSWERS TO QUESTIONS
RaDIO STATION FOR PoONA

*890. Shri Deogirikar: Will the Ministe: of Information and Broadcasting
be- pleased to state:

(a) whether Government propose to start broadcasting station at Poona
for Marathi-speaking people;

(k) whether any attempt was made in Poona for starting such a station;

(e) if so, why that attempt was abandoned; and

(d) what is the capitalised expenditure and recurring expenditure in several
broadcasting stations in India in the years 1946-47 1947-48 and 1948-49?

The Minister of State for Information and Broadcasting (Shri Diwakar):
(a) A broadcasting station at Poona is not included in the 8-Year Plan for the
Development of Broadeasting. 1t is that plan that is being implemented now.

(b) and (c). Do not arise. =~ However, the establishment of an auxiliary
studio at Poona was contemplated but the proposal was dropped due to
financial stringency.

(d) A statement is placed on the Table of the House.

STATEMENT
The capitalised and recurring evpendsture of All-India Radio during 1946-47, 1947-48
and 1948-49 is as under

Year COapstal . Reourring
- Rs. Rs.
1946-47 . . 4,62,514 1,00,43,000
1947.48 . . 33,10,462 85,87,403
1948.49 . . *57,00,000 *1,36,57,000

* Revised Estimates—actuals not available.
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ProvINOIAL QuoOTA FOR I.A.S. anp LP.S.

, *891, Shri Sivaprakasam: Will the Minister of Home Aflairs he pleased
o state:

(a) whether it is the policy of the Government to reserve a certain number
of posts in the I.A.S. and in the I.P.8. for recruitment by transfer from State
Service; and

(b) if so, the total number of posts reserved for State Officers?

The Minister of Home Aflairs and the States (Sardar Patel) (a) Yes; 25
per cent. of the senmior duty posts in the Tndian Administrative Service and
Indian Police Service in each State.

(b) 158 poste are reserved in the Indian Administrative Service and 108
in the Indian Police Service for promotion of ‘‘Provincial’’ Civil Service and
“Provineial”’ Police Service Officers, respectively.

FormiGN CAPITAL IN INDIA

*892. 8hri Biyani: Will the Minister of Finance be pleased to lay on the
Table of the House a statement showing—

1i) development projects for which the Government of India have entered
into negotiations with foreign concerns and the schemes in which
foreign capital is participating at present;

(ii) the lines on which foreign capital has been invested in the Indian
Union after the announcement made by the Prime Minister in
April 1949; and

(iii) the amount of foreign capital invested in Indian Industries during
the years 1948 and 19497

The Minister of Finance (Dr. Matthai): 1 place a statement on the Table
of the House. [See Appendiz V, annexure No. 12.]]

GranTs T0 P.T.I. axD U.P.L

*898. Shri M. P. Mishra: Will the Minister of Information and Broad-
casting be pleased to state:

(a) whether any annual grant or aid is given to the Press Trust of India
and the United Press of India by the Government of India;

(b) if so, what amounts were paid to these news agencies during the year
1949-50; and

(¢) what other news agencies or newspapers are recipients of similar grants
or aid from the Government of India?

The Minister of State for Information and Broadcasting (8hri Diwakar):
(a) No.

(b) Does not arise.

(c) None.
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PusLio SoHOOLS UNDER UNION GOVERNMENT

*894. Dr. Deshmukh: (a) Will the Minister of Education be pleased to
state the dates on which the two Public Schools now taken over by the Gov-
ernment were established?

"(b) What was the expenditure, if any, that was incurred by Govermment
hefor: taking them over?

(c) What was the management hefore the Government of India took them
over?

(d) Do Government propose to establish similar schools in any other part
of India?

(e) How many of the bojs in these schools are sons of persons in Gov-
ernment services of all kinds?

Thoe Minister of Education (Maulana Azad): (a), (b), (¢c) and (e). A state-
ment . is laid on the Table of the House. |See Appendiz V, annerure No. 13.]

Some of the information required is not readily available. This has been
called for from the Trincipals of the Schools and will be laid on the Table

of ‘the House later.
(d) No proposal fo- establishing similur schools elsewhere is ab present
under consideration of the Government of India.

GRANTS-IN-AID TO EDUCATIONAL INSTITUTIONS

*896. Shri N. Snatak: (a) Will the Minister of Education be pleased to
state whether the Government of Indin give any grant-in-aid to any edu-
cational institutions managed by private bodies? )

(b) Tf so, what are the bases and the amount involved?

(c) Is religious education also imparted in any of these privately-managed
instituticns ?

The Minister of Education (Maulana Azad): (a) Yes. Sir.

(bY In Delhi and Ajmer, the grants are paid at 90 per cent. of the pet

expenditure incured by schools. The grant varies from school to school
depending on the expenditure incurred by each school.

(c) Attention is invited to the replv given to Starred Question No. 209 on
the 17th February, 1950.

SoEEDULED CASTES IN THE MINISTRY OF EDUCATION

102. Prof. Yashwant Rai: Will the Minister of Education be pleased to
state

(8) the number of scheduled caste members in each grade in the Ministry
of Education;
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(b) whether the number is not as reserved for scheduled castes; and

865

(c) what special steps Government propose to take to fill in the reserved
«quota under the spirit of Article No. 835 of ihe New Constitution?

The Minister of Educalion (Maulana Azad):
(a)

(i) Gazetted Officers
(ii) Assistanss

(iii) Clerks

(iv) Stenograpber .

(b) No.

Nil.
four
five

NG,

(c) Every effort is, and will be, made to fill in the quota reserved
‘Bcheduled Castes provided suitable candidates are available.

for
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172 PSD,

In Volume INI,—

1. No. 1, dated the 15th March, 1950,~
Page 1611, line 13 for “sight” read “site”.

2. No. 3, dated the 17th March, 1950,—
Page 1706, transfer line 14 after line 15.

3. No. 4, dated the 18th March, 1950,—
(i) Page 1771, line 21 from bottom for “‘not not” read ““did not”.
(ii) Page 1817, line 6 for “Shri Balwant Singh Mchta” read “Shri Balwant Sinha Mchta”.

4. No, s, dated the 20th March, 1950,~

Page 1845, after the existing last line add “the chief market is Burma. If we examine
the statistics of fish exports from”.

5. No. 6, dated the 218t ‘March, 1950,—
(i) Page 1900, line 7 for “is Delhi” read “in Delhi”

(ii) Page 1903, line 5 from bottom for “do not 80’ read “do not do so”.

(ili) Page 1917, line 4 from bottom for “appointment” read “apportionment”.
(iv) Page 1940, line 21 for “adopted” read “negatived”.

(v) Page 1941, line 15 for “negatived” read “adopted”’,

(vi) Page 1943, line 17 for “Rs. 1,49,89,000" read “Rs. 1,49,98,000".
(vii) Page 1958, line 25 from bottom for “tdem” read ““time”’.
(viii) Page 1961, line 19 for “has” read “the”.

(ix) Page 1962, line 3 from bottom for “39, 970" read “‘30, 970"'.

6. No. 7, dated the 22nd March, 1950,—
(i) Page 1987, line § from bottom for “‘cominant” read ‘“‘dominant”.
7 No. 9, dated the 24th March, 1950,—
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“aqullly de iy ing” r 'making” and in last fine for
(ii) Page 2075, line 9 for “the" read “to”.
(ili) Page 2083, line 15 from bottom for “would” read “should”.
(iv) Page 2091, line 14 from bottom for “has” read “had”.
(v) Page 2098, line 9 after “‘shall be " ingers “in” .
(vi) Page 2109, first line after “lot” imsert “‘of”,

8. No. 19, dated the 25th March, 1950,—
(1) Page 2118, line 6 for “not” read “nor”,
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(iif) Page 2178, line 22 for “previous” read “precious”.
(iv) Page 2184, line 21 for “Rs. 82" read “Rs. 32",

9. No. 11, dated the 27th March, 1950,—
(i) Page 2236, line 15 for “Rs. 5, 25, 000" read “Rs. 1,000,
(i) Page 2239, first linc for “Rs. 23,90,000” read “Rs. 632,97,000”




(i)
10. No. 13, dated the 30th March, 1950,—

(i) Page 2329, line 14 from bottom after “country” insert “to”.
(ii) Page 2345, line 21 for “gur has ” read “‘gur as has”.

t1. No. 14, dated the 31st March, 1950,—

(i) Page 2354, after the existing line 15 insert “This motion before the Housc has been
that we were not quite sure as to the”’, and after line 21 insers “Committec at all, as
I'believe in the British Parliament. But ultimately that”.

(il) Page 2398, for the existing line 24 read “Mr. Deputy-Speaker : The ordinary mag s-
trate will be asked to deal with it”,
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PARLIAMENTARY DEBATES
(PART II-—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
‘ W ednesday, 15th March, 1950

The House met at a Quarter to Eleven of the Clock

[MR. SPBAKER n the Chair]

QUESTIOYS AND ANSWERS
(See Part I)

11456 A M.
PAPERS LAID ON THE TABLE

DEOCLARATIONS OF EXEMPTION UNDER REGISTRATION OF FoRrEIGNERS Aoct, 1939

The Minister of Home Affairs and the Btates (Sardar Patel) : I beg to lay on
the Table a copy of each of the following Declarations of Exemptxon issued under
the Registration of Foreigners Act, 1939 :
(1) No. 1/49/49-F.1., dated the 6th December, 1949.
(2) No. 1/51/49-F.1., dated the 7th December, 1949.
(3) No. 1/53/49-F.1., dated the 10th December, 1949. (3 Declarations).
(4) No. 1/569/49-F.I., dated the 24th December, 1949. (2 Declarations).
(6) No. 1/54/49-F.1., dated the 27h December, 1949. (35 Declarations).
(6) No. 1/61/49-F.1., dated the 31st December 1949. (6 Declarations).
(7) No. 187/49-F.1,, ‘dated the 31st December, 1949. (2 Declarations).
(8) No. 1/3/50-F.1., dated the 18th January, 1950. (2 Declérations).
(9) No. 1/51/49-F. I dated the 21st January, 1950. (2 Declarations).
(10) No. 1/6/50-F.I., dated the 2nd February, 1950.
(11) No. 1/7/50-F.1., dated the 2nd February, 1950. (6 Declarations).
(12) No. 21/49-F.I., 'dated the 14th February, 1950.
(13) No. 1/5/60-F. I dated the 14th Februsry, 1950.
[Cogies rlaced in Lzbrary 8ee No. P-70/50.]

WmTE PAPER ON INDuN SraTEs
The Minister ot Home Affairs and the States (S8ardar Patel) : I beg to lay on

the Table a White Paper on Indian States. [Copy placed in Library. See No.
P-71/50.)

GENERAL BUDGET—LIST OF DEMANDS—contd.

SECOND STAGE—contd.
Mr. Speaker : The time-table for the discussion of Demands as J have
received is this:

Health : From now to 3 P.M.
Education : From 3 p.M. to 5 P.M.
Transport : From 6 p.M. to 5-30 p.u.

(1569 )
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[Mr. Speaker]

This has been given to me as the time-table which I believe is agreeable to
Members. But if any time is now taken in disoussing or arguing over this matter,
it would mean tuking away the time that is allotted.

Shri A. P. Jain (Uttar Pradesh): Sir, why should Transport be given only
half an hour ? The Minister himself will take half an hour. It would be better
to omit Transport altogether.

Mr. SBpeaker: Well, if that is the wish of the House, I have no objection—we
shall adjourn at five. '

. The Miniater ot State for Parliamentary Affairs (Shri Satya Narayan Sinha) :
‘Bir, only a few Mcmbers have expressed their desire to take part in the debate.

Mr. Bpeaker: But others also might take part.

Shri R. C. Upadhyaya (Rajasthan) : Sir, what is the final decision on the
Transport Demands?

Mr. Speaker : Provisionally fixed for 5 to 5-30 P.m., but if the House is not
dinclined to sit beyond five we might adjourn at five.

‘The Minister of Siate for Transport and Railways (Shri Santhanam) : Sir, I
‘take it that the Demands for Transport will be put and passed today.

Mr. Speaker: Oh, yes. The Demands will be put.

DeMaND No. 16—MmisTRY oF HEALTH

Mr. Speaker: Motion is :

*That a sum not exceeding Ra. 6,25,000 be granted to the President to defray tho charges
which will come in course of payment during the year ending the 3lat day of March, 1951, in
reepect of ‘Ministry of Health'."

DexAXD No. 40—Mxbpical SERVICES

Mr. Speaker: Motion is :

.'“'l"hut n sum not exceeding Re. 38,78,000 be granted to the President 1o defray the charges
which will come in course of payment during the year ending the 31st day of March, 1951, in
respect of ‘Medical St rvices'.”

DeMAND No. 60—PuBLI0 HEALTH

Mr. Speaker: Motion is :

“That & sum not exceeding Rs. 68,65,000 be grunted to the President to defray the charges
which will coms in course of payment during the year ending the 31st day of March, 1851, in
respect of ‘Public Health'.”

Shri Kamath Madhy - Pradesh) : It is an irony of fate that a Minister of Health
should have been wmade nsible for a housing tactory. I am devoting the little
time at my disposal entirely to the mismanagement of the prefabricated housing
factory in Delhi. One can appreciate the interest of s Minister of Health in

'(ﬁng adequate shelter for the people as a prerequisite of health, but to make
her responsible for the proper and efficient working of a factory for the production
of houses is an entirely different proposition. In this mattor she seems to have
relied upon the expert guidance of a foreign technician who, in my judgment, has
succeeded in misguiding the Minister very badly. ,

At the outset I should point out that Messrs. Structural and Mechanical Develop-
ment. Engineering Ltd., England, our technical consultants for this factory, sub.
mitted to the Mysore Government in 1947 a scheme in consultation with
Dr. Koenigsberger, the Mum;gingil Director of the housing factory, but the Mysore
Government did not proceed with the scheme us they found that the houses to be
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manufactured under the scheme would bs more costly than those constructed locally,
and required the use of materials of non-local origin. But strangely enough, the
Government of India aocaptod tho scham> which had been praviously rejocted by
the Governmont of Mysore. The expectations of Government when they decided
to go ahead with the schema, have now bsen completely beliel. Expensive
aluminium roofing is being imported from abroad when there is an abundance of
roofing materials available in India. Though the sale of prefab houses was expected
to begin on or about September lst, 1949—I am reading from the proceedings of
the meeting of the Standing Finance Committee held on March 12th, 1949—yet
even in March 1950 there is no house anywhere in sight and the cost of the house,
though originally estimated at about Rs. 2,500 according to these minutes of a
meeting of the Standing Finance Committee, will, acoording to the Minister’s latest
statement in Parliament, come up to nearly Rs. 4,600. Even this is only conjecture,
and I would not be surprised if within the next three months the estimate reaches
the neighbourhood of Rs. 5,000. In short, mounting cost and receding house seems
to sum up the position with regard to the factory today.

. As regards the process for which Indian Patent No. 36001/46 was obtained by
‘the consulting firm, it is interesting to note that the method of mass production of
light-weight concrete houses was first developed in Germany. In the Report of
the British Intelligence Objectives Sub-Committee, of which I have got a ocopy
‘here—BIOS Final Report No. 603, item 22—published by His Majesty’s Station. ry
Office, London, the details of the process to be adopted in the Delhi factory are to
be found. In the circumstances, it is difficult to understand why heavy royalties will,
according to the agreement executed by the Government of India with the consult
firm, have to be paid on the panels to be manufactured in the housing factory a
Delhi. The agreement aforesaid, of which T have got a copy, is weighed heavily
in favour of the consulting firm. To take only one instance from this agreement,
one of the clauses in the agreement binds down the Government of India to make
no modification in design or material -of the houso without the previous written
approval of the consulting firm. It will, therefore, be open to the consulting firm
to refuse adoption or adaptation of any material which may save ns foreign exchange,
which may be evolvod by us through scientific research, and at the same time foster
the growth of indigenous substitute material. Tt is an open sccret that the con-
sulting firm is koenly interested in promoting the sule of aluminium alloy structurals
in view of the fact that they are an associate concern of Britikh Almins Ltd. In
the prosent strained state of our national finances any transaction which needlessly
squanders our foreign exchange resourcos: is dofinitely unpatriotic. Even during
the vears of British rule in India, India was self-sufficient in regard to her roofi
material but sow free India has to import aluminium roofing materials from ab
which, though apparently imported from the U.K., a sterling area, really come
from Canada which is a hard-currency area.

With regard to the original estimates, according to the report of Dr. Ko nigs.
berger to the then Finance Minister, Mr. Shanmukham Chetty, the cost of the
house was put down at Res. 2,460 with aluminium doors and windows and aluminium
canopy for the front window, eto. In a revised estimate made in August last, thy
canopy and ajuminium doors and windows were omitted, but instead of lowering
the cost the revised estimate stood at Rs. 2,900. At that time the cost of alumiumu
components of each house was raised from £51 to £85and the latest figure for
aluminium components is £133. The Minister, answering a question in Parliament
the other day, stated that the increase in cost ~f the house by nearly Rs. 1,500 was
due to the increase in the cost of aluminium components owing to devaluation of
the rupee. This is a patently incorrect and misleading statement by the Minister
because even on the second estimate of £85 which has hardly been accounted for,
the rise in the cost of aluminium components wourl have been only atout £28, thay

is to say, about Rs. 350 or 400.
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[Shri Kamath]

Another important aspect of the matter is the servico charges of the consalting
firm. I hope the Finance Minister is paying attention to this part of the matter.
It is hard to understand why the servico charges of the experts rose from £ 10,000
as provided in the original estimate to £ 17,800, which, T understand, is the latest
bill presented by them to the Government of India in this connection. Many draw-
ings, I am told, were bandied about continually to and fro for the fourth, or fifth or
umpteenth time and our Government wero asked to bear the expenses of these draw-
ings and pay for the acts of commission and omission of the consulting firm. Had
the firm been of considerable standing and repute—which obviously they are not—
they would have had an accurate idea of the work they had undertaken and would
have quoted a lump sum for the service charges and stuck to them. In my opinign,
Government should refuse to pay the consulting firm more than what is provided
n the original estimate for servioe charges submitted by them. -

It is also pertinent to ask in this connection how much work has been done by
the so-called experts who have been in India since July last year on behalf of the
consulting firm. So far as I am aware, the erection of buildings and machinery was
all done by Indian engineers and technicians. The experts came here even before
the building work had made much progress. Who advised, I wish to ask the Minis-
tiry, the importation of these experts long before the fuctory was ready for produc-
tion?

Coming now to the capital expenditure on this factory-—I am referring to the
proceedings of the Standing Finance Committee dated the 12th March 1949—
the total cost of the whole scheme was given as Rs. 30 lakhs. To a question put
by the Committee to the Ministry of Health, question No. 7 of these proceedings,
namely, “Is the proposal final and complete in itself or will it involve further
expenditure in subsequent years, and if so, what is the extent and nature of future
commitments?” the answer from the Ministry of Health was: “Tho proposal is
final and ocomplete in respect of this factory to be set up at New Delhi. More
faotories are, however, likely to be erected in various parts of India in due course
after experienco is gained of the working of the Delhi factory and in that case, further
expenditure will be involved.” To another question, question No. 10. tho answer
was that “for an area of 500 s¢. ft. the cost would be Rs. 2,500 and the factor 'y was
expeoted to start production somo time in the second half of 1940. Tt is now cloar
that the answers then given were mere bluff and figments of the imagination. It
now seems almost certain that with the capital expenditure mounting to Rs. 42 lakhs
already as stated in the Health Ministry’s report and the cost of the house to nearly
Rs. 5,000, there will be no one to purchase these houses except the Government
itsolf, who, just to save face and not to lose in prestige, would be compelled to do
8O.

A suggestion was also made by the Standing Finance Committee. It waa this:

‘‘In approving the scheme, the Committee desire that a memorandum showing the
break-up of the estimated cost of Rs. 2,600 per house should be circulated to the
Members.” This was not done at all. It now appears that a further batch of British
cxperts are to be imported through the firm to re-design the roof. I am told that
because of the rise in tho cost of aluminium, there is a proposal to replace the roof
by foam oconcrete itself. This will unnecessarily make the roof inordinately heavy
and will add to the transport charges, and ultimately to the cost of the house itself,
It looks as if our Government housing factory is going to be the dumping ground
not merely for the aluminium structurals—if these are still going to be imported—
but also for the surplus personnel of the British consulting firm. It is likely that
an additional heavy bill for re-designing charges will be sent by the firm to the
Government of India in the very near future. The service charges charged to
12 Noox Government are, I believe, equivalent to what the firm would have
" carned in threo years by way of royalty if the factory had started
roduction. It is stated in knowledgeable quarters that the General Manager of the
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fastory who was appointed in November last was in the India Stores Department of
the India Office in London and used to handle all the machinery indents submitted
by the consulting firm. Commercial ethics and business principles demand that the
General Manager should not be a person who had any connection with indents
for machinery. I would like to know who was responsible for the appointment of
the General Manager.

Lastly, before I sit down, I would only say this, that the facile plea may be

trotted out that the factory should be given a fair chance. However, the progress
of the experiment so far made does not warrant much optimism about solid results
In the future. It must be obvious to the meanest intelligence that within the period
already taken up in the erection of this factory and with the money spent on thig
factory so far, thousands of houses, neatly designed at a much a'oo:a:,lper oost, like
those at Niloakheri, could have been built for the benefit of displ persons and
others who are in dire need of them. It is tragio—I repeat, it is tragio—that the
pathetic oredulity of the Minister in the so-called foreign experts and their unpractical
schemes should have led Government into playing ducks and drakes with the nation’s
finances. The warning recently uttered by Dr. Trone, who is very highly esteemed
by the Prime Minister, that India must cease to depend upon foreign experts is
very timely. Whatever may be said about other things, I am sanguine that, as
far as housing is concerned, we have enough talent in our own country to meet the
needs of our millions. It is my considered opinion that the Managing Director of
the factory has so misguided Governmont and has so mismanaged and bungled the
affairs of the factory that his services should be terminated forthwith. I have no
hesitation whatever in saying that it would be in tho national interest if tho consult-
ing firm could also be takon out of the picture so far as the solution of our housin
problem is concerned. 1 am given to understand that the basis of contract wit
the firm was that a house conforming to certain specifications of durability, stability
and thormal insulation properties would be produced at about Rs. 2,500. This
has not been done and it is high time that Government repudiated the contract and
dispensed with the consulting firm. Furthor, I demand that an immediate enquiry
by an Expert Committee, on which at least two hon. Members of this House should
be included, must be beld in order to go into the wasteful extravagance of the
fuctory as well as the causes for the inordinato deluy in production and the breach
of contract by the consulting firm.. A full investigation of the patent ‘affair’ to
wiich I have referred is also called for. I do hope for an improvemeat of the affairs
of the factory but I must also warn the House that we should all bs prepured to
witness the-ignominious failure of this project.

Sardar B. 8. Man (P.n)ab): The main functions of this Ministry fall generally
within the scope of State Governments. Its functions are to provide opportunity
for discussion, to offer oxpert advice and to act as a sort of coordinating body between
#he different State Govermmnents. The Ministry also deals with certain other
matters, for which it takes complete responsibility so far as the Centrally Adminis-
tered Areas are concerned. It is also responsible for certain medical and research
institutions which are being run by the Central Government.

.

Looking at its activities, waich ara moraly to effsot coordination or to offar
export alvice or to offor opportunities for discussion, I seriously wondor why the
Fiince Minister has not thought it propar to amailgamate it with certain other
Ministries. Looking to tho restricted scope of its activities and the limited nature
of its field and also bearing in min: the fact that the main functions are discharged
by the State Governments, 1 feel that very easily a great amount of economy could
have been effected if the Health, Agriculture and Education Ministries had been
grouped together and one Minister put in charge of them all. Judging from the
aotivities of this Ministry and from the hackneyed answers that we get from the
hon. Minister, namely, that a particular information is being collected, and will
eventually be laid on the Table of the House, perhaps the Governmont was very
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near the truth when they deputed the Minister of Health to Indonesia for the
Republican Day celcbrations. I got an impression that, perhaps, this Ministry is
being retained more as a piece of ornament to the Central Government rather than
#orve  any useful purpose otherwise.

Shrimati Durgabai (Madras): Dces the hon. Member mean tc say that no work
]‘l‘u‘s been done and no achievements stand to the credit of the hon, the Health
nister?

Savdar B. 8. Man: That is the impression I am painfully labouring under.
(Interruption.) 1 quite respect the sentiments of the hon. lady Members, but they
will please give me a chance to speak.

It will be quit» easy for the Ministry to seek refuge under such safe resorts as
offering of expert advice or doving coordinating work between the different
State Govornments, But let us look at the specific activities for which
the Ministry is mainly and immediately responsible. The Ministry is
responsible for Delhi health services and for housing achemes. So far as the bousin,
schemes and the housing factory is concerned the myth has so ably been explode:
by my hon. frien'l Mr. Kamath. Now, let us look to its activities for the last two
ot three years, so far as the Delhi health servicos are concerned.

The people of Delhi have experienced year after yeur an acute shortage of
drinking water every summer. The third summer is approaching and in the report
of the Health Ministry we are told that because machinery was not available the
Ministry found itself incapable of providing drinking water. It is said that the-
machinery had been ordered over a long period and the promise of delivery was,
within four to five years. That means that the ordeal which we have been experi-
encing for the last two or three years will be repeated for the coming threo years.

It is a common experience that the Health Ministry could not stop the waste-
fu) extravagance of drinking water in certain bungalows of New Delhi where fifty
taps could very easily be allotted to one man, while in the city one tap is allotted
for every fifty men. There are instances where drinking water was made available
in oertain bungalows for gardening purposes, while men, women and children in
the city were clamouring for a few drops. .May I know what concrete steps the
Government have taken to stop the wasteful extravagance? No doubt long standing:
arrangements for supply of water could not be made within a period of one or two.
years ; but a few tube wells could easily have been sunk. :

It is a well known fact, that New Delhi was designed by our ol in an
imperialist way., If we are tolook at its l:»uil«.!imgg;,1 they;' are (zu';‘;zlercsoigs:ari
buildings—ui agle storied bungalows with very spacious lawns, 'If we were to drive
rouad New Dolhi we will come across huge spaces yet available, which could very
oasily be made use of for construction purposes. 'Tne whole underlying idea of thier
dosigners of the ¢ pital was ‘imperialist’. I have no quarrel with our old rulers
who had prepared the lay-out in their own way aud in their own fashion. My quarrel
with the present Government is that they arc perpetuating the old traditional
oonstruction and design in which there is no place for a podr or a middle-class man
It is a common experience that thousands ofP our workers of the poor and middle-
¢lasss when they come at Junch hours out of the Secretariat or out of the difforent
establishments, find that there is no shop or hotel at which they could have a cheap
lunch. They have perforce to go to Connaught Circus. There were hundreds of
rehriwalas or pedlars drawn from among the displaced persons who were cateri
to the needs of theso poor people. But the Health Ministry has all of a sudden
dislocated these hawkers saying that it is not healthy, without making any alter-
native arrangements where the poor office workers could have cheap lunches. Many
of my frionds living in the Constitution House have, just for a packet of cigarettes,
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to go to Connaught Place. Right from Connaught Cirous to Constitution House
vast spaces are available on both sides of the road. Even without impairing the
traffic or jeopardising the health of the City, the Health Ministry would not allow
any useful constructions to be put up; otherwise, it would have rehabiliatéd many
of my displaced friends. In this respect the Ministry of Health has ctared more
for the design and the beauty of a lifeless structure than for suffering humanity,
which if provided a few shops could have easily earned its livelihood. It may not
be considered that the Ministry was sitting idle all the time and that its achievements
in other spheres, as has already been shown in the case of the housing factory, or

roviding amentties to the city have been nil. No, it has been very very active,
thﬂe our Rehabilitation Ministry was engaged in providing certain sites and shop-
ping centres with a view to providing some avocations and means of livelihood to
the refugees, our Health Ministry was all along trying to displace them. In that
respect our Health Ministry has acted more as a Ministry of Displacement rather
than as & Health Ministry. Many poor refugees, roofs of whose stalls were pulled
down, were uprooted from their places of business, without providing an alter-
native accommodation and completely forgefting the assurances which were so
often given and so often repeated that no refugee would be disturbed unless an alter-
native place of accommodation was given to him.

Recently the Ministry has started a drive in the city to drive away the
rehriwalas—poor people ! Pedling is a recognised institution, bocause people get
their necossities of life at their door-steps. I may cite another instance in this
connection. India Gate is a well known evening resort of the people of Delhi; it
is a centre of recreation especially in the summer., Naturally people who come there
would like to have a cool drink. But the Health Ministry is very very anxious for
the health of the City in the summer season with the result that it has decided not
to allow even acrated water bottles to be sold there, in spite of the fact that these
bottles are well corked and there is no chance of contagion from them. The entire
working of the Ministry is such that it hag neither the interests of the poor nor the
amenitics of the people at heart.

Quite recently I was surprised to find that the Health Ministry has a spacial
grudge against the refugees. In New Delhi and Old Delhi Municipal Committee
offices there were certain vacancies caused by the emigration of Muslim employees
to Pakistan. In spite of the fact that there are definite orders to the effect that
such vacancies should be filled by displaced persons, these posts have nat gone to
refugees. The case of the refugees, who are now about three to four lakhs in Delhi
bas gone by default. )

For these reasons, I do not pay any complimont whatyosver to the working
of this Ministry.

Shri Deshbandhu Gupta (Delhi): I feel that my two friends have been rather
unkind in their criticism of the Health Ministry. I propose to confine my remarks
mainly to the working of the Delhi Improvement Trust but I cannot help remarking
that my friend Sardar Man has ignored the credit side of the Health Ministry. The
fact is that whatever may be the shortcomings of the Ministry the Health Ministar
has been doing what could possibly be expected of a Minister to improve the stan-
dard of hospitals and to introduce a human element in their working. Leave aside
other things, the fact that there has been no epidemic in Delhi during tho last three
years in spite of the great influx of refugees to the extent of about seven lakhs, does
no small credit to the Minister. I know that our hospitals are better run today
and she hus also introducd mobile hospitals for villages. Sho is also responsible for
the construction of the two big marxots—the Lajpatrai Market and the Rajkuinari
Amrit Kaur Market—which are today accommodating quite a number of refugoes.
Therefore it would not be fair to indulge in a down right criticism of the work of the
Health Ministry ignoring all that is to its credit.. *
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Within the few minutes that I have at my disposal I wish to draw the-particular
attention of the Health Minister to the working of the Delhi Improvement Trust.
During the last three years I have been trying to emphasise that the importance of
housing in our national economy has not yet been realized by our Government.
I feel that next to food perhaps comea shelter and that is why housing receives high
priority in other democratic countries. We know what amount of attention and

riority is given to it in Russia. ‘The House is aware that only the other day even
the U.K. the Conservative Pa:t'f tried to bring a vote of censure against the Labour
Party for the slow speed in building of houses. That is the amount of atten-
tion wkich is given in free countries to housing but we must admit that so far as our
Governmens is concerned, we have not yet given housing the priority that it deserves,
In Delhi the responsibility for developing lands for the purpose of having houses
built on a sanitary basis devolve on the Health Ministry which controls the Improve-
ment Trust. The Improvement Trust was founded in 1937 but I am sorry to say
shat during all these n years the Improvement Trust has signally failed in the
$wo objects which it has placed before itself, ssz., the removal of congestion and
clearance of slums. The condition of Delhi to day is as bad as it was 13 years back.
As a matter of fact the conditions are far more appalling in the slum areas and the
recont influx of population has made matters worse. When the Improvement
Trust was founded it was estimated that the Truat would be able to provide deve-
loped areas sufficiont to accommodate the original population of Delhi to the
extent of two lakhs, but d iring the last 13 yours, the Improvement Trust has not
been ahle to dovelop more than 1500 acres of land in all. It prepared so many Town
Expangion schemes—paper schemes, I must say,—und issued notices freezing large
arons of land in Delhi and suburbs to the extent of 10,000 acres. But they wero
hardly able to dovelop 1,500 acres and oven in these developed areas ¢ssential
sorvioas are only partially provided. Today the problom bofore Delhi is that we
have to find accommodation at least for seven lakhs of people and &' the present
rate, the TImprovement Trust will tuke easily 60 to 70 years to dovelop
areas suffic’e 1t to provide accommodation for these people. One aspect of the work-
ing of the I:nprovemont Trust which is most disappointing is that they have neither
boen able t» discharge their rosponsibility themselves nor have they allowed the
Eooplc of Dulhi to cooperate with them in solving the housing problem. They
ave grabbod a1 the lands. ~ All that thoy have done during these 13 years is to get
a8 much land as possible for a song and sell them at inflated prices or allow vast
areas to be idle under their notifications. This is hardly the object with which this
Trust was founded. I know the Health Minister’s attention has been drawn to it
and I am perfectly aware of the fact that she is giving her attention to it and that
this question is receiving high priority from her. I only hope that it will be realized
that the Improvement Trust as it stands today, has signally failed to achiovethe |
objoots with which it was created. It is a pity that it has not even prepared a Master
Plan for Delhi, what to say of developing Delhi according to the aims and objocts
that were placed before it.

I therefore would urge upon the Health Minister to take note of these appalling
eonditions and reconstitute the Improvement Trust. Ther® should be a Committee
to go into the working of the Improvement Trust. Laws which advorsely affect
the growth of proper housing in Delhi should be amended and new blood should be
introduced in the Improvement Trust. I cannot help pointing out onc glaring
instance of the inofficiency of the Improvement Trust. More than 3,000 persons
bave been given notices by the Delhi Improvement Trust recently threatening them
that if they fail to build houses within six months, their plots would be confiscated.
Is it not amazing that while the Improvement Trust has not beon able to get its
own plots which have been unlawfully occupied by displaced porsons it expects
Eivute owners to get their plots cleared and built over within six months. They

ve never thought of providing necessary facilities to the plot owners, viz., makin
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building materials etc. available to them at control rates etc. but they are quick to
serve notices on them threatening them in a bureaucratic manner to build within
& specified period and thus oreating more difficulties for the administration. I
hope that a realistic view of things will be taken and if our Government cannot take
the responsibility of providing suitable houses for the whole country it can at least
show the way by taking the responsibility for Delhi and I am sure if the Health
Minister gives her personal attention to this, and does not leave this important
question to the officers of the Trust, she will be able to show the way to the whole
country and Delhi can soon have planned house building activity and the present
chaotio oondition will disappear.

With these few words I a genl to the Health Minister to improve the working
of the Improvement Trust andp repeat that it is not fair to impute motives to the
Health Minister and say that she has not been kind to the displaced persons, or that
she has a bias in favour of the people of Delhi. I wish it is realised how difficult
it is for any administrator to deal with the conditions that have been created in Delhi
to day. ‘Let us be fair to her and help her rather than indulging in downright
condemnation of the Ministry.

Shri Frank Anthony (Madhya Pradesh): I had given rotice of a Cut Motion
but, since other speakers have preceded me without moving their Cut Motions, I
feel that I should refrain from moving it formally, but speak on it.

The object of my Cut Motion was to draw the attention of the House to the
need for stringent measures of control against adulteration of milk and cooking
media. I do not propose to contend that the hon. Minister of Health has not done
her best or does not try to do her best. But, I feel quite frankly that this question
of adulteration has become so widespread as to constitute nothing less thun a national
menace today and unless some immediate effective measures are taken to put a
stop to this adulteration, it will definitely bring the Government into disreputo.

Before I deal ‘specifically with som» of the matters under this heading, [
would like to refer to one subject raised by my hon. friend Sardar B. 8. Man and
join issue with him. He made it a ground for complaint that the Health Ministry
would not allow buildings to be orected in the vacious streets where displaced
persons could follow their different avocations. I feel that this is a matter which”
has to be approached with the greatest degrec of care, and I do not think that the
Health Ministry can be blamed for exercising a certain amount of care in this
matter. As a matter of fact, I think I have a ground for grievance that all kinds
of hutments are being built along the Queensway. While I sympathise with the
humanitarian object of giving people somewhere to vend their wures, I cannot
help feeling certain that because all these hutments are going to be built abutting
on the drains, we are going to have huge urinals and latrines along our main
roads. That is a very real damage and I hope the Health Ministry would be
careful before giving any further sanction in the matter of building shops or
hutments along the roads in Delhi.

[MR. DEPUTY-SPEAKER in the Chair]

To revert to the question of cooking media, 1 feel, I do not think I' am
exaggerating when I say that it is literally impossible to get unadulterated
cooking media“anywhere in the country. So far as vegetable media are concern-
ed, I am told and it is my experience too, to some extent, that if they are not
adulterated by the manufacturers, they aro adulteratod by middlomen. I bolieve
it has now become a skilled process for unsealing these tins in which vegetable
ghee is sealed for adulterating and resealing them in such a way that it is not
possible to detect that the seals have been taken off and resealed. I was talking
the other day to a certain head of a departm nt in the Uttar Pradrsh Govern.
ment, an official,—I am not propared to mention his name—and he was quite
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eynical in his frankness to me in this matter. When I asked him, well, the U. P.
dvon\:emment putport to put a seal on the ghee and it is supposed to be of guarante-
ed purity, he smiled oynically and said, I can tell you how these seals are usually
affixed. An official goes and he is given a sample. The sample itself is really
pure. But, then, the manufacturers are allowed a whole week in which to tin the
ghee, In that intervening period, they can adulterate to their hearts content. I was
also told by the same official, that adulteration of mustard oil is becoming not only
a disgrace, but it is definitely an unpardonable crime. He told me that today
mustard oil is being adulterated with mobil oil. I do not know whether it is a
fact. I read in the newspapers; I do not know to what extent that statement
is gorrect. My hon. friends and Government also would have read it where
it was contended that mustard oil seed is being mixed with some seed which is
indistinguishable from it, with the res :It, particularly in the U.P., that there is an
epidemic of beri-beri. :
Shri Hossain Imam (Bihar): In Bihar also.

Shri Frank Anthony: I have 1cascn alsc 1o believe — I do not know what the
faots are—with regard to 102 candidates in the Dehra Dun Academy falling ill,
I have hoard it said—perhaps when th - truth is known it will be found—that
this mass illness was caused by food cooked with adulterated media. My hon.
friend is almost bound to say ; “Yes, what can 1 do; I agree with you that
this is taking place ; all this is outside my competence ; it is entirely within the
discretion of the State Governments.” But, I do feel that the hon. Minister of
Health who, as indicated by my hon. friend Sardar B.S. Man, is supposed to have
some kind of co-ordinating influence, can do a great deal not only by giving advice,
but even by giving directions to the various State Governments. I do think that
not onlv from tho point of view of precept, but a great deal can be done by exam-
ple. 1{ L may say so without offence, I do think that the example of the Delhi
Administration, and what is happening in New Delhi and Old Delhi, is not a very
ereditable oxnmple. T feel partioularly, that the position with regard to milk
has n»t orly inoroved, but has sterdily deteriorated. I drew attention to the adul-
teration of milk in New Delhi some time ago. It was accepted that adulteration
was widespread and I was told that measures would be taken to check it. Al I
can say is, if one has to judge from what one hears from people who drink fresh
milk,—I do not drink fresh milk and I do not get anything except tinned milk in my
hotel —people could get milk which is three-fourths water. I may tell the hon.
Minister wgat the people also say, including highly placed Government officials.
They say, well the Health Minister is not very much worried about the milk
problem ; nor are her colleagues ; they belong to a highly privileged ocoterie and
they can get pure milk from some speocial dairy”. I do not grudge either the Health
Minister or her colleagues being able to get pure milk or pure cooking media from
ghecial sources. It iy some consolation, although very little, to know that at least
11 or 17 people in & vast country are able to get pure milk.

Whilo talking on alulteration of cooking media, T would like to digress to some
extent and refer to the adulteration of imported food pro-tuctsand milk, T was t-ulki
the other day to a European woman who does a great deal of health work in Calcutta.
She compluined that practically all her consignments of Horlicks and milk were
faked, that the bottles, labels and seals arc all intact so that it is impossible to deteot
that tho contents are spurious, until the tins were actually analysed. . I say it is a

owing menace, to substitute spurious products for pure imported articles. I
gmw people asking to sell them cartons of cuticura soap, bottles of manufactured
products and if your cartons are not defaced, they will give you a Rupee for ordi-
nary paper; two Rupees for an ordinary bottle, which means that there is a huge
illicit manufaoture of spurious products which are being released particularly in the
«yosts of Delh I feel that in this matter at least, it will not do for the Govern-
ment to adopt an attitude of helplessness.
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I was talking the other day to the Chief Minister of one of our major States—
I do not want to mention names. I referred to this question of adulteration.
He said, “I admit it, but what can we do; the whole national fabric has become
relauxed; every one from top to bottom has lost the elementary sense of civic duty.”
I do not know whether my hon. friend the Health Minister will agree with that.
Perhaps, honest people will say that the national morale has become completey
relaxed and sensitive people will repudiate it and say, ‘‘no, that is a reflection on
national charaoter.” There are historical reasons for this and the latest is the
war. Surely, war has contributed a lot to this. But, what is the alternative that
faces us? There are only two ways of inducing a sense of civic morality, and moral
standard not only among the people, but more especially among the business and
trading community, You can appeal to their sense of patriotism, civio duty.
Honest peopl- say, on the contrary that there is no use making an appeal because
there is very little patriotism left particularly in the business and trading communit-
ies. You cannot, among the poverty stricken people, expect any higher standards
of civic duty. But, what is the other alternative? It may be an unpalatable thing:
to say Government can base their administration on two things: patriotism and a
sene of duty ; and if that is wanting, the only other basis on which they can base
their administration is fear. Let us be frank in the matter. Our foreign Government,,
the British Government maintained a higher standard of health, not by appealing to
any patriotic sense of the people—people would not respond to such an appeal and if
at all they did it it was only through the fear motive. I know it is difficult for my hon.
friend, a good Christian lady that she is, to base her administration on the fear motive
and that is bound to create some kind of revulsion in her kindly Christian soul, but
here we cannot think in terms of Christian philosophies, of Christian kindness or
of Christian charity. It is quite frankly a question of the health of the nation.
You have provincial regimes going heotically with schemes and they are worried about.
one per cent. of the people, who are supposed to drink. What are we suppos ed
to do with 99 per ocnt. of the people’s health, who constitute the nation and who
are definitely having their health inoreasingly exposed and being destroyed by this
process of adulteration with regard to the cooking media of food and even with
regard to all our imported food produats ?

I feol that the only thing I want to know from the hon. Health Minister is to
what extent your detective and preventive staffs are working? I am sure they are not
working adequately in Delhi. The other day orie of my friends told me that he saw
a Sub-Inspector stopping a milk man. After some time they turned round the corner
and the Sub-Inspector came back smilingly because something had passed in the pro-
cess. The milkmen are allowed to well their adulterated miﬁ( as they like and one
of your minions in the Health Department has got enough to buy a packet o f
cigarettes.

1 feel this problem cannot be faced with an attitude of futility and frustration
not only on the part of the Government or ¢ven 80 among the people. It certainly
will not do for the Ministers. You Members of the Government ought to take some
stringent  steps ; othewise it is quite useless under the present circumstances
to appeal to people to their sense of civic morality. The only other thing is really
to prescribe not only  exemplary punishment, but punitive punishment and
to see that this kind of punishment is actuolly meted out. I have u feeling that your
detective and preventive staffs are not working adejuately or if they do work,
they put up cases in such a way that the peoplé are let off with light sentences which
have no deterrent effect.

Dr. V. Subramaniam (Madras}: At the outset [ congratulate the hon. Minister
because she is pulling up from all her difficulties. I often find her say that her
Ministry is being cut to the bone. In this connection, I will very humbly re-

uest the hon. Finance Minister to give proper funds for this Ministry so that it can
gevelop in iteelf. Though public health and medical relief are provincial subjects,
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there is a lot of work to be done from the Centre. My hon. frivnd Sardar Bhopinder
Bingh Man is not in his seat and he may reply that the Centre has nothing to do in
the matter of health. Anyhow, I am not dealing with that subject in detail.

I find that there is much lack of co-ordination in the matter_ of public health
and medical relief in the country. 'Though it is said that the Provinces have much
to do, everything depends upon the co-ordination which they will have to arrange in
the mattér of public health. Take the case of water supply, drainage s_chemes.
house construction and in all these unless there is co-ordination, the public health
of the country as a whole will not improve. Take the case of mosquito centres. If
mosquitoes breed in one pond, they may well grow and fly for many miles together.
Bo these questions must ge taken in a general way. I do not know whether the hon.
Minister convenes a meeting of the Provincial Health Ministers every year and do2s
#some co-ordinating work in this connection. '

Then I would like to draw her attention to burrow pits near Railway lines.
1 drew the attention of ths hon. Minister to this matter even last year. When new
lines are constructed the Railway Dopartment should fill in the burrow pits because
they are the root cause of mosquito breeding. Under these circumstances at least in
municipal areas where therc are big cities, burrow pits must not be dug by the rail-
way authorities when they are laying new lines and even if they do so the pits
must be rofilled after some time and unless this is done on an ali India basis, asa
general policy anti-malarial work will not be a success.

With regar.1 to medical relief and provincial hospitals in the country, I want to
place an over-all picturo, but the statisties which were supplicd by the Ministry ar.
not correct and I could not tally the tabulations. Roughly T want to say that ex-
cluding U.P., Hyderabad Stato_ Mysore and Travancore Statés, in our country there
aro gomething like 26 medical institutions including two schools and one dental college
and the number of students admitted is-2,280. Number of beds available in the
country is 42,000. The number of hospitals and dispensaries is, 1,385 (excluding
railway hospitals and mental hospitals). The number of graduates and licentiates
is 41,586.  All States including the Centre spend about 12 crores of rupees for public
health and moadical relief in the country. There are several other States ox penliture
also, I do not find the amounts here and putting them together very roughly they
may spend Rs. 25 crores on the whole for public health and medical attention.
This is more or less the State-aid for all hospitals and schools and colleges. With
all this it is said that about 10 or 15 per cent of the population of the country get
medical relief in this manner. Thus we find that these hospitals cater to a small por-
centage of the population. As regards the number of Maternal-Mortality the figure
is two Lakhs and mortality on account of cholers comes to 1-3 lakhs in 1947
-and one million die of malaria and half a million die of tuberculosis every year.

It is stated that about 2 5 millions are suffering from malaria. How are we going
to tacklo this vast problem is the question. The question is whether the method we
are adopting at present is suitablo or whethcr a better method, at least
4  temporary method, must be adopted by the Health Ministries both
here and in the states. For this purposo several State Governments have
opened many ayurvedic  hospitals, schools and dispensaries. As I said the
other day if tie policy is that modern medicine should continue to be the basis for
the development of the national health services in the country_ if that is followed
the medical reliof measures adopted by the provinces will be aff cted very much.
1 will once again ask the hon. Minister to see that this direction from the “entre is
modified so that the Provinces may go ahead or continue the policy which they
have been adopting. If this direction is to be strictly carried out the ayurvedic
hospitals and (ﬁspensm'ies which give medical relief have all to be closed down.
It will work hardships for the masses. So I would once again remind her that these
#oneral instructions should be modified from the Centre.
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As regards registration in the provinces almost all the provinces have gone
ahead with the registration of ayurvedic practitioners and the Central Government
will have to pass an All-India legislation for this purpose and also extend the East
Punjab medical registration Act for ayurvedic practitioners, to Delhi, and in this way
the practitioners who are qualified institutionally here may get their registration.

In these matters the hon. Minister must take some immoliate relief maasuros .
As I mentionsd the other day, Governmant have not yat made a separato research
fund for Ayurceda research wock, though its oreation has baan decided upon by the
Government, and I hops this will be done soon. In addition to developing the
research work in Ayurvedic system of medicine, we have also to bring in the necessary
legislative measures and also there should be a suitable consultant with the Central
Government in matters of Ayurvedic medicine. Probably at present the Director-
Ganeral acts as the adviser or coasultant with the Government of India, but he
belongs to the allopathic system and though he is quite sympathetic towards the
indigenous system of medicine, heisso overwhelmad with duties that I think
it will be much better if a separata %eraon is there to advise Government on matters
concerning indigenous medicine. This is one suggestion I want to make to the
hon. Minister for consideration.

The other point is connected with the registration of practitioners of modern
medicine. Just now we heard in reply to a question that the Indian Medical Coun-il
Act will be repealed. I say that this should be done quickly beocause there are thou.
sands of licentiates of modern medicine who have not been brought on to the Central
register. The Provinces have registered them in the same register and the same
schedule, but at the Centre it has not been done. At least in the field of modern
medicine, there should not be any caste distinctions and therefore, I say the Act
of 1933 must be immediately amended and the licentiates must be brought to the
same schedule and the same register ; and unless this is done heart burnings will
ocontinue to exist. Various representations havs been made by associations of allo-
pathic medical practitioners, and I would like to invite the particular attention of
the hon. Minister to this important matter.

To conclude, as I have said, I want an assurance from the hon. Minister that a
separate fund for Ayuredic research should boe created, there should be some person
somo separate person appointed to give advico to Government on matters connected
with indigenous systems of medicine and the Indian Medical Council Act, 1933
should be immeodiately amended, so that there should be a uniform standard for all
doctors practising modern system of medicine. And also the work of upgrading the
existing modern medical schools should be expedited. To ensure a uniform minimum
standard this upgrading of the schools also must be effected as soon as possible.

The other point I want to refer to is the one already mentioned by my friend
Mr. Kamath, and I do not want to go into all the details connected with this subject,
I mean the prefabricated houses. If it is an experiment, let us have it as a trial,
but I would like to have an assurance from the hon. Minister that if the cost of
these houses goes beyond the cost of a house built on the traditional way with
brick and mud or mortar, that is to say, if such a house costs only Rs. 1,000 and
this prefabrioated house vosts about Rs. 4,000 this work will not be proceeded with.
If these houses cost more than the traditional type ones nobody will. buy them,
they will become a costly affair. The hon. Ministér may go thoroughly into this
matter and if the houses cost more, then bring this work to a stop. We can lose the
money already invested in this factory, but if we go on, we will have to
utilise the materials manufactured for government purposes and thus we will be
losing public money. It will not be an economic proposition and so I request that
this matter may be gone into deeply. '

T would once more request the hon. Minister to pay particular attention to the
things I have mentioned.
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Shri Chattopadhyay (West Bengal) : Some cf the previcur speakers have apoken
on different subject managed by this Ministry. But so far as housing is concerned,
that is a matter which is shured by other Ministries as well. It is not the exclusive
duty and charge of this Ministry. I would like to say something which concerns a
subject directly under the charge or responsibility of this Ministry and that is health.
In the matter of health, there are certain vital problems which have not yet attrac-
ted attention of the Ministry, and even if they have, satisfactory results have not
been produced so far.

One previous speaker—Mr. Frank Anthony—has stolen a march ahead of me.

He has quite rightly referred to adulteration of foodstuffs and other things. The
thing that affects the health of the nation and affects it very vitally at the present
moment is not want of food alone but the little food that is available cannot be
‘bad in a pure condition. Adulteration of foodstuffs is so widespread all over the
country that it should receive immediate attention of the hon. Minister, and
I am afraid she has really neglected her duty in this respect to the extent that she
has not been able to show much result in this direction. The problem that concerns
all people most vitally and about which the nation is perplexed is the colossal adul-
teration in the matter of foodstuff and mustard oil. Mustard oil is not to be had
‘apywhere in the country in pure form. Equally bad is the case with gkee. Possihly,
‘the hon. Minister, if she uses mustard oil at all, must be making some special arrange-
ments to have the pure stuff Every Member of this House must have experience
how adulterated this particular article has become now-a.days. Mustard seeds are
%rown in different States, and from the different States they go to different factories.
here in the different factories the seeds are mixed up with a stuff known as
Argemone and it has been found that this Argemone contains traces of hydrooyanio
acid which acid is responsible for beri-beri. This beri-beri not only appears in
the form of swelling of the feet and other parts of the body but it ultimately affects
eye-sight and the heart as well. And I am sure if any statistics are kept by the Depa:t«
ment of the incidence of beri-beri in the country, it will be found that possibly this
disenso has got the highest incidence all over. To this particular matter,
I would request the hon. Minister to pay her spccial attention. She might say that
stopping of adulteration is a special responsibility of the Provinces and that the
Provincial Hoalth Ministors should deal with this matter. But I may point out
that this subject of adulteration is an jtem in the concurrent list of the Constitution,
It the Provinces do not devote proper attention to this matter, it is high time that the
Centre and the Central Ministry should deal with this problem in right earnest
and sce that adulteration is not only checked, but stopped altogether. Various
Provincinl Governments have got their own Acts. But it is the oxperience of
almost all Members of Parliament coming from the different Provinces that these
Aots though they are in existence, are not functioning properly. Adulteration of
foodstuffs is running rampant in the market. Not a item of food possibly can
be had in pure condition. The Provincial Governments have been very much neg.
lecs ng this menace. There has not been any co-ordination among the Provinces
Yo top this practice. From the reports in the newspapers we read the other day
that in a certain province there was a very big case of adulterated mustard oil. The
stock was seized, the matter was brought before the cotirt and it was found that
certain high officials belonging to other States interferred in the matter
and tried to persuade the Government to send back the seized stock to the place
where from it was despatched. I understand that the state Governments are not
doing anything very oarnestly to stop adulteration. The hon. Minister should see
that co-ordination is effected between the different Governments in this matter. If
it is found that the existing law in regard to adulteration is not (uite deterrent,
necessary legislation may be introduced empowering the Central Government to
take effective steps to root out adulteration. Other Ministries huve come forward
with many legislations for their Ministries and I would like to see in the immediate
future this Ministry coming forward with a Bill to provide for satisfactorily and
effectively stopping this vice of adulteration which is so much rampant in the country.
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I need not say more on this matter. I feel that this demands the earnest atten®
tion of the Minister. If this is neglected, the vitality, the strength and the health
of the nation will be very much impaired. This Ministry has got too many strings
to its bow. The Health problem alone is so much important that it can engage all
the attention and time of one Minister. But what has happened is that so many
other responsibilitics have been saddled on the Minister with the result that minor
matters taka up the timo of the Ministry and what is fundamental, important and
urgent is delayed.

Really, I am sorry that during these 2§ years not even a good beginning has been
made to stop adulteration which is a great disgrace for the country, particularly in
tho matter of foolstuffs. I request the hon. Minister to convend some sort of
committee of paoplo who have knowledgs and experionce of these matters and see
that so nething is evolvzd to put a stop to adulteration. We are too eager to see
some thing being done in this direction.

The Ministry has done much and it is likely to do more in future. But here is
a matter in which the Ministry has not done anything and this is a matter whioh
requires urgent action of the Minister.

Shrimati Ammu Swaminadhan (Madras): Sir, it is now cne of the clock, With
your permission I will speak after Lunch.

Mr. Depnty-Speaker: The hon. Member may speak after Lunch.

"The House then adjcurned.for Lunch till Half Past Two of the Clock.

The House re-asse ndled sftzr Lunch at Hu'f Past Tw) of the Clock.

[MR. DEPUTY-SPEAKER in the Chair.]

Shrimati Ammu Swaminadhan: First of all I wculd like to say how pained I
was to listen to the speech of my hon. friend, Sardar Man. Even though it is neces.
sary for us to give critical suggestions to all the Ministries, I don't think
the Health Ministry deserves only scathing criticism. I think we can congratulate
the Health Minister and her co-workers and staff and everyone belonging to the
Health Ministry for the work they have done during these last throe yars. They
have certainly accomplished some outstanding work connected with the
health of India and T personally would like to congratulate the Minister of Health
for the work which she has taken up and carried through. - ’

One of the terms which Sardar Man used to which I would like to refer, is calling
the Minister of Health an ornamental figure in the Ministry. That, to say the
least, was a very very unjust criticism. As far as I am oconcerned, I have seen the
work which the Health Minister does. She does not spare herself at all and works
from morning till night day after day. And that is not what is usually done by
people who are mere ornaments.

There are a few suggestions which I would like to make. Although the question
of adulteration was brought up by more than one hon. Member, there is one aspect
of adulteration which I would like to touch upon. That is with regard to patent
medicines that are sold in this country today. I am particularly disturbed about one
particular patent medicine, that is gripe water. Gripe water is given to new-born
“habies to a great extent. Empty gripe water bottles evidently are sold and the dealers,
or whoover is doing this adul’eration, buy these bottles and put some kind of stuff in
them. That is what is given today to so many of our innocent and unforturate babies,
I'hope the Health Minister will pay particular attention not only to this partioular
medicine but also to other patent medicines which are very much adulterated and
which need to be looked into.

With regard to some of the athievements that I had menticned I may ea
that one of the most important needs of our country today is a Nursing Council whicl
the Health Minister has set up. It is certainly doing a great deal of good and the
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Ministry is laying down standards for our nurses, which will be followed all over
India. It is important to set up such a qualification because it introduces a univer-
sal nursing standard in the country which - was very badly needed. In
the past it used to be that each State had certain nurses’ training schools and colleges
and each of such schools and colleges had a different kind of training. Therefore,
I feel that under this Nursing Council nurses in India would be trained on a universal
l%anda.rd whereby a nurse from one State can go to another State and take up work
there. '
Andther thing which the Ryjkumari has introduced is & mobile dispensary which
is doing much’useful work in rural areas where it is very difficult to get medical relief.
Similarly, the rural welfare centre which was started outside Delhi &cme mcnths ago,
isi oing to prove, when completed, a very useful thing for our people living in the
villages. ,

Anather thing that I was very surprised to hear from Sirdar Man was about not
roviding more stalls for hawkers and food vendors. Surely he realises Delhi is
gecoming an unhealthy oity, and that thanks to the Herlth Ministry it is not more
unhealthy and there are not more people with all kinds of diseases in this citv.
Well I am surprised he wants vendors going round the Constitution house and other
laces whore there ard no vendors just now, and he wants pan stalls and ocigarette
stalls and food stalls to b> installed in all these places. He scid that the Health
Minister was not providing sufficient facilities to these vendors which would ocertainly
bring about more insanitary oonditions.

Sardyr M spoka about cantesns. I would like my hon. friend to go to the
Health Ministry Secreteriat and see the very fine canteen that is being run there.
It is very oloan and very well looked after and all the people in that Ministry at
least got goad food for choap prices —food which is good, clean and palatable.”

These are some of the few things the Heslth Ministry has achieved, but there
Are many more things that we want it to achicve. I would like to say one word
about housing—and T hope the Finance Department and the Finance Minister will
oonsider my suggestion A great deal has been said about housing, but I hare only
one suggestion to mako sbout this, The housing questioin should  como entirely
undor the Health Ministry. At present it is divided between the Ministrios of Health
Labour, Education, Rehatilitation, and Works, Mines and Power. It is very difficult
for all theso Mindstrics to work in co-ordination, and thercfore I hope that my sug-
gestion that this particular portfulio should be in the hands of the Health Ministry
will be considered by the Cabinet as a whole. That is what is done in the United
Kingdom nlso. Recently you might have seen in the papers that there they had been
having a very big fight over it and now the housing question is entirely in the hands
of the Haenlth Ministry. In Indis also it is a very important question and we should

oongider it.

Then, T am surprised, inspite of the fact that they are State subjects and not
Contral subjocts, that Health and Education should get %o little time during our
sent discussions. Health and Education get one day and that too botweon tl
inistrics—Heolth, Education and Transport. Is it becsuse that the Central
Governrnent considors these two questions of Health and Education o unimportant
that go littlo time has been given to them} Again, when it comes to a question of
money, il~-1th and Education are given so little money. Though these questions
belong to the State group of subjeots surely the Centre should provide more facili.
ties in this regard. These two items deserve much more money and more co-opera-
tion from the other Ministries cspecially with regard to the housing question. I
would really beg the Cabinet to consider this matter and bring housing entirely

under the Health Ministry.
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As most of the points that I wanted to raise have already been referred to and
also because I pave not much time, I would conclude now. I am quite sure that
the Minister of Health is fully alive to all the facte that have been brought up here
and to all the difficulties that the country is fucing, and I hope that she will give
her full consideration to all these matters,

Mr. Deputy-Speaker: Shrimati Jayashri. I hope the hon. Member will take
only & few minutes.

The Minister of Health (Rajkumari Amrit Kaur): Sir, how much time
are you going to allow me ?

Mr, Deputy-Speaker : The hon. Minister wanted half an hour.
Rajkumari Amrit Kaur : Yes, are ycu going to allow mo that ?
Mr. Deputy-Speaker : Certainly.

~ Shrimati Jayashri (Bombay): I would like to congratulate the hon. Minister oy
Health, Rajkumari Amrit Kaur. We are all proud of her for the good services she
has rendered as the Minister of Health.

It is due to her that we have got the funds from the World Heulth Organisation
and the United Nations International Children Emergency Fund. They aro
rendering such useful service. Through this we expeet that the eradication of
cholera, the research in plague and the fight against vencreal diseases, leprosy. malaria
and tuberculosis will be taken up shortly. Through this United Nations Interna-
tionul Children Emergency Fund we expect that ohild and maternity
welfare work will also be taken up in our country. For all these ser.
vieog we have to thank Rajkumari Amrit Kaur. 1t is due to her efforts that we have
got this money for our country. i

I would also like to say that if as a public welfare State we want to take up the
social services, the Health Ministry is the right department to which all the services
should be given. We know that Labour, Education, Agriculturc—all these Minis.-
tries—are also doing these social services. 1 would suggest that all these
gervices should bo put under thc Health Ministry. But, whenever the
question comes of giving money, the cut fulls on these services. That is & very sad
thing. We find fault with the Ministry for not doing this and for not doing that.
But in the Report we find that the Ministry wanted to spend money for various
plany for expanding the services, and there is a cut placed on this Ministry.

With regard to maternity and child welfare services I would request the Ministry
to take up this work in rural areas. We know thag maternal ard child mortality is
great in our villages. 1In order to stop this loss of human life, these services should
be expanded properly. At present our child mortality stands at the appalling figure
of 105 per thousand. The midwives who are trained are not willing to go
to the villages because the conditions of service there are not very attractive. For
that I would suggest that 26 per cent of basic salary should be given to them in
addition and also transport facilities should be afforded. Otherwise our midwives
who are trained in the urban areas will not go to serve in the rural areas.

In regard to our milk problem I would say that if we want soldiers for our army
our boys should be physically fit to join the army. If we want our children to be
fit, we should give them proper nourishment, and every child in school should get
some milk. We want compulsory education but wunless a child is physically fit
I would say that it is cruel to compel the child to go to school. 8o T would request
the Ministry to see that each child attending school gets some milk.

With regard to co-ordination, one hon. Member suggested, and I also think,
that unless there is co-ordination of welfare work amongst the various Departments
and States, proper results cannot be achieved. That is one of the suggestions I
would like to make.
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Then with regard to abnormal children, I think that there is great need for an
institution in this country to look after backward and abnormal children. At present
1 do not think, except in Bombay, there is such an institution for physically and
mentally deficient children.

All this expansion of work requires money, and if the Ministry is given proper
funds in the Budget I hope that our Health Minister who hae got such vast ex-

perience in social work will take up all this work and that the services provided will
do good to the country.

Rajkumari Amrit Eaur: I have listened with very great interest to the
speoches that have been made in the short time that is allotted to the discussion
of the budget for Health, and I will try in that very short time at my disposal to
answer some of the main criticisms that have been put forward this morning. They
fall into several categories, and if I am not able to reply at such length as T would

like to, it is only due to the fact that I have barely fifteen minutes left before 3
P. M

Criticism is always welcome and should be welcome to every Minister, but
I must say that some of the criticism that has been levelled at this Ministry this
morning has been somewhat unreasoned. Reasoned criticism and informed criti-
cism is always welcome and of very great help.

The first thing that I should like to refer to is the adulteration of foodstuffs
whioh has been touched upon by practically every speaker. I would like to in-
form the House that long before the speeches were made this morning, long before
I was ever even put any questions in regard to this on the floor of this House, I
had taken the matter up with the State Governments, because I have been, ever
since I came into office, painfully aware of the large scale adulteration of milk and
other articles of food that is rampant in this country today and is, as one speaker
quite rightly said, a positive menace. When I took up this question with the State
Governments tho replies I received from all of them were that they were already
armed with Acts for the prevention of food adulteration. The House will rea-
lise that since this subject was entirely in the provincial field it was not possible for
the Centre to do more than impross upon the States the desirability of enforcing the
existing legislation in as vigorous a manner as possible. And this, I may say,
I have done ropeatedly. Since the new Constitution has come into being the sub-
jeet of food adulteration is now in the conourrent field, and thus it has made it pos-
gible for the Centre to promote legislation. I am already in communication with
State Governments, because I feel that it will be of definite advantage to lay down
all-India standards, as for example, in the oase of edible oils and fats which enter
into State commerce and about which one Member gave a most unfortunate example
of the nefarious practices that are going on. I agree that it may even be necessary
to make the punishment for offences in this sphere very much more stringent than
it is at present. Then all States in Part B will also have to be brought into line.
1 therefore propose to have the entire field of the existing laws reviewed with a view
to promoting all-India legislation as quickly as possible. I would, however, like
she House to remember that mere legislation will not remove the evil. The co-
operation of the public is necessary, if standards of integrity have to be maintained
or if they have to be raised, because, in fact, tley have sunk to a very low level in
the matter of the adulteration of the necessities of lifr. Then the enforcement of
the law itself will rest with State Governments and wit Local Authorities. Above
all we must increase our supplies of milk and other edibles, so that the temptation,
aa it were, for anti-social elements or the opportunities that exist for mal-prastices
of this nature shall cease or, at any rate, decrease. I can assure the Houre that this

matser is very muoh on my mind : it hes not beea neglected and it will not be
negleoted.
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Shri Frank Anthony: May I ask the hon. Minister with regard to New Delhi
what steps have been or are heing taken ?

Rajkumari Amrit Kaur: In rogard to New Doalhi T at once had the Aot
which I oould have promulgatod, promulgated. Thse staff has been strengthened
for looking into the adulteration of milk. A vory fair numbor of cases have been
taken into court and punishmonts have besn moted out. But [ am sorry to say
that it i8 extremely difficult to check this evil. As I said, if the public would co-
operate with the Government things would become very much easier. In this
regard I have been in communication with my hon. colleague the Minister of Food
to see if we could not start a dairy that would supply Delhi, at any rate, with the
milk that it needs. :As my hon. colleague the other day said in reply to a question
in this House when the scheme was put forward it had to be turned down, because
there was not enough finanoce for it. '

I now turn to the criticisms that have been levelled in regard to the Improve
ment Trust. I have been receiving complaints for sometime in regard to this Trust
regarding its inability to achieve much in the way of clearing up of slum areas and
in the matter of the general development of the city. It has also been said that
large tracts have been frozen for several years for schemes which have not been
able to fructify and yet private enterprise has not been allowed to function. The
hon. Member who spoke about the Improvement Trust knows that this matter
has caused me concern for sometime and that I have on more than one occasion
disoussed the matter with him and I have discussed it with the Local Authority
also. In defence of the Improvement Trust T would just like to say this much
When it came into being it sturted with high hopes. The war came very shortly
afterwards and all development came practically to a standstill. Then came the
bottleneck of building material and even plots which the Improvement Trust had
sold have not yet been built on by those who had bought them. Thereafter came
the influx of the refugees and the financial losses that the Improvement Trust has
sustained have been very great, because we have had to code large areas of land in
order to rehabilitate the refugees. The Improvement Trust gets no subsidy from
Government : it has to exist and continue its development programme on the
recoipts that it gets from tho lands that it sells and when it has had to code large
areas-—I think I am correct in saying that it is about 2,000 acres—of land which

were there for development, it has been naturally hit very hard. Nevertheless
eleven schemes have been completed and nine schemes are under process of com-
pletion. All the same I too am aware that the pace of building and development
has been all too slow and 1 therefore feel that it is necessary to go into the whole
question again and see how we can not ouly help the Trust to make greater head-
way but also allow private enterprise to play a legitimato part in the development
«of the Delhi area. Therefore only recently I have taken the decision to appoint a
small committee which will draw up concrete plans for the Trust to undertake
within the next five to ten years and see how much of the land that has been
frozen can be made available for private enterprise, so that both Government and
private enterprise may go hand in hand.

I have also received countplainte about the notices that have been issued to a
certain number of people who had bought plots of land but had been unable to
build on them. We are also in the same difficulty. Many of the plots on which
the Improvement Trust would like to build have been forcefully ocoupied by re-
fugees. The owners of plots of land are also very often in that unhappy position
and therefore I assure the House that I will look into that matter. 1 am in faot
already looking into it.

There has been a tremendous amount of criticism in regard to the housing
fastory and I am afraid I have to say that meet of it is based on incomplste
knowledge and perhaps also due to a lack of appreciation of she position i1
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regard to this factory. I would have the House remember that no single housing
factory can solve nor was it ever the intention that tho setting up of this particular
factory should solve the entire housing problem of this country................

Shri Kamath : No body said so.

Rajkumari Amrit Kaur : It is o very yital and immense problem and I as Minister
in charge of Health look upon proper housing as one of the main factors in the matter
of the prevention of disease. Delhi, as we all know, has been overwhelmed with
an influx of displaced persons and everything and any thing that can help quickly
to solve this vexed problem of housing is greatly to be welcomed. It was with
this idea in view and with the realisation of the vital nature of the housing problem
that pre-fabrication was also contemplated as one means of fulfilling a part of this
need. Prefabrication has boen used with very great success in other countries
and the experts that the Government consulted do not see why it should not be
used with equal success here and I believe that when this factory does, during the
sourse of this year, begin to produce......................

8hri Kamath : If and when.

" Rajkumari Amrit Kaur:............ it will be able to produc» something
that is definitely worthwhile.

Shri Kamath : Something but not a house.

Rajkumari Amrit Kaur: No one regrets the delay in production mote than T
do but if hon. Members will go and see the factory—and I believe some of them"
have Leen there and have been quite favourably imgresscd with it—1I think they
will realise that & great deal has been put up since last May, less than a year ago
when this factory first started to be built. 'The proof of the pudding is always in
the eating of it and 1 would ask the House to wait before it passes judgment on this
experiment until they have seen the results. So far 1 myself have had no reason
to doubt that the capital spent on this housing factory will be justified. I repeat
that this endeavour is not meant in any way to supplant traditional construction or
construction of any other kind, for all of which and more there is ample room in our
country. And I also repeat that it will be sought to eliminate as far as possible
and as quickly as possible the importation of aluminium alloy,—that is all the
f(;]rei%‘n import that is being brought into use—in order to keep down the price of
the houses.

One hon. Member said that the price will be uneconomic. Again I say, “ Let
him wait and see whether his prognostication is correct ”. I venture to submit
3r. M that he is being a Cassandra. Royalties have to be paid as they
always have to be when ono makes use of a patent, and no con.
ditions in the agreement are going to prevent us from making alterations. [ also
wish to say this, that no more has been spent on the factory than had been
budgeted and it is not correct to say that the Manager of the factory is in charge
of paying out bills.

8hri Sondhi (Punjab) : On a point of informatién, can I interrupt the lady ¢
Rajkumari Amrit Kaur: I have listened with patience......

Mr. Deputy-Speaker : She is not giving way. .

ghri Kamath : She has made an incorrect statement.

Mr. Deputy-Speaker : She is not giving way.

ghri Kamath : But it is patently incorrcct.

Rajkumari Amrit Kaur : I have listened with patienee to all the oriticism

thas have been made and I want to say that if any hon. Member wishes to have
further information he can come to my Ministry and have it given to him in detail
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All the bills that are paid out are checked by the Finance Ministry here and I venture
to submit that 1 do not think the Finance Minister would allow payment to be
made without proper checking and nor would the relevant Department in the Office
of the High Commissioner in London. The factory could not have been set up
without experts and I would again say, ‘ Let the House see the results before it
offers any further criticisms on the factory ™.

Now, I come to the vexed question of indigenous systems of medicine—a
subject which has agitated the House for a long time. I have often said on the
floor of this House when replying to questions that Government is anxious to give
-an impetus to research in the Ayurvedic and Unani systems of medicine in order to
-enable them to make their contribution to modern medicine in a scientific manner.
‘The House will surely agree with me that we have to aim at giving the best in every
sphere to our people and in no sphere is this more essential than in the vital
sphere of health. We cannot, however, ignore the implications of reverting to or
allowing any forms of relief which cannot stand the test or the light of scientifio
serutiny., Therefore, it i8 necessary that all who practise the art of healing should
be properly trained in whatsoever systems they practise—and registered—, sp
that quackery which does exist here today may be banijshed.

I have therefore made a provision of Rs. two lakhs in this year's Budget for
the purpose of setting up a Research Institute for the indigenous systems of medi-
cine and a Committee is now sitting, which will report very shortly on the cur-
riculum for future practitioners in Ayurved and Unani and also where and how

. research can be started as quickly as possible. I have no doubt in my mind that
as’'soon as finances permit, we should try to manufacture with skill and efficiency
our own drugs, of which a veritable mine exists in India. There too, research e
needed. 1 would also like practitioners of Unani and Aurrved who are willing
to undergo training in public health to come forward for this training so that they
can help to push our health services on a sound basis, especially in the rural aress,

A certain amount of criticism was levelled at me in rogard to refugees, but
I would like to stress and agroe with what one hon. Member has said, that in regard
to the removal of refugees who have put up unauthorised constructions which
definitely interfere with the life of the city of Delhi and with its sanitation, I have
no doubt in my own mind that if I have erred at all, it is on the side of leniency.
My sympathies are with those people who have had to leave their homes. T am sorry
that we have not been able to rehabilitate thom, but it is o matter that cannot be
done overnight. But, for their part, they must not try either to displace those
or make refugees of those who have lived in Delhi. I have had complaint after
complaint from the citizens of Delhi in regard to the inconveniences and the loss of
gainful ooccupation that they have been subjected to because of refugees. We
_cannot allow food hawking in the streets of Delhi. Not only is it bad for the people,
but it contributes to insanitation and disease and is a thing that must. be avoided
at all costs. The local authorities in Delhi have been put to very severe strain in
dealing with this problem—so also the public of Delhi,~—and I would like to pay a
. tribute to the patience of both the citizens of Delhi and the local authorities. I
may assure the House that nothing that has been done has been done without proper
attention being paid to the removal of refugees to other localities where they could
do what they have been doing,—but do it in a proper and orderly manner.

My attention has been drawn by one hon. Member to the lack of co-ordination
between the Centre and the States. I would like to agsure him that this is not so.
~ I would like to pay a tribute to the Health Ministries of the States for co-operating
with me whenever 1 have had reason to ask for their co-operation. I do not thiak
thut enough publicity is given to the health undertakings of States Health Ministries,
‘That they find themselves, as I find myself here, hard put to it to go in for the ex-
pansion that we would like to go in for is due to the fact of the financial stringency
which afflicts us today. It is absolutely true that the Finance Minister would
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like to give very much more money to the health services, but the position 1s such

that the House must understand that he is unable to do it. I venture to gubmlt,

however, that even within the limited resources that are placed. at our disposal,

we have taken many steps forward—we have not remained static. I do convene

meetings of Health Ministors and in the matter of the fighting of man-made malaria

1 may say that at the last Conference that was held the representative of the Rail-

way Department was present and the Railwny Department will also cooperate with.
us, 80 that when railway tracks are built or, indeed, when any building is under-

taken, due thought will be given to the diimination of any danger of malarin or,

in fact, any other water-borne or insect borne diseases.

One hon. Member has asked me to devote adequate attention to rural areas
I may eay that nothing intercsts me more and nothing siddens me more than the”
fact that I am unable to pay that attention that I should to the rural arcas. But
there agein, in the Centrally Administercd Areas, wo have, 1 think, taken a step
forward. The first expenditure that has been incurred for health expangion here
has boen for the rural areus. The city of Delhi too has been hard put to it to?
cope with the demands placed on it by the enormous influx of refugees. Here too,
our hospitals have been expanded and I can ussure the House that we will go for-
ward with one aim and object—and one aim and object only--namely, to serve
sick and suffering humanity, especially the poor.

‘Another criticism that was levelled at the Health Ministry in particular was:
that there 18 no need for it at the Centre. I would like to refute that argument. .
I think there is a great deal that the Central Ministry of Health can do. I may read
to the House in conclusion what I consider to be the functions of the Health Ministry
at the Centre, 8o that the House will realisec how much work there is to be done and
how much work the Central Health Ministry is trying to do. First of all, we have
to be responsible for international health relations and the administration of port
quarantine. May I say, in the matier of international health co-operation, that no
wcinlised agency of the U. N. has been of such benefit to this country as the

.H.0 © have to administer certain Central Institutes, which are of very great
value to the country. We have to promote research through the Indian Rescarch
Fund Association. We have to promote the regulation and development of the
medical, pharmaceutical, dental and nursing professions. We have to promote,
in oconsultation with State Governments, the establishment and maintenance of
drug standurds. We have to lay down and enforce appropriate standards of
medical, dental, pharmaceutical and other branches of health education. We
have to colleot information regarding developments in medical science and in
health administration in India and elsewhere and to meko such information avail.
able to all our State Governments and their medical and health departments. We
have to promote through a Central Health Board and otherwize Ciscussions nnd
-exchangoe of information on health problems. We have to promote enquiries into a
number of health problems and co-ordination of efforts thereon. We have to col-
late and give publicity to statistical and other information relating to health prob-
lems with the object of stimulating interest of and educating both the professional
and lay public on health mattors. We have to discRi1ge the functions of the Part *
A and B State Governments in health and Local Government in Part C States. We
have to try to build up and maintain & Central Heulth Service for the purpose of
ensuring high standards of administration, of ensuring high standards of educa-
tion, and of collaborating with the States for the maintenance of an efficient
standard in their administrations and making available to the Centre and States the
services of highly qualified personnel, and also, may 1 say, to promote standards
in housing -by collecting and distributing information and providing advice to
States on housing and town-planning, organising research and other suitable means.

I think if we try to undertake all this work, it surely is a work that is extromoly
valuable to the oountry.

-
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I hope after tho very Lrief oxplanation that I have given in regard to what the
Health Ministry is trying to do or has done, that all the criticiems that have been
made will be taken back and that I shall have the full support of this, House it all
my future work.

Shri Kamath : On a point of clarification, Sir. With regard to the statement
that the hon. the Health Minister made that the budgeted amount for the housing
factory had not been exceeded, may I ask whether she recollects that the capital
expenditure provided for up to the end of the financial year 1949.50, as will be
apparent from the procecdings of the Standing Finance Committee meetings, was
only Rs. 30 lakhs and her own report issued to us only two or three days back, or a
week ago, shows that the capital expenditure has gone up to over Rs. 40 lakhs.
What does she say about this ?  Does she still maintain that it has not exceeded 1

Rajkumari Amrit Kaur : I maintain that the budgeted amount of the factory
has not been cxceeded.  What has happened is that more has been spent on capital
expenditure and less on the working capital. But that-does not mean that the ex-
penditure has gone up beyond what was budgeted for the factory. I again repeat
that whatever information any hon. Member wishes to have from me in regard to
the housing factory, he is always welcome to come to the Ministry at any time and
have it in detail.

' Shri Kamath : We have done that so often—it is no use.
-Mr. Deputy-8Speaker : You repeat it.
I will now put the question to the House. The question is:

“That a sum not exceeding Ra. 6,253,000 be grunted to the President to defray the oh
which will come in course of payment during the year ending the 3lst day of March, 1051,
respect of ‘Ministry of Health'."”

The motion was adopted.

Mr. Deruty-Speaker : The question is:

“That 4 sum not exceeding Ras. 38,78,000 be granted to the Preaident to defray the charges

which will come in course of payment during the year ending the 31st day of March, 1961, in
reapect of ‘Medical Services’.*

The motion was adopted. '

Mr. Deputy-Speaker : The question is :

“'I'.hdt a sum not exceeding Rs. 68,685,000 be granted to the President to dofray the charges
whioh will come in course of payment during the year ending the 31st day of March, 19581, in
respect of ‘Public Health'.”

The mo'ion was adopted.

Mr. Deputy-Speaker : Now we will take up Demands relating to the Ministry
of Education. Does the Hon. Minister wish to say anything ?

=8 poeS b BT e 5 g Bopa (e 2 OS] Uy
The Minister of Education (Maulana Adad): T thiok I will speak at the end.
DEMAND No. 14—MINISTRY OF EDUCATION.

Mr. Deputy-Speaker : Motion is :

“That a sum not exceeding Rs. 34,87,000 be grantad to the President to dofray the churges
which will come in course of payment during the year ending the 31st day of March, 1901, in
respect of ‘Ministry of Education’.”
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, Mr. Deputy-8peaker : Mction is :

“That o sum not exceeding Rs. 35,10,000 be grantod to the President to defray the charges
which will come in courso of payment during the year ending the 3lst day of March, 1951, in
respect of ‘Archaeology’.” v

DEMAND No. 47—O0OTHER SOIENTIFIC DEPARTMENTS
Mr. Deputy-Speaker ;: Motion is :

*‘That a sun not exceeding Rs. 1,26,43,000 be granted to the President to defray .the charges
whioch will come in course of payment during the year ending the 31st day of March, 1851, in
respect of ‘Other Scientific Departments’.”

Demanp No. 48—EbpucaTioN

Mr. Deputy-Speaker : . Motion is :

“That a sum not exceeding Ra. 1,02,37,000 be granted to the President to dofray the charges
which will come in course of payment during the year ending the 31st day of March, 1951, in

'

respect of ‘Education’.

Shri Frank Anthony : What will be the position of thcs: of us who wish to
move cut motions ?

Mr. Deputy-Speaker : 1 am sure hon. Membors, more particularly Mr. Anthony,
are fully awaro of the practice which was in existence during the previous Assembly.
There w"e now’ three  hundred Members, us aguninst 140 Membors wo had
then. Unsttached Members wore then given halfa day in o Budget discussion
ranging nearly over nine or ten days. 1 find that at every stage and on almost
every demund and also in the Goneral Discussions unattached Members, each one,
demands a lot of time for himsolf. Tt would be woll if time were apportioned among
Members belonging to the Congress Party und unattached Members, in which case
we would not have so many hon. Members who have no opportunity to speak.
Some of them had expressed to me o keen sense of disuppointment., 1 have only
to assuro them that nothing would be found wanting on my part to give them the
time. For that reason T am not prepared to allow any of these cut motions ; it
is useless. If the Hon. Memboer wishes to move all the eut motions there wi'll.be
only time for moving the motions and not for speaking on them.

But if they want, let them all group themselves into  one unattache
and suggest to the Minister of State for ll;urliamom.nry Aﬂairx: n.u(';d t(t»ﬂt(]t:: ds,ﬁi:g;
also us to what time they want in which case they will have that time. They can
apportion it among themselves and decide as to what cut motiong ought to be moved
or not. As far ax T am aware, both the Speaker and ayself huve heen more than
genorous in this matter and the House also has hoen  generous.

Shri Frank Anthony: 1 was not complaining against the Chair. I was just
saying that the procedure was that the cut motions wore normally movod firat.

Mr. Deputy-Spebker : All the cut motions have beon taken to have been
moved—1hat is the procedure we are adopting. Shrimati Durgabai.

Shrimati Durgabai : In his inaugural address to this Parliament, the ident
had stated that though his Government attached a great deal of hnpmmnge&d:}l:e
nation-building activities like those of education and health, he regretted the delay
in the progress of these activities and also expressed his insbility to give sufficient
encouragement for their progress. I must state that this stutement has not come
to me as a surprise and it has not really disappointed me. My worry is not about
what haa not happened in the past, or has not happened today, but is about the pros.
peots of our future in regard to these particular subjects. I also roquest the hon.
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the Education Minister not to worry about what he was not able to get from the
Tinance Minister for the activities of his Ministry but to worry about the future
prospects and also see whether he would be able to get sufficient and substantial
help and encouragement for the astivities of his Ministry in the future.

So far as T am concerned, I roally ceased to be an optimist. I also do not think
that the situation will improve so much in the near future or will improve to the
extent that though we will be able to create new assets as a rasult of roliefs wo have
given in regard to taxation, we would be able to divert them to educational pro-
grammes, because there are more important programmes like food and sheltor.
Moreover, it may be that whatever, or what little remains out of this might go
to the technical education.

T would like to draw the attention of the hon.Minister that if the Governmeont
would persist in continuing to go on without realizing the realities of the situation-
I am afraid that the blue prints for the social education programmes which the hon:
Minister of Education has taken the trouble of preparing will have to be kept in cold
storage. I would also draw his attention to article 45 of the Constitution whioh
provides that ‘the State shall endeavour to provido within a period of ten years
from the commencement of this Constitution for free and compulsory eduoation for
all children until they complete the age of 14 years.” May I know what will happen
to this solemn pledge ? I only wish that this was not in the Chapter of Directive
Principles of State Policy but that it was placed in the Chapter of Fundamental
Rights, rights that are justiciable. As regards education, it might be said that it is
a matter for the States but I venture to say that this does not really absolve the
Contral Government from their responsibility. We must realize one fact that the
industrialist or the big capitalist has nlready started to say that programmes like
education and health need not worry the Contral Government so much and that the
Education Ministry is wasting valuable funds on Educational Conferences. There-
fore the hon. Minister need not really hope for bright prospects in the very near
future that adequate funds would he made available by this Government for the
implementation of this programme. By that I do not suggest that it is time for
either the Education Ministry or the Health Ministry to be wound up. Itis
far from my intention. We have to take a roulistic view. It isreally a
good fortune that we have Maulana Azad as our Education Minister. He is
not only a great cultural aristocrat but he is also & leader of our country and
in good old days of Congross, he had rallied round the men and women of this country
under one banner and he could command their work and services in our ﬁaht for
fmedorq. Therefore it is now time that he should tura his attention to that :dspect,
not caring go much for the so.-called finances that this State has not been able to
make availuble. It is my anxiety to impress upon him that in this new sst up also
peqple do count and their services have to be enlisted and I would suggest to him to
enlist the popular support. The Prime Minister had recently made a staterment that
Governmental effort alone cannot solve the problem and ths problyms cin be silved
on a large scale by public support. Though these romarks wors mads by the Prime
Minister with regard to industry and its planning, in my opinion they will as well
apply to education. So I'want the Maulana to roalize the realities of the situation
and he should more profitably turn his attention to the numerous workots thut are
still alive to-day. I want to tell them that they aro doing still very good constructive
work and I would suggest to the Maulaua to go about in the country. If he is serious
about enlisting popular support for his work, he should see that a network of insti-
tutions is started by private effort. Already there are a number of private institu-
tions doing very good pioneer work in the ficld of education and he should find ways
and means of assisting them. I do not msin to say thit Governmsnt are not en-
couraging private institutions. They are giving hundsome grants to institutiona
like Santiniketan, Jamia Milia etc. but there are in the country & net-work of ins.
titutions started by women who have put in very good work waich would really
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help the Education Minister in the mme for education. When I say ,tl.xa.b
Goeemment’s sttention should be dml\:'rnogt? this, the hon. Minister sh.oul«_i not thqu
that my remarks or prayers are for financial support to these institutions which
have been started by private effort. They never cared for financial support from.
you, they nover appealed to you,they have raised funds and they have been successful
because they have realized the fuct thut human power is much stronger than money
power. They ulso realized the fact that manpower will create money power but
money pcwer could never create manpower.  That is the essense of truth. Tt
is my experience in the country that institutions started by a band of influential,
dovoted and loyal workers have never failed for lack of funds. They do require
your support not in the shape of grants but your recognition and your encourage-
ment in various other shapes.

The hon. Minister must realize the fact that there are workers in the country
and I would ask him to come with me and I will take him to these institutions run
by private individuals and he will see what public work they have done. The faci-
lities they require may not come to the notice of a Committee or Commission which
consists of Professors like that of the University Commission whose roport is practi-
eally devoid of anything but flowery langnage. I have known of many institutions.
run by Private Trusts which devote their attention entirely to training of nurses.
The country is suffering for want of adequute supply of nurses and teachers and there-
fore we must also recognize the fact that when we have no funds to undertake that
work, we must gncourage and recognize the work undertaken by others. .I do not
want to mention the particular organizations that have taken up this work. I
would only say that the Kasturba Trust with huge funds at its disposal has under-
taken the training of many nurses but those nurses have not still received recognition.
Therefore as a first step, I would ask the hon. Minister to see the possibility of tapping
those private institutions in a coordinated way on a national scale and also he may
appoint a Commission to go into this problem and also to survey the work done by
these institutions and recommend to Government as to what steps Government
should take to utilize the work already done by these organizations. I am very glad
that the hon. Minister is going to appoint a Committee which will concern itself with
matters connected with Secondary education.

I wish that matters like Secondary Education and Primary Education should
be entirely left in the hands of women.

Men need not feel jealous about this. Men need not conoerri themselves with
tenching small things to small children. Let them prepare themselves to be good -
soldiers. They may concern themselves with industrial expansion work, The Sar-
gent Committee recommended very strongly that 60 per cent. of the teachers for the
junior classes conld be women. 1 am very glad to note that the Planning Commission
which has been recently appointed, is going to concern itself with planning for edu-
cation alko. I would request the Planning Commission to take up the question of
re-organising women's education in this country, not only education of girls of college-
going age, but tho education of mothers, untortunate widows and sisters. I hope
the Planning Commission on whose work we havo great hopes, will not confine iteelf
to problems of industries, but woull also take up matters like health and educationt
on a nation.wide scale. * .

Dr. Pattabhi (Madras) : -The subject of cducation is an enchenting ono, It
is of etornal interest not mercly to the educationist, but wlso to the administrator
and more 30 to the critic of administration. But, in offering my words of roview
or criticism, it must not be understood that I amn putting the hon. Minister of Educa-
tion in the dock. He is more an object of our sympathy today than of criticism..
When we review his budget of last year and compare it with the budget that has been
sanctioned for him this year, one feels a sense of commisseration that he should have
been deprived of a fourth of his last year’s grant on account of the 40 crore defici
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in India’s finances. This venr, it has been reduced to the paltry sum of four crores,
out of which hjs establishment consumes about 35 lakhs and there are threo other
itema, one of 35 lakhs and thero are two amounting to 2,25,00,000 rupees for scientifie
research and education. With this paltry and meagre sum, it is really difficult for a
Minister to undertake to administer his churge. Really education has been the
" Cinderolla of the home. Even this Cinderella was about to get rich robes at one
time ; but, unfortunately, she tripped and fell and lost them. S, the six or eight
crores that the hon. Maulana Saheb was about to get was lost avhen the budget itself
tripped and there was a deficit of 40 crores. I have, therefore, no adverse criticisin
to make of the Minister, but the Cabinet must bear the responsibility.

A Cabinet that looks upon cducation as perhaps one of the last items to be cared
for in its charge is not taking a right view of matters, especially, in a country which is
building up its nationality anew. We have emerged after 150 years of slavery into
freedom and almost every branch of our life has to be re-orgunised and re-constructed.
If England while in charge of Germany had thought it necessary under the care of
Lord Vansittart to re-organise the education system of Western Germany from
start to finish, how much more is it necessary for us to re.organise our whole scheme
and system of education which has been framed and fashioned to suit the needs of a
foreign power? Yet, perhaps, theroe is neither the time, nor the willingness, nor the
opportunity to examine these things in a radical fashion and re-align the whole
march of the education chariot.

On reviewing the various items in respect of which cut motions have been given,.
I find that they embrace everything from China to Peru: adult education, adolescent
education, primary education, secondary education, collegiate education, technical
education, basic education, & number. of colleges and institutions, research depart-
ments, Archaeology, anthropology, and what not. I do not wish to speak about
any one of thesé things. I only fear whether my plea for my little reform would have
a chance when all these are going to be given the go by. 1 have not even given notice
of my motion. Therefore, I do not hope for any immediate reward. However, I
wish to draw the attention of the hon. Minister of Education to this'question of
supreme importance.

You have given scholarships in France aggregating to Rs. 30,000; in Indonesia
aggregating to an equal sum ; and elsewhere, altogether amounting to Rs. 80,000.
Can you not give a lakh of Rupees in order to enable students or litterateurs of one
province, or a State as we call it now, to learn the languages of their next door pro-
vince ? Have we built up a single nationality in our country? It may be that tho
fundamentals of nationalism are there. Fundamentally, we are a singlc geographical
unit, moved by common historical traditions, claiming a common biologic descent,
having common ideals and purposes and common customs and manners. Never-
theless, the fact stands that we have been divided into ten or twelve provinces and
we have developed as many sub-cultures. Sooner or later it must be our endeavour
to synthetise all these provincial cultures into one national culture and to that end,
a beginning must be made, sooner or later, sooner rather than later. You can never
begin too soon. Therefore it is that I plead that the literature which is the purest
expression of the thought and ideology of a particular province should be capable
of being translated, and should he translated into the languages of the neighbouring
provinces. Bengal is said to be rich in literature. If that is so, how is it that we are
not able to'taste that literature by rendering it in the other languages. Maharashtra.
has got a progressive literature. Gujarati is going forward by leaps and bounds in
regard to its modern literature. Hindi literaturo is almost unrivalled,—in quantity
if not quality—in its output. The South Indian languages have their own claims to
make in regard to this matter. Each is, however, fumbling in its own way. Each
province is putting forth its labours unnecessarily in the way of original work while
it should have been easily possible for it to absorb the researches of its neighbour by
merely translating their books. All that is required is that graduates of one part of the
country or the authors of literature of one part of the land should be encouraged to
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earn the languages of their next door neighbours. Bengalee and Gujarati are allied
to each other very intimately. Bengalee and Oriya are again intimately related to
each other. Oriya and Telugu mix together. Telugu and Tamil are next door
neighbours. Telugu and Canarese are almost identical. Mahratti and Telugu mix
together. In this way, you must promote the cultural unity of India by means of a
common literature if ndt even a common script and a common language. Therefore,
I say that it must be possible to select at least ten people from each of these ten
provinces who know the languages of the other nine provinces so that in a space of
ten years, it will be possible through an organisation, be it an loter-university Board,
or be it a commercial board or be it a Governmental organisation, - -to publish the
literature of one area in the several languages of the country.

What happens then ? It will only require one other reform,—to have a common
soript for the whole country, in order to establish one common language. What
Kemal Pasha did in Turkey by introducing the Roman script in one bound as the
script of the language of the country, we can do, if not hy the Roman script, at least
we can -evolve a fcript of our own and then we shall have built up this vast country,
13 lakhs of square miles in extent, peopled by 37 crores of people, according to the
next census, into one nationality. having one literature, one language, one aim,
‘one purpose, one faith, one philosophy, one art, one scheme of life and one ideal. Are
you aiming at this or not, or, are you living from hand to mouth ?  We have become
an independent nation and an independent nation must lay the foundations of an
independent unit, a composite unit, & synthetic unit, a unit that binds and integrates
the cultures and civilizations of the various parts. Thanks to want of communica-
tions they had their own independent development and effort wus put forth in each
area in order to bring about this result. Now we have only to make a synthesis.
I therefore, plead with the Maulana Sahib, who requires not many arguments to be
convinced about the propriety or the urgency of such u reforin, for a lakh of rupees,
as a symbolic grant from one of the departments of the Government of India. Per-
haps if you sweep his office, you will get a lakh of rupees at the end of the vear.
Money is flowing into the Secretariat chambors.  Therefore. | say, if you can agree
to the ideu, pleasc grant a lakh of rupees as a symbolic grant and set vour seal of
approval upon this proposition and then you will be uble to lay the foundations of a
true and many-sided Indian  nationalism.

sy AT AgE: TeA< e 6 F 9 ot v, F 0@ g 5 F frgrag s a9
wrAe farer gt ot A gaforarz 30 § 6 IRA waA Agaa & a8 foad fadr ) ae
Y g Fead ) ferel w1 STt 'R ST, @ 994 AgAE & AT @ a1 Q7 qraq g e
F ¥ IWT T a% F1H! AT Q1 F7 7 ST 94 F7 FA 19 A qa9g F, wreAsw
N 07 Nawgy g am @ ag a9 | & aaadl g 5 faew w) ot Faa 2,
TR A § oy {Ew Ay e Wy ¢ 1 ST ewd w Y Y gl Y o e o g
wews e W g ag s e ag w1 fafew Tva § qwg g aaT Oy
fewrme A f fr gEw g Rt A Ay arefi A & ot s wr A faege
aw Ay e pw WA d  fF s wrafs gww @y faw g, e
sy ey fres o€ §, srafie g oF (republic )ffers # arfard §---ax foafemr @1
& arx gw 7% ¥wd § f gurdy forerr & fod sw Y Wiy €0
@ fawn fo o @ W ¥, 9 OF wgE € o= iew (ambitious)
e g 1 g oft oge Gar Al § S e ged Al e g ar adt s g ) fer @
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TG ATH g 6 o qew AT GAvd, AT A9 F A gawr aghie g d e
faafor & areq #ar #ar A9 AT FE@ A &

a8 9ge 3 & AT & At JEAT AT AT T G § | AT Ay, M F qvw-
Arw e § faeg 7 § afew q@ av ard AT w1 arE guww & ) BT A7 e fF e
TIAT A S iy A {T gel ¥ o ad #@ & atv g% oM
% foam & g & SEw afma @W o a9d dg F 9 ¥ U agw sw
g F & F fow owcht gfF A ofeelt w ¥ ferorw A £ M F
gandt g fF 9@ oF dw gwwr famtor &< @, 9T AW A gureAr giar & s
%8 U W E19 & a8 TES AYT 1T FT 19 & A7 NS qfeadig and 7 famr F7A
# ag +ft auAdY § fo srTe gw sruw 2w a1 afeesr SO § g aY 9 gAT A &
foa arar 7Y 3T | F gAY g FF o gw owd  qw w sroer &Y oS & qomad, aw
qfe=l ForTae oY gATR W FT TR AT JM | & g A F 919 A7 qg 7 Jaw FF fog
T WA TR qE fFIT, FIE AT AEFAT @7 JY YE LE F AT FT7 7 feawd o |
gAw gt 3T ® St q9e aeiga & IR et fon € @19 § s oft g W
TI TR AT AR AR ST A W gar d 1 A sdfom ® o fave weY S,
w7 gHHY AT ot for gwet faaet agt o sreardY g@ 0 F QA T1fgd O ot g
g g 71 g gl € | 3% &, T T w1 sue s ¥ v gura v e
% ¥ HX Fgr T T &S 14T AT | ¥ & fwior F gHaT 99 a6 Sy AT 997 )

[PaNviT THAKUR Das BHaRGAVA in the Chair)

FAFT JAIE U FAS 1 T¥ g0 & | AT qrfeardez 7 srly &) forwney qwmar &1 e
& awadt g fF om gaa &1 1 el 97 A far g o £ aga & aed off ot s
AT 7 ZEA AT | 9 ST AT W TW TFTH & | TF AT AR 3 7 Fread afes
TIAFEA ZHT | HTAHS AT FATR 37 § Afes C@a § ¥ FarwaTs a8t 8 | 9g fae
& g7 9T § 7€) fameTE AT | IEET A FATT g7 § g faege AW AT gAr § ) dWR
Tq fordt § fr Y g afgs oo & fod $ & o190 917 § 78 9% gC A & ) Sfwew @
UHAT E #Y  gHT AOAY AEIRT FT ATAT HA, AT A7 Q0 96T a@ { Aregw § A AT
fazaa & fF ag 39 417 I = &0

¥ & fmrior & ared qad gy S 47 DA € | 7 I JuA o grefr 1 srgAY
TR, 7 St R Farea | AY g Q @ NS 3 g E 7 @ A A A ¥
#Y a7 T Ag) fraeTt &t I ooy W @ @ & | F9 g agn 3 fod § wre kv
AT OO AEY AT | g% HT AT A feard Aar & wqife gArd arq ww Ay =0 §
g ford orre QY A NS & o oY, e, s oo, gy o a< gw AR wTA A
% gawdt § f g% Samer wTEml g o

T 5 q| qg f7 wgaT § fiF 9T O ol 7 39 e i A feark dfes g
#t AE § § A gt e F N feard § et oy oy e § 1 g7 opw F e qo
§2 ITH Q= § | FE) A FgrdY Frad sy § o Y sy wnk gfaiady F A delr
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qai g Aoy SN FE 1fE, forg g FE AT A TE AT FEA ag grarad
& oot gAY frare &1 | &7 Froyd & Qo afeos et & xaf @t 8 ) fafza asa
& &1 % afews wew ¥ aga a8 oW @ § A 9@ 47 qfesw wpeq A 3T A
AT B 43 7 g e v 1 7g O & B afees ensi 7 s qrg 9 8, graw fafes
=T & S, Afeerz S & 75X, 799 § N9 § A fd F foan & fr gaq &
#rest dar 18 1 & 3 Sred ¥ i A g ) BT & o § Fr ofees Eea a A
TR igsmidd gt afmdai g g Ml afmd am &)
sfeq T ao¥, fa% qi a F @ WA AL @I ofeow @i g I R}
T W | I a7« Y w5 ) aga 7 ghere Qv € F ag T § B
gAe afes® oo @ € oY g ool § e g ag ¥ e Sw sl F e e ae
ot &, foe® arw gfvar &1 w7 F9 &, IR fod A€ 7 A 9Ty gAY wT e
g 5 6 g AR §—dw e g, 71 30 O A ¢ ey ave @ g g A W
R g AU Fgm qgd P e awak R am A g A 1w
Qufees f aOR Y, 77 99 T8 FT 6 & | I TR 99 77 Faearw § A qg ooy gme
qTHE AEA T Ay &)

qH TR IR BET AT TB T TGN & | FAS TF 0@ AT A0 ¥ qH/ w30 § AR
ag oz g fF & Tt g ool oramw, o wredy wam R, fad et wies @ wqx
forur &, & frgmrht & farers 7 g, wiife ag Y & A5 & 7 ¢ | S frd § fergeant
FEAT g, AT gy 71 AT FIAT GO GEST RN &1 AW F qIT wrAAvg 7o Arga
&/ ag Wy wgar A e owE ey w1 v g A A e & wwre & o seaw
T, M oA gW T, 918 ferat wE a1 gEe T, 9T A nsafafrerg @
I aeTg g AT AT AT F T A€ TR A0feA 1 g g F v Frdt q@y
ars &, av qften &, a8 AU AR A § 7@ o A A W At gEw & aga
fereTs g 1 & |meet § o aeenE S & o s STAF AT IRA A F
# areht g fe forr gfrafedie & fedY qord oot amew =@ Y amag 9ot @
gt freht amy AW A wReY W fre W 2 0 @ awer, s
o R o o fedr o g o gel wEm adt s &) sta @
| W AfeE qd § e fod ST aed wW @, F o9d faeg g wife
T W oW el T & e g st o | R o e A § o & F g
aré g # 2t g fir o gt ferenr farmr & st el agaedsd & Y At grew @
o o o o7 vt & 1 Sfew a@ F FAA v gy g, Ao wvaw axfrendr @ § A
et 8 o gt & 1 S 3 T et oY 8 e e g g A
® G TS E 7Y § AT Foer yarw 4w T E

WTET A g FT A AT SR KT wqqrz A E i a4 QR gar i
g Wt Iwie w7t g fr for wwr s woft orwre & o @@ ST Al @ o @ gt
kg, dw ot g fr gw oy agr 43 & A gt wge & wooly oft o § wg W TR ET &
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A A,

I G § | F IR FASTA A1EAT g £ gw wa anfenr a9 &, a® oY gAY 9@ 7 A0
F AN AT FATY T ITH! IGT T Z1 AV 9g  FAATA K[ 37 F&QAT FL 7 ff 2@ T02
w1

(Englisk translation of the above speech)

Shrimati Uma Nehru (Uttar Pradesh): Sir, before I say anything else I should
congratulate the hon. Education Minister on his report which he has taken such great
pains to prepare. In going through this roport 1 notice that although great pains
wore taken and persistent efforts made the schemes could not be carried through
for lack of funds. To me education is the most important need of the country.
If this work is held up for lack of funds the ignorance that has pervaded our country
80 long would be aggravated even more. During the British rule we were constantly
complaining that they did not impart sufficient education to our men and, of course,
‘neglected the women altogether. But, now that we have attained independence

and are the citizens of a republic, we are pained to find that funds are wanting for
our education.

I have studied the scheme formulated by the Education Department and I find
it a very good and ambitious scheme. There is no aspect of the question that might
have been left out of consideration. I know what things are essential for the build-
ing of the nation after a country has achieved freedom.

First of all comes art which has an important part to play in the development of
a country. I am not opposed to the Western art, on the other hand I appreciate art
throughout the world. f find, however, that the expenditure we incur in encoura-
ging the art of our own country is nothing as compared to the money we spend on
the Western art and in buying and bringing over from the West pictures. 1 repeat
T am not against the Western art but I do feel that when a country wants to march
on to progress it would normally develop its own resources first before bothering
about the art of other countries. 1 also feel that it does not behove us to embellish
our land with Western art. On theother hand, if our country is already provided
with its native decorations any Western embellishments would only add to its charms.

I have also noticed that whenever we startod uny new work, opened any new
departmont we had to ovorcome great obstacles in the beginning. 1In founding our
embassies and education sections in the Western countries we have made a wrong
use of our money and u lot of it has even been wasted. We sent out an educational
Secretary to America but we find that in doing s0 we have not achieved
the amount of success we should have achieved. This should not worry us but we
must take care to see that our money is spent properly. We must not lose sight of
the fact that we have to build this country.

[PaNDIT THARUR Das BHARGAVA in the Chair].

It is only two-and-a-half years since we got our freedom. Our Constitution
has been framed just recently. I feel, however, that if only we had paid attention to
two or three matters whigh were very essential the shape of things in our country
would have been quite different. I am going to describe them. In the first instance,
there should have been compulsory basic education. The present state of basic
education in our country is not satisfactory. It does not appear to have spread to
all the Provifices. Its propagation has been defective. This is because the agencies
employed for the spread of basic education are not experienced enm:fh. But I feel
the hon. Minister fully realizes his duty and 1 am confident he would attend to this
nide of the question. “’

What is the moet essential factor in the development of a country ! The very

first factor is our language, then there are our arts and our basic education. Had
we attended to these two or three factors from the very start the shape of things in
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the country would have been different from what it is toaay. We have undertaken
many tasks but we are unable to accomplish uny of them. Al our tasks appear to
be unfinished. I feel that if we had taken up two or three matters, such as language,
basic education, Hindi or art, and concentrated on them we would have achieved
better results. I have also noticed that the Hindi books in basic education schools
and the high schools all over are different. Each school has a different set of books.
The Hindi books in some places are stiff and in others easy. I have not found any
uniformity. The very first thing which needs to be attended to is the introduction
of books in our own language in our schools, colleges and universities.

The report also mentions public schools. During the British rule I was a great
opponent of public schools and so when 1 noticed that heading today I started reading
it. It is a fact that only the children of moneyed people, of the higher classes and of
the aristocracy study in public schools and the report says that leaders emerge
from amongst them. I am not familiar with these leaders but I do know what
becomes of the students who come out of the public schools. They enter military
service. They join civil service. The poor children, however, whose parents have
no money, are unable to join these public schools. They are badly handicapped for
want of funds. 1 want that since we have started these public schools we should see
to it that some facilities are provided to those poor children who are unfortunate in
the matter of the wordly riches. 1t may be said it cannot be helped and that there
are rules and other difficulties which stand in the way, but 1 would say it is for us to
mako these rules or to abolish them. The Government of the Ropublic can do
everything. Only if we have confidence in them things would become easy enough.

I shall not take any more time as I have nothing more to say. But there is one
thing which I wish to say. It is our first and foremost duty to propagate our mother-
tongue, Hindi, which has been accepted by Bharat as the National Language of the
country. I am not against Hindustani for that is the language in which I am speak-
ing just now. Moreover, I would urge upon the hon. Minister that the men and
women we employ as professors and teachers ih pushing the cause of Hindi and the
other Hindi educationists must be paid the same salaries us those who teach English.
1 am greatly opposed to their being paid less on the plea that they are after all just
Pandits or teachers of Hindi only or that they do not know English. I want that
they should draw the same salaries as the professors who teach English. I want
that the Viee-Chancellor of a Hindi University should be given the same salary as is
now being paid to the Vice-Chancellor of a University employing English as the
medium of instruction, I am opposed to tho reduction of the salaries of those
teachers, professors or poor clerks who know Hindi but not the other language or
who are not sufficiently conversant with English, because knowledge of ~English
is no longer indispensable for us. 1t has given me great plessure to find cver since
I joined this House that whenever the hon. Minister of Education speaks the House,
it seems, is animated with life. On tho other hand, when I listen to English being
spoken—I, too, unfortunately know that language—I feel as if we have all turned

mimies and forgotten our own tongue.

I shall oot say more and thank you for the patient hoaring you have given me.
I hope when the hon. Minister makes his reply he will not do so rebukingly. Ever
ginoe I am here I have been witnessing that the replies of our hon. Ministers are full
of pungence. I should tell them that we are all major children and' grown-ups and
that in talking to us they should adopt the method of persuasion and not that of

reproach.

ghri Jaipal M.(Bihar) : There are only twe points abowt which I would like
to speak. The first point is connectod with my endeavour to clear some cobwebs
that are \ory very prominent in the Education Ministry. T have been going
through the brochure of their activities that has been supplied to Members of Parlia,_
ment and I find there is tremendous confusion, confusion that did not exist, ang
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confusion that has been injected recently, and confusion made worse confounded
than before. On page 31, in the chapter relating to Scholarships to scheduled
castes and other backward classes students pursuing post-Matric education, I
make this discovery that T have been split up into two parts. I do not quite know
whether I am an aboriginal or whether I am of a hill tribe.

The Minister of Works, Mines and Power (Shri Gadgil) : Both.

Shri Jaipal Singh : 1 find there the words ‘...scholarships to students belongin
to scheduled castes. .. .scholarships to those belonging to the aboriginal and hi
tribes and other backward classes.”

For the first time in the history of India I find the adibasis are now “‘aboriginal’
and “hill tribes”. T would urge the hon. Minister not to indulge in such disruptive
language. It is going to create a good deal of misunderstanding. What does he
mean ¢! Is a man a tribal or not ? Has he to be up in the hills before he can be a
tribal ?  What is this new language he is trying to introduce in Republican India %

Then again, I would like to ask him a question. There is the Scheduled Castes
and Other Backward Classes Scholarships Board, and we are told thdt 1,498 scholar-
ships have been awarded during the year. Now, I, like others, commiserate with
the Education Minister. After all money speaks and big money has not been put
at his disposal. What can he do ? I do accept that ; but when we talk big let us
also measure the cloth that we are trying to convert into a dress. Now, I find
that scheduled castes have been awarded 910 scholarships and their population
according to tho last census is 439 lakhs. That works out at one scholarship or
award per 50,000 of the population of the Scheduled castes. Coming to the scheduled
tribes, they number according to the census—I have to accept it although I know
it is inaccurate, and" hopolessly inaccurate—248 lakhs and this Ministry has made
202 awards which means not even one award per lakh of the population of the sche.
duled tribes. That is the record of the Education Ministry. It is nothing we can
brag about. It is no good making speeches up and down the country saying this
is what we are going to do and that is what we are going to do. In the Constitution,
the New Constitution that has been passed by the majority party and by every.
body else—we have all been in it—various assurances have been given. How are
they being implemented ? What explanation has the Education Minister to give
to me ? My people are 248 lakhs and there is not a single member of them on this
Board. The other day when a question was asked, Mr. Khurshed Lal who was
then officiating for the hon. Minister, had the impertinence to say that Mr. Thukkar
represented the scheduled tribes. If this is the policy of this Government, God
help the Party that is running this Government. I do not wish to say anything
more on this. All that I plead is there are enough people whose help the Minister
should elicit in the Parliament itsolf. Let him not run away with the idea that
only people wearing certain colours are capable of doing good work. This is a
Board that is supposed to award scholarships, post-Matric scholarships to scheduled
castes, scheduled tribes and other backward classes. Scheduled castes, they are
well represented. I feel perfectly happy when I find friends like Dr. Punjab Rao
Deshmukh. I have no apprehensions on that point. But what is the argument,
what is the reason that there should not be a single scheduled tribes Member of
Parliament on that Board 1 Are there not scheduled tribe Members of Parlinment
in the Congress - Party ? Why are they not represented on this Board ?

Having let out my venom on that score, I come to something olse
where I feel I can help my friead the Education Minister out of

4 py, 'be difficulty of lack of funds. One of the very raro and
" healthy consequences of the last war was that thore have Luen
certain funds made available for utilisation here in Indis by the United States
of America from the salo of the surplus stores. I am referring to the Fulbright Aect.
According to it, the best part of one million dollars arc available to be spent in India
~in India mind you—on American scholars so that they may come to tws country
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and have a common scholarly life with Indian research scholars and thereby get
better understanding of Oriental Humanities. I know that during the last few
weeks the Education Minister has been contacting certain people who have come
here from the United States. The proposal is that something like 200 research
scholars from the various universities of America could come here and live with
Indian scholars in something like an international seminary of Oriental Studies
where Indology should be the main subject. There are various other subiects also.
There is for instance cultural history, anthropology and so on. The main idea of the
acheme is that three hundred scholars of repute from America, England, France,
Italy and other countries should come here and live with our students and learn
at first hand, on the spot, what is real India. Thoy are expected to learn this not
from books or by correspondence, but by living with Indian scholars. This is an
opportunity that we should not lose. I would much rather completely wash out
our oultural relations officers and all that. Here you have international scholars
of great repute wanting to come here and live with our students. What better
-opportunity can you have of trying to interpret our life, our culture and our religion
and that with no expenditure to ourselves. I should not have said ‘no expenditure
to ourselves’. For, our students have to go and live with these 200 foreign scholars.
This will cost us some money. But compare this expenditure with the sums we are
simply frittering away abroad. The amount of money we shall need for providing
hostel for these 200 foreign scholars is almost negligible. I would urge the Education
Minister to considor this very seriously. 1 know we are generally very suspicious
of anything that is foreign. But, in the realm of education and studies we must
learn to divest ourselves of these prejudices and suspicions. If we do not do that,
it simply will mean that we are building up a wall against the rest of the world and
that we are refusing to let the world understand us. We are thereby denying our-
selves a great opportunity to be understood by others by coming into contact with
them. These are the two points I wanted to urge before the House. I know there

is a time-limit to speeches and I am grateful to you, Sir, for having given me an

opportunity to speak on this Demand.

__ Bbri Ethirajulu Naidu (Mysore): I very much regret that the record of this
Ministry makes very soriy reading. Hon. Members who have spoken before me
have made it clear that the blame cannot all be laid at the doors of the hon. Minist: -
of Education. But, whosoever is responsible for this stepmotherly treatment and
indifference towards education, I must say that his attitude is very disappointing.
But that is not all. What is really alarming to me is the psychology behind the

attitude, that on a matter like education they propose to spend one per cent or less
of the resources of the State.

Our country has just emerged into independence and therefore I say that in
adrdition to the problems of education common to all the countrics of the world, we
have got some additional problems to tackle. We suffer from the inhibitions of
two hundred years of our immediate past. We have to cast off inhibitions at least
in the generation to come. If we fail in this task we will have done a distinet
disservice to posterity. May I say, we will have botrayed them ! I implore the
Government that they may take the children of today into hand, both boys and
girls, and make them into good citizens of tomorrow. If they proorastinate, the
result is obvious : we will have another generation growing up with the same in-
hibitions and with the same handicaps from which we are suffering today and pro-
gress and consolidation of this country will be further delayed.

My hon. friend Dr. Pattabhi has spoken about the requirements to bring about
solidarity in the country and one of the first essentials to achieve that purpose would
be that we should bring about a re-orientation in the system of education. The
other mutter to which 1 will address myself is that relating to the paramount need
of physical education in schools and colleges. We are all aware that that aspect
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of education has been completely neglected. I am sorry to say that the importance
of it, though probably realised, has not been recognised in taking any steps in that
direction. -
I will just say how these two fundamental problems have been tackled. I
t this from the Brochure. With regard to re-orientation of education one aspset
a8 been dealt with in this Brochure. It says that an Indian National Commission
was constituted. It has an Executive Board. It has decided to set up a committes,
among other things, to ensure improvement of text-books from the point of view
of increasing national solidarity. We are in the third year of our freedom. The
Committee is to meet in March 1950 !

Then I cone to ?hysical education. A sum of Rs. 25,000 was originally pro-
vided in the Budget for 1949-50. It has been reduced to Rs. 5,000. ‘“The Board
is likely to be set up soon.” And we are in 1950. ’

Now I would refer to another matter, viz., the establishment of a Central Council
on Deafness. The problem of these defectives will always be with us. It has got
to be given a certain amount of priority. It has got to be viewed with a certain
amount of sympathy. The sum o}) Rs. 5,000 was provided in 1949-50 far this purpose.
But it has not been possible to establish a Council on Deafness so far. Only a sum
of Rs. 1,000 has been sanctioned for the publication of the “Deaf In India” by the
convention of the Teachers of the Deaf in India.

Am I not entitled to complain that the psychology behind the approach of the
leaders of the country and of the Government towards this problem of education
has been defective and there must be complete reorientation in regard to this matter ?

Dr. Deshmukh (Madhya Pradesh): The deaf was not heard so far.

Shri Ethirajulu Naida : As I said at the outset, I know that the blame cannot
all be placed at the doors of the hon. Minister of Education. But if the axe is to be
applied somewhere, if you apply it to education it will not be an act of farsighted
statesmanship. You are bringing up a new generation whom you will have crippled
at their very infancy. I very strongly urge that a new approach to this problem
should be made after realising the fundamental importance of it. If you want to
have a band of good citizens tomorrow, can you afford to negleot the education of
your children today ? That is the problem that I want the Government to place
before itself and try to solve it.

Having said that, I must advert to one aspect on which I must congratulate
the Ministry. Tt has gladdened my heart to see that a sum of Ras. ten lakhs has
been set apart for scholarships to the scheduled castes and the backward olasses.
For the “reclamation” if I may use that expression, of this vast human material
a sum of Rs. ten lakhs is a drop in the ocean. It can only touch the fringe of the
problem but I welcome it all the same, because it shows on the part of the Govern-
ment a recognition of a principle and a token so that it may serve as an example
which the States may follow and emulate.

I will conclude with one word about the Hindi language. Hindi has been re-
cognised as the State language and it will come into its own. None of us have any
quarrel with it. But the Centre cannot leave the matter of the teaching and impart-
ing of education in Hindi to the States and say “It is not our responsibility.” The
Constituent Assembly met here and said that Hindi shall be the State lnnguage.
It must also place its resources at the disposal of the States and guide them in the
matter of the spread of the Hindi language. May I venture to say that those people
who were so enthusinstic about Hindi being made the State language may evinoce
equal enthusiasm in urging the Centre to take some interest in spreading Hindi in
the Statee where Hindi is not spoken. '
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sy gegTCqu ;AT {Y aTad o g W) A e Ay oY, 3% S e R
T T T Fgr a8 i gurdy forerey fafafegat (Ministries) § 37 &= fafaefyai &
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TR AT §, wifE IR afeaw & 3o A four, dar & AT § A @er oft A
A 3T N 7@ Y foar AR @ 2 w1 fear o) agrar ag @ AW w9 T e
W AT ¥y ordfy et o fF S & gud saoeg fad, 49 4 v A & Sif
* arrY fr fre® arehw a1™ & A g7 O FEy Ad §, TR A A A foww  B0AY,
arw geft, g A N, T g ik vER foR af § ow gfm
¥l Sy, Sfe e & ara ag g a3ar § i frw At F g aga oo
wifgd oY, I% ST &H it TF B T4 F IR § | 98 F0 AT agT I 97 | A a8
oY e #7 6 fif amg anft aF frat fafafeat oo fond adt & o 9t ok e
® o7t §, ag 99 A 79 FAAT 7 a7f &, T F7 § w7 170 7gHA AW FY oY FeE
o, ag ey A gt | Qan T A g, 7@ w9 A g, F A Fg wwar | 7@ F e
a6 &9 & #7 ae @ A feekwx (Literature) w@ fawmr & o, ag
T it & s

T frdt are fam ofteg & g aw fen a1 fr g 2w #Y s feely § ok
W STE AW WA AW AT AW $or # fod FdrmgEw (Constitution)
& ot 2 afeww (Article) a1 9fcsdz & ww ag wer v § Fr gfvaw TR
(Union Government) #1gard fgm waidtve #19g #d=w dvm, 7@ wd
g fe fgely e & A g T fgy Y gwa qvd e ferfr wy orwd ary
ORI H ®77 5 & A€ N Wfag w@ wifgd, a3 Nfag £ 903 | 9% 79 a1
N AFmImEIe Nl fwaw sfeigma g8 5y
AT a7 S AT § gy W hord R ol gw e wmdn e q@ e @
qTa AT XA 6 0T ALK T 0 AR 1 A fvar man § e T g w9 o
frar wrar 1 7€ &) @FaT § i AR 7 ww A § amag Y &% *r¢ derer a7 feay
fe g arX & w1 £ MhEd, Frq ag (217 it Aefgd e #9 g9w dorar
wifid, Fard few 7 0% & wewT qA T0hed, ag T KT § 1w 78w o o Ty
7 fae? € aog & ot 9 N 7 gL 1 36T ag wgN T¥W 5 Atz AT Forqan
TYIRT AT SAEM, AT FIET THAA GV | A9 3 F1 I 7§11 7 a9g & g oy
mmfmw‘fﬁienisﬂ'{aﬁmm%nﬁ@mmﬁgﬁ,aga-(m'qg’f@m,aﬂ-(
W A AR AW W wE, IO AR AT AT FEHFT A oA, A agy
wafea § fe daragt AT AR, A N T @ W STA I 2 o dre
wroT § ST R AT § A EW W AT I AAT o ey faed o oN g arwar
WISt 3 AT A S e 1 ag qwer § Feddiiow g dmgr o
f§ g9 ag JAad on frgn sadr wﬁ&ﬁa’tmmmmiﬁﬁﬁ



GENERAL BUDGET—L(ST OF DEMAND* 1805

IE@ A | Tl gER9ES T A W1 WfEd R ogW ene 5
A & oW fawwt G, ITAL WY F1T 37 Ay #y feagrd 8@ wfgd
MNEFGeh fet & fod weard ) faqradag W52 narar fs g @@ #
Tfarr ferdy 1 gA w@Ar  wawq fear A 5 frq) waddez v g A 3B
®m A fgdlt & gar $T0 w7 4y qar 7Y & 5 Fevar s e wng o aie far
FH & fod Rifg A I e § 1 398 fod 7 @ gd ferd & N a1q woegw At &
AgEdr faedt a1 & | § A9 AT qUET F €A €7 A Faar g 1 frey aANw
]S gwA T farerr qr w1 areiw & qr F A7 5 g1 FRar 91, 77 W0U FFIQOAA0C
¥ am & fod gr i gara aa frerr A gfer & stz €Y anar wefgd | Sfer srq srare
R & q1E g AqAT fredr FY aT® <7 &7 &, AT AF &Y wgrenr aidfy ¥ q4v gAk W
& qT I¢ ATSTHATET, FX Q@ & N A7 F, 1qF faRqA F A rar qi A ua fr fw
gar farerr v wfcar 3t ey A Tofgd | faear w1 A€ arf s AT fgd
T T Y TT® ¥ Fa1 7147 fF IaF fod qreae arer dar ervw F1 graArA fivqy
T a1, 3T G917 7 FT 798 ¥ {77 dqr @0k w7 9gS Ay Prar aar 91 Iq6
wai fgear Y & ad) 5 arom G@7 | 3fwT T qre Ff O fF ara WA QA § ) T 8W
7€ aE & fod 38 e &7 %, A g7 7 arhw & fod £ ¥, 7 T g7 arhy
T W E AT % 99 W@ E, ITR ILA & B3 NMa FTIFT ATAEH 97 2w &
S A ¥g 9% 5 g0 aT & K@ a2 T I T T AR F v ¥ o} vy
T FIT | F ST AA TIT, I FIT FALT N0, QAT AT FWT A 98T, N g
IGHET F1E TATT AE ] ;@A

T qTg o) w5 aF 1@ 7 & Iq FA FY T F@ F AT 78T wWifgg A A
Tfed |

W OF T A IoTE E § Ag & gAR A AY USTATAT | GATL IT H USTATGT A
AR A F0T Yo HAA ST 1 T Yo Hrafy F A forad wd F a7 Ay
F AT g NI ) AR A AT § fF ogAIt g MY W qe
W & IER KA G FW gAGR ST das | ggar  faErerd g 9
B qr g EN frTw dm A7 Uswrer A FH W § A faw aoay
® zg®r savgr gAre g At ardt A A e A sara faeAgr e 2 fw
AE TAHT TAC S A fra q@anrd v g 1@ ad M aga & fot sA & s
W (scheme) @ I&T & aarY A1fgd oY frad g7 g F1A FY A7 7Y 1 7T FH
Y A T # AX F qAwET § 6 59 i w1 afekaT eed T @ a8 gart
W T TR AT & § F OF oy e 77 F7 gAL qrAT @ £ Faad gro A 5w
# 4 G & ¥=2T TAAT fg=EY &7 AT Y AT, 74T TAAT A FIAT KU A TA0TF ATT
forad & aww 9TF AT AggE AL o g Aw A excreq fivon &)

# w a1 AT o H7AT ATEAT g | A ag & PR A gATX Aw Y tgﬁr‘%mﬁ_g,
I AT F1 ArEq * fod, N7 I9F Aifges Fv IR 52 w050 g8 Nfgq HAr
arfed | T9 A2 | nft R A gz Aarawmr i 7 oo gaTr far & a3
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AT ) @ AT A § | qEh ogS Uw aw w Ag off G Afed | q@ g & 6w A
mifawﬁm@,mﬁxmgﬁ,mwm%ﬁvﬁﬁqwawaﬁ@mm
# zw uw ﬂfsﬁ@@mﬁmmﬁaﬁlmm%mﬁﬁmaﬂﬁ
T B wo el | & T8 a1 A qaT g aoeR ¥ fod qay s e
wet AT F Y A ard gl fip Fodid FY At wrer § ood aifE ST T O S g
fragu= 9y M e, WA FMA TR, WIGT AL | FRIWY
g frswer g g1 oY ARG | TG O FETR AT 9 STl # fod oRd awg ¥ we el
iam&ﬁaﬁﬁnwmmwﬁwﬁmn@rﬂwﬁuw@ﬁmﬁ&ﬁ
et & 9N i gat ST & et & faed § ) du e anfae, Wt s T § agw
¥ o O & 9 i oF ga ¥ ordt ag ¥ AW & oft fAeY § e @ Ay & aei A
Qz&erwr;frwfqﬂ|mﬂg%.ﬂéf%fw&zwﬂﬁwmwrﬁq&fméﬁrgww%
wral & e g7 gR gwr 3w A wrare & Yo gfwa 9F wex & A fr @ el AY
wTaTH F frerk § | THY EAEY A HIAT T 6 A ATT TG 4G B WEKT F HIg IATE
A EW T gE AT A orrer forwT (literature) Y Ao ARG F @ FIT | WY
¥ FHET ATST AL & TEET FY A5G qIg § T GHAT | §F I § AT H7AT T
WTAA AT HETAT ATAT Y AHY ATE § THH AT | T I FTH I8 T € fwar
It wfgd |

# UF A A} ATI8 $gAT Angn § g & Y forim wY ard R @ fod ey
T UF W FAHY wifEd | forw ag ¥ Ao 7 e dtear (encyclopaedia)
St frame & oY ag & T gt ° Y 7@ avg o frama Qe A anfgd | @A)
¥ foraTe AUTT FTH ¥ FHRY T T KT AEHTY A1 &Y A1y i S} 71 aga wragr
BN | T FTH ) gAR eX & WeE FAT AR |

ﬁtﬁtmmﬁmimmgfmwﬁ#mm*mﬁmau a8
ez § fir & ¥ arel & & ®Y AT Y a9 A QT AW qErE AT AR Tl FY qEr
freretii |

( English translation of the above speech)

Shri Satyanarayana (Madrias) : Keeping in view sll that has been said cn edu-
cation ro far, one ha¢ inevitably to ecognise that the hon. Minister of
Education has to be exempted from the general criticism-levelled against all
other Ministries for having conducted their activities none too differently
from what they used to be in the past and, for* the matter of that,
for having merely followed in the footsteps of the British in all essence. If we
were to pick out the name of a Minister from the panelwho could be considered to
entertain the highest regards for the civilization and culture of this country and who-
could also be considered to be possessive of lofty ideas and a sort of superiority,
it is that of the hon. Minister of Education. It is so because, in my opinion and this
opinion is shared by many others, he has horrowed very little from the West.
Ve'lmtever he has selected to pass on to this country for study, belongs to none but
this country itself. For that we had cherished the desire which was so often
publicly professed by us during the last forty years, that immediately after we had
attained freedom, we should proceed to lay a firm foundation to remodel this country’s
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educaton in a way as to make it compatib's with its genius and its national charuc-
ter. Itis, nevertheless, disappointing to nate that we have, accomplishad nething
in respect of the matters involving a sense of urgency. TFhis aspeet of the problem
must have been viewed as very important. In spite of the fact that the reports
on the working of all other Ministries as circulated amongst us, have all been pub-
lished in English, I entertained a hope that the report on this Ministry wonld, at
Jeast, be printed in Hindi. Why it has not been so, 1 cannot say. I however do
hope that all literature published by this Ministry during the next year. will be prin-
ted in Hindi.

On a previous occagion, the Constituent Assembly took the decision that Hindi
will be our national language and that efforts should be made to propagate it every-
where. In Article 351 of the Constitution which provides its propagation. it has
been laid down that it shall be the duty of the Union Government to promote the
cause of Hindi; to make it a progressive language and put in all such efforts necded to
make it the medium for transacting all their business. I had, therefore, entertained
a hope that some mention will be made of this topic in the reports of the current
year and some efforts will, at least, be made during the next yeur towar!'s the
propagation of Hindi. But I have to submit with regret that ncither any finuncial
provisions have been made towards this end nor a mention thereof exists anywhere.
It is probable that the Government have not reached any final conclusions as to
the steps they should take in that direction. It may be that thoy are still thinking
as to what type of language they should try to evolve and how it should be pro-
pagated or the very nature of the words they should include in it. Possibly all this
requires time and it may be that the lapse in this regard has occurred because of
not sufficient time being at their disposal. The fact has to be admitted, however,
that the more the delay on the part of the Government, greater shall be the harm
done. Because of the absence of a single national lanrguage, we are just now divided
in s0 many different communities and all that should have been undertaken in
the country, is being continuously neglected. If we continue to disown in this wa,
the civilization, tradition, language and culture of our own I am afraid a stage erl
be reached when, like the present occassion, the assertion may be confirmed that
English will continue to reign supreme as ever. It is probable that we may forget
entirely the desirability of conducting our business in our own language even in
this post-independence period. It is also probable that a time may come when we
may consider English as sufficient for all our purposes and rule out any necessity
of Hindi altogether. The first step in this direction, therefore, is that the Ministry
of Education takes upon itself the responsibility to do all that is necessary for the
propagation of Hindi. In our Constitution it has been provided that within a
period of five years Hindi should be propagated to an extent as to enable the Govern-
ment of India to transact, some of its business, at least, in Hindi. No hint is avalil-
able even today as to when and bow much of their work is proposed to be done in
Hindi ; nor it is understood which of the departments aro to be governed by this
decision and in what manner a change to this effect is to be introduced.

We gather no reference to this effect either in the Report. itself or from any other
source. I want to draw the attention of the hon. Ministers’ to this lapse. All
our energies direoted so far towards preaching the cause of education which should
be consistent with our national genius, flowed from an aspiration to see our country,
at least, educationally free. It is of utmost importance that we pay due attention
to our education now that we are frec. Mahatma Gandhi and not a few of very
highly educated persons and educationists of eminence in this country have expres-
sed a definite view that the medium of our national instruction should bo none but
our own national language. Our education must be dirccted on lines of o system
as envisaged in Nai Talim. The Government maintain that more funds could
be spared for this purpose during the year befgre the outgoing one. This time,
however, because of inavailability of adequate funds, they were unable to spend
even one tenth of all that was spent during the year referred to. But it appears
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that the scheme will share no better fate even in the current year. It seems we
will never Le in a position to do anything in the direction of Nai  Talim or for the
propagation of Hindi. We will, perhags. even fail to effect a change in the method
of cducation fcllowed by us for so long and, thereby, ever assure our people
of their progress through educating them on right lincs. Our people may become
inquisitive to know the benfits accruing from the attainment of freedom. In reply
to that enquiry we will have nothing to say. We should, therefore, make it & point
to make good all deficiency and negligence in this behalf which has been left unatten-

ded so far,

Another point has boen raissd as to the desirability of having a single national
languago for the whole country. The maximum percentage of the people speaking
a 8ingl» common language in this country comes to nearabout forty. Sich a peroen-
tag consists of tho people whose mother-tongue happens to be the language under
referonve. We, however, have a desire that the peoplo of this country as a whale,
should loarn that language in & minimum possible period. The burden of responsi-
bility in this behalf falls on those who are, so far, unfamiliar with the National
Language of thiscountry. Still a greator responsibility must rest on those
states where this language is already in much use and whose bounden duty, for the
rattor of that, it is to rond-r all possible assistanco lying in their power towards
fts propagation. There must have been onp plan at least whereby we could
take this cause of propagation any further. I want the hon. Minister of Education
to bring forth a plan of that type beforo the curront session of the Parliament is
over. This plan must aim at undertaking a propagation of Hindi and other languages
of tho country to an extent as to make our peopl fael the advent of Swarajya in its
truest ossence.

I may submit ona thing more. It is very dosirable that wo make some arrange-
monts to taach the multiple rogional languages of this country and the literature
therain. A short whils ago, the hon. Dr. Pattabhi has made a very commendable
suggastion in this bshalf. That is quite accurate a suggestion. A bigger task,
however, must procede. First of all, we must get habituated to a use of the same
set of words and phrases in all our expressions whether they be on political matters
or financial or mattors of any other interest. We should try to have a compilation
of all such words. I can realise the Government’s difficulty in the matter of selecting
a language of the type in which their reports could be printed. The difficulty is
there bocausa of the possibility of criticism which is generally biased towards Urdu,
Hindi or Sanskrit. Through hard work this difficulty must not be allowed to block
our path any more. Our day to day work is bound to suffer till we adopt identical
Hindi exprossions and phraseology in all our correspondence and dealings with each
of our Statos. Many of the words found in our different state languages are in
common with each othor. Thore are many words in Telugu, Tamil, Marathi and
Gujerati languages which ars very nearly the same oven in their meanings. We
should strive to have a compilation of all such words. We should prepare a dic-
tionary of thuso words. Tt will prove to he a vary us»ful thing for all our purposes.
At Dust 50 por cent.  of the words of our multiplo rogional languagos are such as
to be found in each of them individually. One good refulting from compiling a
dietionary of this type will bo that it will much facilitate a study of the literature
in our difforont state languagos. In this way, a Canarese speaking person will be
ablo to approciate the Marathi Maharashtrian literature and a Bengali-knowing
individual will follow Marathi vory easily. What is required is we commence this
work at a vory early dat..

Furthar [ wish to subnit that wo must evolve a scheme to promoto a progressive
typo of literatur: in Hindi.  Wo must have in Hindi a compilation of the type
a8 Encyolopadia in English.  Such a book will serve as a vory useful source of all
information to the public of this country.
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I congratulate the hon. Minister of Education for having acoomplished so much.
I hope he will promote the causo of Education in this country still furthor and also
lead all the States in this matter.

oft Ao THo WA ¥ gAY afgy ANwAr guiar W gEETTw S & 99
 HaATIEATE ¥ gleafea ar g e s7ia e aofr s 71 faar & 1 ara &) 9 giafady
T (University Commission) # faa¥ (Report) # favg g8 w2 ¢
73§ I & TEHA TG AT | F IANT w1 § e g FvET gATR A ferer weR
F1 H 6T gam o1 AT 39 | ey oA A sl @ | TR ATUER AT FA
A ¥ s <8 fagra vq FAgT § wifae f6F 78 41 IFF 1@ Agaa & ag 79g foe
darc A 1 78 Fraie gk R & WAk ¥ fod 4 | 9 fedtd 7Y 43 T Y R qTom gan
fr o9 gaR W FT FeqTO BN

¥ @ file & fas UF 95 ) AW | @ wwe ) ki 7 O s it
(Rural University) &1 gaver fear war § saet gfra wgreay wit off & fagreai
< § | 8% gfrafedt @1 (University Board) & aga sirdt & fawifea 87 € 4
TH T8 7 AR TGIFT STHRT USAENATR oY 7 a7 | gfAafaet A€ f do5 & qady
AT FM AT E | g e & fF g% I ) aF TE W AR FF qAS § S | 5
gfafet A MA@ T ge I AR A N arh § | SEd aR AT @w &
TEH AT TAAAE Ao ATAT A SRR FAT A IEH G KA | T S fr
TR AR AT A aqorwn € frgm awadd A w0 g | A o grea A g T AT
axa § A frg g @ v gfrafadt @& (Rural University Scheme) ®t
IS H o1 G%T EI1TW N F AL W K A q HFAT AEA | L A HY
T® goag gk dw A § @ f5 ¥ & (Scheme) ®t swp w3 awdt
g1 99 &Y 9@ &W gw @ wrg, gAR AW Wt oY e en %
%d § | §9 q7g #Y geqra, srare fafear, faea et s e gfafady § ) & fae
At A7 wraTe fafear # ak & aga A€ ST § 1 R F R gfafed € ae §
YT |7 wrAaT g | 39 gfafad) & ot wevet (founder) st gitag My @ 79y
IR FI7 HIT 4T | H34 J 983 TF 19 T 79 A4 qaea FT T A ar @av
97 | IqF ATH T H g qhar g_ 5 & arnR gfrafaet §) g7 axg 7 & giaafadt
FATT ATZY & | TF FFOeT 7 IFIA N §8 97 o § 9 e A § 399 7% 41 ATHw
2T & 6 3T wPaT T giAatadt 1 &7 givafadt & agew w1 ar)

9 I9 §9E § 996 @ §, o ag ALY § 1@ ol 9% w3 9w & A @@ |
& et & 78 aeT g g | gfrafady v § ot foird F fear

*In the course of world history, seldom has the greatnoss of a nation long survived the disin-
togration of ite rural life. For untold ages man by nature has boen a villager and has not long
survived in any other environment. Almost evory study of the subjoct which hasy been made
in Europe and America has revealed that as a rulo city familios survive for only a fow gonerations,
Cities grow and thrive only as they are constantly replenished from the rural population.  So long
as a nation’s rural life is vigorous it possosses resorves of life and power. When for a lona time
cities draw the cream of life and culture from the villages, roturning almoat nothing, as has heon
the case in India during the last two centuries, the curront village resources of culture and enorgy
become depleted, and the strongth of the nation is reduced.”
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& wvo gfafedt § a1 F 9 I FT @O 37 g W AT 7 A giAatadt B
a1 & oY ®4Te 9T I 99 HT GAAT I § A7 LT AHTIAS F JEHY AT FAT AR
g:

“8o we at Saugor imagine the University as a civie institution taking rank sido by side with
the family, the community, the State, combining a1l worthy elements in the country for the sake
of thoss who will maintain its life in days to come. 1f such a picture still secms more of‘_ a dream
than a reality, it provides at lenst a ground of faith, faith in a social reform which f‘lndn its surest
and speedicat harvest in caring for the young; faith for the coming race who will take up the

~burden of the ages at the point where the teacher, the parent, the statesman lay it down.

fRaM e T A=A § :

“Thirdly, the Founder has produced on a small oxperimental farm in the University such
commercial products as tobacco and jute of which samples have been shown and given to the
hon. Minister of Food and Agriculture, the hon. Shri Jairamdas Daulatram. This is only a begin-
aing but its fruition depends upon the financial aid which it ungrudgingly gets both from the
Provincial and Central Giovernments on the one hand and the people of India on the other. No
University in India has this object in view. Most of them werc instituted on the lines of London
University and produced a large number of paper graduates. Wo do not aspire to follow them.
On the other hand, wo have started a new line of study which the Founder adumbruated in his
other capacity as the Chairman of the seventy-two Universitios of the Empire whose Chancellors
and Viceohancellors acclaimed his method and which they are now following, The provinciak

government has, therefore, to treat this University as a unique University and so should the
people and the Government of India."” .

WA 7 ®g $T W ) wgAr wgen § fr gfrafedt o | o s girafedia o
-JEey aawrar AT € ag Siw ey gfaafed & @X F av afifag My w1 @ ¢ W%
IA%Y Har QI AT A7 guIt WA fagy vt & fod A q1d 1 F U aE AT wFAT
argan § fir oy wx gfcfag My # fag o= 7 e 7 O, @A N gU FE
ford I arqeft StTqETE T ¥/ fge fear g S dRE 0T Q@ FOT R AT E | AW 4G
ST AT § o I R ST A FATR 1 IJFHF ¢/ o el Ay femr
Y ¥/ IEW wTre gfrafady w faar & ey wgeg, ag 9 T | e | e
gfvafedt #1 faar € ag T ag@® afi o, g woAr A AR e | a1 fgge
# ffidr (security) T §iad (shares) ¥ ®9 & § | 3@ wphr wiae
# JTAY /AT HIANT | W A% g TIAT AGS ALY QAT A@ % & foF qg HH I TEY
BT AT gt | § AT faem vt w1 ag ;g Remr mgan g fr &3 oifsanie (Par-
liament) & g asg a7 gfaafedi wt agiaar W& TR T v fFa g, T F @R
freeaT, &7 (/¥R H AT 37 NH qAST F Fq@ { 48 ag smearen frwvn @ av fe
T AYY BT A ATIATE LY BT TG €T AT A 7 447 74T ¢ ag AR FY g ey
w00 | ¥ 7 war do o st & feven ferarer Y 2 gy 7w 1 T AT gt
oY of v (starve ) wT W § | SEW U1 TTAT A G Y T ¥ IER T4 g g |
A% Iq% O § Ad), Swredw (Laboratories) 3u% ate § 7, foes s9% 0w
M N AN s T g RW O FA ® ZS 7 aeq §
TrdR oY Avay g arcw & frar § a1 /< Yy Y ar srfemmier w9 s faar
§ T qu wx fean AW | EEE FOT, W ad fadw fafreT (the hon. Defence
Minister) wg #€\§, & ag g0 WA g 5 av gfmafedy & fod o doew
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(barracks) & i § gu fod a1 wre 3 TAr gfafadt W 2w agv 91 A o
o § FTHR R T AW TaFA= WY 2 faar a1 1 IA® AR F oy 18 Fazd R
¥ | gfrafadt 7 fomm A fedea fafre #r ol &3 «f safsqna =7 & srdar Y
fir ag aré o gar gfrafedY #1 fre sar wnfed | w4 g1 Gar eare & fr gfrafedy
& fod o g qr T Y AT € S99 O G AEY AT |/ A A fn feedlt w A
e € e vl s € fr gfrafeey & fod ota o wem g § 9 A e
arst (charge) T #YaE | TN grom ¥ § qg a9 H&M fF qEAg 7T oY Fede
fafreeT ¥ g #T Tadd~ & fro w7 ag Mfrw 7€ fF ag war At qre & faar
v wY afire &< feon omd fored @ wawn fee gfvafddr &) s@r s st agr
i ¢ 7 O g T A

qmm#mﬁmmgmqwiﬁmmﬁmmm
g qag aFAAE FY TG fadhr | gfrafedt s o e $ @R 97 m ar @ 9w w
AR F T AAFWA F 4T A A (sight) F AT F 7y svwrwr rfew Fbd 9

‘“This seat of the University with its situation amidst beautiful natural scenery would have
been turned into a beauty spot in any other civilizod country®™.

@ gfafadY siw F gt o & arr gfrafedt & e’ & ag fear &

Mr. Chairman : May I just remind the hon. Member that the p-esent ques-
tion is not one of location of rural Universities ? So, he may allow other Members.
to speak by concluding his speech early. .

off Ao Two Ao : A fass ag aFeTar wrgAr @t fF 9 gfvafadr qlaw
(suitable ) ¢ w@ =m & fod fr waf s Ffafed & s (convert)
frar o AR g AR § O groa @ o i gATd weAER & are frar faar § sy
TyaT AgY € | a3 gfifag Mw A9 ©F A gu et 7 19T £ tygR frar § A gaR
|19 A9 IEH QO FUT 7947 {) Ia9Y faar | F a9waT § I8 &) THFT Sqre TR A
T & T@ FT ITHY §IWT FY 4 ORAT 9@ | F s w6 5w fae weft
YA JATT § TH qFH § §T 79 |

(English translation of the. above apeech)

Shri R. L. Malviya (Madhya Pradesh): I join the hon. sister Shrimati Durga-
bai and the hon. Shri Satyanarayana, in congratulating the hon. Minister of Edu.
cation. I, however, dissent from their remarks against the Roport of the University
Commission. I believe the Commission in question was appointed by tho hon.
Minister of Education himself and it had on its personnel men of the eminence of
Sir Radhakrishnan and Dr. Tara Chand besides inany other foreign scholars of repute.
They have prepared this report after strenuous labours and 1 think it will prove to
be in the interests of our country. Aftor going through the Report, I have a
feoling that the betterment of our country lies in acting upto it.

I wish to confine myself with regard to only one aspect of that Report. In
that Report reference has been made to the Rural Universitics. The idca has been
founded in keeping with Mahatma Gandhi’s principles. The Univerrity Board
has laid a considerable emphasis while recommending this point. In a recent
sitting of the University Board held in Banaras, our President, Dr. Rajendra Prasad
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has affixed his seal to this proposal as a tokon of his approval. I hope all State
‘Glovernments will give due thought to it and subsequently will act upto the same.
The second sitting of the Board is about to be held in Nagpur. Thereafter, I
think the Government will publish their opinion on the matter and take steps to
put the same in action. In fact, as pointed out by somo other hon. Members,
just at presnt we are short of funds. How then to give an effect to the Rural
University Scheme ? This is my intention to speak a few words on this point.
There are some institutions in this country in the position to enforce this scheme and,
for that matter, the hon, Minister can make it effective immediately after its passage.
Among tho institutions referred to are Jama-i-Milia, Vishwa Bharati and the Saugor
University. I do not claim to have much knowledge about the Vishwa Bharaté
and the Jama-i-Milia, but I know something about the Saugor Universitv. The
founder of that University Dr. Hari Singh Gour was kind to me. Till one year before
~his death, there had been an exchange of views and correspondence between us two.
‘On that basis, I can claim to submit that he aspired to make the Saugor University
‘after the model of the Rural University which is further and amply proved by his .
letters and the appeal issued in this connection. He has been a Member of this
Parliament. Ho is no moro with us now. I wish, therefore, to point out our duty
in this direction after he is no more in our midst. We come across the following in
the Report of the University Board : '

“In the course of world history, seldom has the greatness of a nation long survived the dis-
integration of its rural life. For untold ages man by nature has been & villager and has not long
survived in any other environment. Almost every study of the subject which has been mnde in
Europe and America has revealed that as a rule city families survive for only a few genera‘ions.
Cities grow and thrive onlf' as they are constantly replenished from the rural population. So
long as a nation's rural life is vigorous it possesses reserves of life and power. When for
a long time cities draw the cream of life and culture from the villages, returning almost nothing,
-8 has been the case in India during the last two centuries, the current village resources of culture
-and energy become depleted, and the strength of the nation is reduced.”

While referring to this ideal of a ‘Rural University’, T wish to read out as to
what was at the back of Sir Gour as far as his own University was concerned. This
will enable me to draw a comparison betweon his ideas and the above :

*‘So we at Saugor imagine the University as a civic institution taking rank side by side wit}
the family, the community, the State, combining all worthy elements in the country for the

-of those who will maintain its life in days to come. If auch a picture still seerns more of a dream
than a reality, it provides at least a ground of faith, faith in a social reform which finds its surest
and speediest harveat in caring for the young; faith for the coming race who will take up the bue-
-den of the ages at the point where the teacher, the parent, the statesman lay it down."

Further he writes :

“Thirdly, the Founder has produced on a small experimental farm in the University such
-ecommercial products ns tobasco and jute of which samples have been shown and given to the
hon. Minister of Food and Agriculture, the hon. Shri Jairamdas Daulatram. This is only a
beginuing but its fruition depends upon the financial aid which it ungrudgingly gets both from
the Provincial and Central Governments on the one hand and the people of India on the other.
No University in India has this objeot in view. Most of them wore instituted on the lines of
London University and produced a large number of paper graduntes. We do not aspire to follow
shem. On the other hand. we have started a now line of study which the Foundor adumbrated
in his other capacity a8 the Chairman of the seventy-two Universisiea of the Empire whose Chan-
eellors and Vice-Chancellors acclaimed his method and which they are now following. The
provincial government has, therefore. to treat this University as a unique Universit: and so

hould the people and the Government of India.”

Not elaborating the point any further T wish to say merely this much that the
ideal of a Rural University as envisaged in the Roport of the University Commission
conforms to that of Sir Hari Singh Gour which he cherished in respeot of the Saugor
University. It is, thereforo, almost incumbent on the hon. Minister of Education
to fulfil his desire. I wish to say it also that it was not meroly a matter of conscienoe
with tho late Sir Gour; he had donated, as a practical proof, as much as four-
fifths of his property worth nearly two crores of rupees, a general ostimato of
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the total property being in the neighbourhood of four crores. As such only one
fifth of the property is inherited by his children. The money donated to Saugor
University will not be easily available for its purposes because it happens to be inves.
ted in Europe, America and India in the shape of securities and shares. Legal
proceedings in the matter will take anappreciable time. At the same time, we
ocannot afford to leave this work unfinished simply beeause we have to wait for the
realization of these funds. I want to remind the hon. Minister of Education of my
having put quastions in the Parliament on two oocasions viz: in March and December,
1949, seeking financial aid for the Saugor University. In reply to each of the
two questions, I was assured that the Government will try their best to keep the
agsurance given to Sir Gour for a grant of 14 lacs of rupees and that the money was
aotually handed over to the Education Department of the Madhya Pradesh
Government. The Saugor University is, however, still handicapped in many
ways because of the shortage of funds and the general state of its affajrg
i8 not at all a cheering one. They possess neither buildings nor laboratories and
there are no lecturers with them either. My submission, therefore, is that the
Government as a first step should make good its promise and carry out the assurance.
given to Sir Gour and the Parliament so that we may realize his ideal in aoctual
practice. Just now the hon. Minister of Defence is not present in the House. I
wanted to submit that the University was required to pay a sum of two and a half
lacs of rupees for the barracks purchased for its purposes. The money in question
was remitted to the Central Government directly by the then .Madhya Pradesh
Government. There has been a good deal of correspondence on this subject. The
Univorsity had addressed the hon. Minister of Defence on the matter. I also had
approached him in my individual capacity, with the request to refund that amountg
to the University. I did so because 1 feel that the buildings or the bare plots of
land given over to a University for its use, are always done so free of cost. I do
not know the practice prevailing in Dolhi. I am, however, unaware of a recedent
whon a University was charged any price for the buildings handed over to it. Ip
the circumstances, I request the hon. Minister of Education to approach the Ministry
of Defence and, for that matter tho Government, to seek a refund of this money to
the Education Department of the Governmont of Madhya Pradesh, who may
in turn hand it over to the University, thus helping them in some measure toward;
meoting tho general lack of funds.

I'n conclusion, I would submit that the Government cannot get a place like the-
Saugor for purposes of a Rural University. On the occassion of the Univcrsity
Commission’s tour of Saugor, Sir Radhakrishnan had observed tho following in
connection with the site there : '

‘“This seat of the University with its situation amidst boautiful natural seenory would Liave
been turned into a beauty spot in. any other civilizod country.”

The Univorsity Commission wrote the following with regard to the Saugor
University.

Mr. Chairman : May I just.remind the hon. Member that the presont question
i8 not one of location of Rural Universities 1 So, he may allow other hon, Members
to speak by concluding his specch carly. i

Shri R. L. Malviya : I was meroly strassing, thereby, the suitability of (}a4
University and the need to convert it into a Rural University, specially when the
Ministry of Education has not cnough funds to spare. A desire to this™ effecy was
expressad by no less a man of the eminenec than of Sir Hari Singh Gour whe donated
a8 much as two crore of rupves towards iho purposc. 1 hope that due regard will
be paid to that wish and practical steps will be taken to fulfil it. I hope also thag
the hon. Minister of Education will sav somothing on this point in his reph to
the Dobate. :
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(English Atmmlaticm of the above speich.)

Shri N. 8aatak(Uttar Pradesh) : At tho very outsot [ want to congatulate the
hon. Minister of Education for the commendable method followe:d by him in the
proparation and presentation of the demands for grants of his Ministry. Ob vionsly,
he has taken considerable pains while preparing these demands for ths current vear.
The provisions in respect of the amounts are the maximum that he has heen able to
secure and they are, no doubt, the result of a g0 deal of efort on his part. Bng
it is certainly our misfortune that such a moagre sum shoull he proposs1 to be spang
on education of the people of & vast country like ours.  Tho policy underlying those
cant provisions is no different from the ono followed during the British days. Only
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two years back this country was ruled by the Britishers. Those poople did not per-
mit the propagation of education beyond what was sufficient for their needs to run
their day-to-day administration of this country and to perpetuate their rule over it.
It was no concern of theirs to see whether the type of education they imparted was
suited to its conditions or not. Thoy had concentrated only on keeping this country
under their permanent subjugation. Qurs is a free country now and our free people
certainly ar: keen to know the amount proposed to be spent on their oducation. I,
for one, fec! that the hon. Minister of Education has been able to provide quite in-
sufficient funds for utilization on education itsclf, while the amounts proposed
in respect of tho buildings, undertakings of artistical interests, the universities
and colleges are oxceptionally very large. I am of the view that by effecting a re-
duction in the expenditure there, we should make more and more of the funds avail-
able for utilization on primary and secondary education so that our rural population,
constituting almost 80 per cent. of the total population of this country, may stand to
gain more. This view was shared by our most revered Bapu who considered the pri-
mary education as the very foundation of our programme in respect of the national
instruction. We must spend more in this behalf. I am not opposed to all expendi-
ture on higher education ; I want merely to limit it in accordance with our require-
meonts. We should not spend too much on buildings and development of things
essentially of artistical interests. I hope this suggestion will attract the attention of
the hon. Minister of Education.

Another submission I want to make is that we should see whether or not the
masses of this country understand their own language. At present, 80 per cent, of
India’s total population understands its national language. We huve declared Hindi
to be the national language of this country and that declaration has been incorpora-
ted in our new Constitution. No concrete stops, however, have 8o far been taken
in this direction. I am also conscions of the difficulties which stand in the way of the
Govornment in doing that. While keeping these difficultics in view, one may
hope that something will be done in the near future at least. It is truc, however
that no beginning worth the name has »9on made in this respect. At least, we musi-,
make some sort of a beginning lest the period of 15 yeurs should run out without any
action of material significance in the matter and English may continue to reign sup-
reme as over before. I, therefore. ~squest the hon. Minister of Education to pay
due attention to this issue so that. our national language may truly become this
country’s language and, as state'l by some other hon. Members, the language of
80 per cent. of its population may properly be developod. C

Thirdly I want to stress the importance of including militury training as a com-
pulsory part of our genoral education. 1 feel the education in tlis country has mainl
been merely bookish in charactor and very little instructions in military sciénce a,ri
imparted to the students. I would like, rather, that the graduates turned out b
our universities must recoive those instructions before they are awarded their dagree};
or diplomns. It will be a very useful course to adopt. “You can realize its im or-
tance by having a look at the items of expenditure which the hon. Minister of VDofert)we
has incorporated in the demands for grante relating to his Ministry to onsure a pro ;
defence of the country. I feel that imparting of milithry tmining will preparge:.
large number of our students for a determined defence of the country in its times of
need. Military training should be declared, therefore, as oomp'plsorv for those
graduating from our universities. :

I would like to submit one thing more. Till now ours has bee aducati
eesentially after the English pattern and the medium of instruct.immnlu?: bcilrlx“i?f:lo?
lish in all respects. In the course of his address on the occasion of the convocat,iogn
of the Gurukul Kangri University, our President, Dr. Rajendra Prasad, made an
observation that we have learnt a good deal from the foreign edacation. T arm not
gposed vo any type of foreign education. 1 rather feal we should accept every-

ing good therein. But, at the same tune, we must not get oblivious of the nesd to
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revive our traditional education of which Bharat was proud many centuries past.
The people from far off lands came here to receive that education and culture and pro-
pagated the same on return to their respective countries. For that very reason,
Bharat was considered to be the Guru or in other words the revered teacher of the
whole world and that status was actually conferred on it by all nations. So I was
referring to the observation made by our President in the course of his address at the
eonvoocation of the Qurukul-Kangri University that alongz with the education of
modern times, we must re-introduce our old educational aystems. It will help us in &
real way towards the revival of our traditional cutlture as also enable us to achieve
the ideals which we want this country to strive for. I hope this will receive due atten-
tion of the hon. Minister of Education and he will see to it that maximum possible
amount is spent for a realization of the ideals as stated above.

I will, again, like to point out the very meagre sum provided for the scheduled
castes and the backward classes. They are in a very large number in this country
.but the facilities and the scholarships ressrved for them are insignificantly inade-
quate. The hon. Minister must look into this matter. If not this year, at least,
he should make further provisions in this respect next year and, thus, encourage the
members of the Scheduled Castes and the backward classes. The number of scholar-
ships reserved for them should also be increased.

With these words, I will like once again to congratulate the hon. Minister of
Education as also to thank the Chiof Whip for giving me an opportunity at last to
speak at this concluding stage of discussions.

Mr. Chsirman : The hon. Minister of Education.

Sardar Hukam Bingh (Punjab) : May I take one minute of your valuable
time ?

Mr. Chairman : I have called upon the hon. Minister for Education to speak.

Sardar Hukam 8ingh : I bave only to plac> before you, Sir, that I haye given
ocertain cut motions, which I am not allowed to move. We are told here that they
are deemed to have been moved. Wo are never consulted as to whother we are con-
senting parties to this procedure or not. When we make a request that we want to
speak, time is not given to us. At least if we know ahead that on certain cut motions
we would not be allowed to speak at all, or on certain speoific cuts wo would be given
an opportunity to spoak, we would not object to the arrangement. I do not mean
to say that on overy day I should be given time. But at least I should know this.
much that 1 would be given a chance to speak on such and such cut motions. I re-
quested that today at any rate—though I had cut motions standing in my name
vesterday and the daybefore also—I might be given time. But in spite of that an
opportunity has not been given to me. I only request that for the future at least
I should know definitely in advance whether I would be given an opportunity on
some specific days or specific cuts, or I would not be given any time at all. Thia
will endble me to adjust myself acoordingly.

Mr. Chairman : Unfortunatly the hon. Member's demand is too wide. In a
House consisting of so mafly Members, and with notice of so many cut motions,
every Member cannot be allowed to speak on every occasion. As has alreadly boon
pointed out by the Deputy-Speakor those hon. Members who do not holong to the
Congress Party have ample time to spsak—perhaps more time than Congress Part
members have. But all the same this is not a point which can bo dealt with in tha
manner the hon. Member suggests. After all the cut motions have hoen taken as
moved and if any hon. Member insists that he should be allowed to spoak on a par-
ticular day or a particular time, it will bo very difficult for the Chair to acc ommodate
him. Already many hon. Members have spoken and the time at our disposal is
very short. fact the cuts in respect of * Transport ’ also have to be moved
and therefore, I am sorry I cannot accommodate the ton. Member and 1 call upon the
hon. Minister to speak.
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Sardar Hukam 8ingh : I do not mean to say that I should be given time every
day. All that I want to know is that I should know definitely whether I would or
would not be given an opportunity to speak on a particular day. ‘

Mr. Chairman : The fact is that every hon. Member has the right of freedom
of speech, but every Member has not the freedom to speak. How can it be said in
respect of each cut motion whether an hon. Member will be called upon to speak.
It all depends upon whether the hon. Member catches the eye of the Chair or not.
1t cannot be said beforchand that on a particular day on a particular motion a par-
ticular Member will be called upon to speak. It is too much to expect of the Chair.
I now call upon the hon. Minister for Education to reply.
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Bhri Sonavans: The share allotted to the Scheduled Castos is not even according
to their population. A reasonable share due to them is not allotted to them. It is
much less than that.

12 5 Sn el &
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Shri B. Das : 1 wish to enquire one thing. In the Constituent Assembly
while we were discussing we expected the Government will soon estshlish an Indian
Aoademy for the propagation of Hindi Culture and Hindi language. L want to

know whether Government of India have come to any conclusion about ths founda.-
tion of Hindi Academy.

ol 6l s s - el S iyt kel (G B Sl 1 ol Ul
Gy S UGS JallU K Ja S (conferenco) iy Gl D S
Kapagy 58 - a0 ot i sl S o o~ gyt - S e ¢
= 0sh Uk 55 oS (gl )l i 55 Sl g plrd]
Shri Ciml‘wpadhyay : A very interesting suggestion was put by Shrimati
Durgabai that the education of girls should be specially entrusted in the primary

and secondary forms to women only and no reply has bcen given on that point by
the hon. Minister.
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(English translation of the above speech).

Maulana Azad : I am thankful of those hon. triends of mine who have taken
part in the budget discussions. It was highly gratifying to note that they are full
conscious of the difficulties that are being faced by the Ministry of Education. T do
not want to conceal my feelings from you. I am not at all happy with the present
state of affairs. I think the present state of affairs to be highly regrettable. But
besides this I also sec that the matters are taking such a shape and have so paralysed
us that we cannot make any progress. It is third year since I assumed charge of this
Ministry. The first was the year 1947, and as you all well know that was a year full
of calamities and misfortunes. Such a violent commotion of mis fortunes and cala-
mities came to pass that it shook the entire country. My heart was also moved, _I
thought it to be a passing tide all the time thinking as it has come so it would vanish in
the gue course of time. But we wish to put the schemes, that we havo before use
into operation with all possible promptness so that wo may be able to make definite
progresas.

Till that time our schemes had not been finalized. Special Committees had been
set up for those matters that we had taken upon ourselves to accomplish thinking
them to be of highest importance. Last year these Committoes finished thoir deli-
berations and all our important schemes were finalized. Now the timo had com> to
give those schemes a practical shape and rapid progress made, but at the time of the-
last year's budget some such difficulties cropped up that we wero compelled to
think of postponing these schemes for one year more, and to complete only the
preliminaries of the more important ones. Therefore I did so. Till now my hopes.
wore high and I had not even thought of any discomfiture, but I like to toll you that
when some six months back a crisis came to pass we came to know that the
budget was having a deficit of some 40 crores of rupees, and we were to make up
this deficit anyhow. In the meantime devaluation and such other things occurred,
ond the result was that the amount of money that was allocated for Education in
the budget had to be reduced by ten per cent. I did not very readily agree for
this out. My friends, who are not here this time, know it full well that I continued
to wrangle for two weeks on end but when the actual facts faced mo then I also
had to acknowledge that except this thero was no other way out, and only then
was I constrained fo acoept this cut. The result was that out of the budgetted
amount a sum of Rs. 1 crore and 53 lacs had to be given back. The result was that
we had to shelve our schemes and to put a stop.to those undertakings that we had
begun, and one of them was to distribute a sum of Rs. 1 crore to the various pro-
vineos during the year. In the Conference of the Provincial Education Ministers
it was docided that out of this sum of money grants would be “allocated to the
various provinces. In the Provinces also some preliminaties had been completed.
The result of this ten per cont. cut was that the sum of one crore 53 lacs of
rupees, that had been placed at the disposal of this Ministry, had to be returned

and we were compelled to give out that only 60 lacs of rupeos should be spent.
on this work. .

The provinces protested against this cut but we were helpless and we had no
other way out. Then the question arose about the coming year’s budget. On
making a study of the same I camo to the conoclusion that I should bettor dismiss
even tho last flickering rays of hope that I had longingly cherished so far. After
taking into consideration the entire situation I came to the conclusion. that what to
say of the coming year for two or three years to come no hopes could be entertained
that the Government would be able to find and allocate money out of the Central
Revenues for education. The result was that I became down-hearted. Such a
stato of affairs came to pass for the reason, as you all well know, that the economio
condition of the Central Government was not sound. Taking into consideration the
difficulties that the world had to face as a result of the World War our economie
condition was quite sound, our income was quite sufficient. But this also you know
that rather unfortunately such things camo to pass that we had to spend a huge
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amont of money on such items of expenditure that could not be postponed, for
example you well know the amount of money that we epend on food impo:ts or on
rehabilitation of those thousands of homeless persons, who have come here after
losing their hearths and homes. Last year 29 orores of rupees were allooated for
the rehabilitation of these refugees and this year 20 orores have been set apart for
this purpose. Besides this you know that tho conditions in the country have
;;kg; t,suoh a turn that we cannot make even tho slightest out in the Defence
udget.

I do not know whether you know it or not that in 1947 when owr country had not
5 P been partitioned then we, the Central Cabinet, had fully taken into con-
""" sideration the fact as to how much money should we allocate to all the three
services of Defence Forces. After much deliberations and fully taking into consi-
deration the fact that we must not take drastic cuts in the Defence expenditare but
should reduce it gradually, it was decided that at, the maximum we should allocate
a sum of Rs. one hundred crores for all the three services of the Defence
forces. This decision was for the undivided India. Then came the Par-
tition, and what was the result of this partition ? The result was that one third of
our country was sliced away and thus the burden of this ono third part of the country
was shifted off shoulders of the bigger portion. But in spite of this you well know
how much we are spending on the Defence of the country. Wo were spending 170
crores of rupecs. This year 168 crores of rupees have been set apart for Defonce. Beforo
the partition we had decided to spend at the maximum 100 crores but now we are
agending 170 crores and for the next year we have planned to spend 168 crores. Out
of this amount 68 crores have been set apart to give training to the States’ Forces.
In this way the Defence budget amountsto 168 crores. This money wo are not
spending all willingly. But you well know that the conditions are such and the cir-
oumstances have forced our hands to do 85 and honoe wo cannot reduce the
defence expenditure. The rosult is that there is now left no channel wherefrom
money ocould be had for the general welfare work. Then from where monoy could
bohad ? The result was that I-had to become helpless and so I made an unconditional
surrender. There was no other alternative even. When the new Governmont as-
sumed charge then the Education budget of the Central Government did not excoed
two and a half crores of rupees. I made strenuous efforts and increased it to six crores.
But for the important things that we have to do even these six crores of rupees
are just like a paltry sum of six rupees, they are just like a drop in the ocean. If
we were to allocate at least 15 crores of rupees for education from the Central Go-
vernment budget then, no doubt this sum also is not quite sufficient, with this money
we can complete the more important of our schemes.

According to the new scheme of Basic Education, as has been recommended by
Kher Committee, we seek to spread Basic Education hoth of junior and senior stan-
dards throughout the country in 18 years’ time and want to make it universal and
compulsory. The junior standard would be ten years and the senior of six years.
If we were to launch that scheme then the Central Government should have to con-
tribute 30 per cent. of the expenses, and the rest 70 per cent. would be contributed by
the States. Tf we were to lanunch this schome then in the very first year we require
four crores of rupees to complete tho Centro’s quota, and in the next year we would
have to contribute seven crores and some lacs towards this.

Similar is the case of the Adult Education Scheme. The entire adult popula-
tion would be divided into two batches of five years’ duration. Fifty per cont. of the
adutt population would be made literate in five years’ time and the rest 50 per cent.
in the succeeding five years. This scheme was to be completed in ten years’ time.
In this scheme the burden of expenditure wns equally divided between the Centre
and the various Btates. Fifty per cont. of the expenditurc was to be borne by the
Centro and the rest 50 per cent. by the States. This scheme also we could not launch.
For this we had allocated & sum of Rs. one crore in the last budget, but after a fow
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‘months only more than half of this sum had to he returned. You well know the posi-
‘tion of this year’s budget. The position in this budget is that if money could-be

found for basic education, training of teachers and adult education then the amount
would be nearly 15 lacs only. You all can well imagine to what use this paltry sum
of 15 lacs can be put. This sum of money cannot even meet the expenditure on edu-
cation in Delhi alone. Therefore the thing that I wish to submit is that I am very
unhappy. I do not see any cure of the canker that is eating into my heart. IfI
were to know that this scarcity and difficulty is to last for so much time and after
that we would not be constrained to restrict our activities, then at least this thought
would have relieved much of the pinch of the pricking. But I do not see any sach
way out and I have been forcod to think that this affair is a very very deep seated
one, ' This matter is not such that at the time of Demands for Grants some of my
hon. friends table a fow cut motions and hold discussions for two or three hours. This
matter is far more deep seated than this. We should conclusively think from where
the money, that we wish to take from the Centre for Education, would come. There
is no doubt about the fact that difficulties are there, and as I have just submitted
before you I did not see any such way out whereupon I would have insisted a1d point-
ed out that money for education should be had from this source. Yet still the matter
is such that if we were to hold a council together and pay fullest possibl: attention to
this problem with the intention that we have to find this money anyhow, then it is
not at all impossible to find & sum of 15 crozes of rupees per year for education pro-
vided we pay attention and have a will to do. I wisb the House to pay attention to
this and after pondering over the whole matter should try to evolve ways and means
wheroby this affair could be given a final consideration. If some Committee would
be set up for this then the Ministry of Education would give it its whole hearted
support and I hope that the Ministr of Finance also, as far as possible, would surely
be willing to give ull possible help.

Anyhow the thing that I wished to submit before you is that as far as tho mat-
ters of Education are concerned the condition is quite deplorable and no reasonable
and responsible porson can feel satisfied or even happy on this state of affairs. But
the pity is that the affairs have taken such a shape that I do not see  any effective
solution or way out of this impasse.

Some of my hon. friends have drawn my attention to certain things. Shrimati
Durgabai has laid stress on the fact that these days we are facing an acute shortage
of funds. But many such national institutions and national organizations do exist
in our country which are rendering useful service, and if they are given some help
and patronage then they can render a good deal of service to the country. I quite
agree with the views expressed by her and 1 would like to assurc her that the scheme
of Busic Education, that the Ministry of Education has placed before it, could not
have been completed by the Government alone. Many elements had been incor-
porated in this scheme, one of them was that of national organisation and this inclu-
ded the scheme of seeking co-operation of the educated men and women of this
country. It was planned that they would be asked to take up this national service
and their enthusiasm and talents would be utilized to the best possible advantage.
But when the original scheme was shelved thon this hlso had to be postponed. I
assure her that I have not left that schome for good. I still have that under my con-
sideration and most probably 1 would try to implement that scheme very soon.

Some of my hon. friends have complained that adequate efforts do not appear to
have boen made, as they ought to have been, for the spread of the Hindi languago
and for making its learninz popular.

1 fully agree with the views held by them, that the provision that we have laid
down in the Constitution, that for the coming 15 years English would be used in the

. Centre, must not for one minute mean that we should not bezin our efforts in this

direction from now from this very minute. If we would not make efforts to popu
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larize Hindi throughout the country from today from this very minute, and give all
possible aid and help for the spread of education in the country, then we must not
expect that after the lapse of 156 years the country would be in a position to conduct
the entire work of the State in Hindi, I fully agree with their views on this point.
I think that this work could be done quite satisfactorily if the Governments of the
States would try for this end, and the Centre also taking a part in the efforts made.
But T wish to assure you that as far as those things were concerned, such as that
Governments of the States would draw people’s attention towards this, would create
facilities for learning Hindi, then 1 wish to inform you that this task is being done with
all possible speed and is decidedly showing satisfactory results. As far as the ques-
tion of the Central Government taking any direct step in this direction is con-
cerned, then I beg to inform you that all possible eff orts are being made in this
direction. -

The most difficult task facing us is of finding technical terms. If in piaCe of
English we wish to make Hindi and other State languages the medium of instruction
in the University stage of education, then we would have to face the most difficult
problem of the scientific and technical terms. Till we would not resolve this
difficulty our educaton of Hindi would not make any progress. The Ministry of Edu-
cation has decided to set up a Board for this purpose. Some money has been allocated
for this purpose. It is expected that this Board would include experts of the
subject and they would be able to take the various aspects of this problem
into consideration. This Board would compile a dielionary and would complete
this tack after taking into consideration all the aspects of the problem.
Besides this it is also necessary to compile after careful deliberations a Text Book
of Hindi for schools. For this purpose also some money has been set apart in the
Budget. For this purpose also we wish to set up a Board, but this work only is not
comprehensive enough by itself and so we wish to begin our work on bigger scale,.
but in this matter also we are facing the selfsame obstacle, that we have been en-
countering in all our efforts. And this obstacle is that of money or financial help.
The result is that no schemes can be completed and no tasks undertaken.

We have called a meeting of the Central Advisory Board in tho month of April
to discuss tho Report of the University Commission and to give its opinion on it.
But what would happen afterwards, and if it is decided to implement and put into
practice the various recommendations of the University Commission then the ques-
4100 of adequate funds automatically crops up.

Just now an hon. friend was saying something about the rural universities.
There is no doubt about the fact that rural universities are things of utmost impor-
tance, and especially for the life in India, where 80 per cent. of the population is rural
such universities are very ossential so that by their cultural atmosphere these
universities should give lead to the rural population. But for this also the problem of
money faces us.

- Just now an hon. friend has given out that for secondary education a Board is
being set up and would soon come into existence. But for this Board also money is
required and there are certain other schemes also in this very connection, but for all
these money is required.

Shrimati Durgabai : 1 wish to enquirte one thing. Would it not be botter
first Lo ensure availability of funds before setting up:Boards for preparing educational
schemes ? Because though money is spent on the deliberations of the Board yet
funds are always wanting for implementing the recommendations of the Board.

Maulana Azad : If wo would adopt this pracedute, that till funds are pot avail.
able we would not proceed with any schemes, then all our activities would come to a
dead stop. Therefore I think that the Board should be set up and it may be asked
to present its report at the earliest. But besides all this the thing of basic impor-
tance is the question of money, and till no satisfactory arrangements are made to this
effect, it is difficult for us to make any progress in any direction, whatsoever.
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My. hon. friend Shri Jaipal Singh has complained that the amount of money,
which is given as scholarships to the backward classes, is very inadequate. One criter-
ion of judging the relative importance of the various tasks can be that it should be
planned to do a particular work in a particular manner and then sce if that standard
is achieved or not. Another test can be to ascertain whether a particular work
which is -being carried on under certain circumstances, would be able to producé
maximum output or not. When the present Government assumed the reins of the
Government then there was only one scheme for giving scholarships to the scheduled
castes, and some two and & half to three lacs of rupees had been set apart for this

urpose. Only this scheme was in force. The next year when I took charge of the
Eljms’ try then I, after making strenuous efforts, allocated a sum of 50 thousand rupees
for giving scholarships to backward classes. Later on this sum of 50 thousand was
incroased, at one stroke of pen, to four lacs and you must take into consideration the
circumstances and conditions under which this work was being carried on. 1 in-
creased this sum from 50 thousand to four lacs, and the sum set apart for scheduled
castes I raised from five lacs to ten lacs. Now remains the question of giving them
‘more and more impetus, woll, this would surely be taken into consideration.

ghri Sonavane (Bombay) : The share allotted to scheduled castes i
acoording to their population. A reasonable share due to them ?s nost l:llltl)(;:e?ivig
them. It is much less than that.

Maulana Azad : I would like to draw the attention of {he hon. M
the fact whether the education here is being imparted on th: pggmgﬁlb;;sﬁv;ards

An hon. friend made a mention of the Saugor University. i i
and such other Universities are the concern of thg State Govorimomgotﬁjg::t:el;;z
made in this connection. The Development Grants, that are being given to the
various States, include a sum of money exclusively meant for educational purposes
It was expe.cted.that the Madhya Pradesh Government would give a grant to tht;
Saugor University out of this Development Grant. But as a result of the financial
.difficulties the Development Grant, that was being given to the States, had to be
;t,opped. But I h{)pf };th?t tﬁf I{J\npiﬁoent l‘egﬂacy, that the late lamented Dr. Gour

a8 ver nerously left for the University, will i i
haa v fiogg by thizUniversity. y in a way put an end to all the diffi-

Anyhow I am very grateful to you for your kindly realizing the difficulties of
Ministry of Education. 1 have placed before you the real li":scts and oondlietsio(:mth‘la
.am not at all satlgﬁed with the state of affairs resulting from the difficulties that are
in our way. It is hoped that a time would soon come when we would be able §o
.develop the cause of education to our entire satisfaction.

ghri B. Das (Orissa) : I wish to enquire one thing. In the Constit
while we sat discussing we expected the Governmel:n will J;on l:&;ﬁ:; ;rsf:ﬂi
Aowdemg tfgr t(l}w prom:u:fn of Hl;u;di culture and Hindi language. I want to
know whether Government .of India have come to an clusi
tion of Hindi Academy. y cenclusion about the founda-

Maulana Asad : The Government had a proposal of calli Confi
this purpose, but on account of financial difficulties this proposallu\lvgasqsh;;veilrfng‘ehg:;
are other matters also of this type and if funds would be forthooming then I can get
this thing also done.

Shri Chattopadbyay: A very interesting suggestion was put imati
Durgabai that the education of girls should be spogcgia.lly entrustelc)l“in lgxe smt;
and Secondary forms to women only and no reply has been given on that point by the
hon. Minister. ‘

Maulana Asad : This suggestion needs no roply. As far as i i
goucerned I fully ugree with her in this matter. i s my opinion s
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Mr. Chairman : The question is : .

“That & sum not exceeding Rs. 34,87,000 be granted to the President to defray the charges
whick will comein courso of payment during the year ending the 31st dsy of March, 1951, in
cespect of ‘Ministry of Education’.”

The motion was adopted.

Mr. Chairman : The question is :

“That & sum not excoeding Rs. 35,10,000 be granted to the President to defray the charges
which will come in course of payment during the year ending the 31st day of March, 1951, in
1espect of ‘Archaeology’.”

The motion was adopted.

Mr. Chairman : The question is :

“That a sum not exoceeding Rs. 1,25,43,000 be granted to the President to defray the charges
-which will come in course of payment durin%x the year ending the 3lat day of March, 1951, in
wespact of ‘Other Hoientific Departments’.”

The motion was adopted.
Mt. Chairman: The question is :

*That a sum not exceeding Rs. 1,02,37,000 be granted to the President to defray the charges
which will come in course of payment during the year ending the 31st day of March, 1081, in
respect of ‘Education’.”

T he motion was adopted

DeMaND No. 23—MINISTRY OF TRANSPORT
Mr. Chairman: Motion is :

“That & surn not exceeding Rs. 24,289,000, be granted to the President to defray the charges
which will come in course of payment during the year ending the 31st day of March, 1951, in
wespect of ‘Ministry of Transport'.” !

DEMAND No. 56—DrLHI TRANSPORT SERVIOR
Mr, Chairman: Motion is :
‘‘That & sum not exceeding Rs. 67,78,000, be granted to the President to defray tho o

‘which will come in course of payment during the year ending the-31st day of March, 1
wespect of ‘Delhi Transport Service'.” y » 1051, u

Demaxp No. 67—CENTRAL Roap Fuxp
Mr. Chairman: Mot«iogil:

“‘That a sum not exceeding Rs. 2,90,00,000, be granted to the President to defray the char,

which will come in course of payment during the year ending the 31st f March, e
respect of ‘Central Road FundP‘ Y ) day o » 1061, in

DemMaND No. 88—CoMMUNIOATIONS (INOLUDING NaTioNAL Higuways)
‘Mr. Chairman: Motion is:

““That a sum not exceeding Rs. 3,62,50,000, be granted to the President to defray the charges
‘which will come in course of payment during the year ending the 31st day of March, 1951, in
respect of ‘Communiocations (including National Highways)’." '

Will the hon. Minister speak now ?

The Minister of Transport and Railways (Shri Gopalaswami) : The idea is that
after 5 o’clock the demands will be simply put to the House. That was what the
Speaker said this morning.

Mr. Chairman: So far as the agreement is concerned, we have not béen abje
to stick to it. The agreement was that the demands will be taken at 5 o’clook ang
finished at 5-30. It is already 5-21.
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Shri Gopalaswami: Subsequently, the hon. Speaker was asked by my colleague
about this and he said we might finish at 5 r. M. and he was asked whether in that
case the demands for Transport would be put to the House and he said * Yes .

Dr. Deshmukh : If theie it no discuesicn, the demand will have to be rejected.

Shri Gopalaswami: I have no objection if you want 1o poetpone the discussion
of this demand. You may start it now and then go on tomorrow. I am quite pre-
pared for it, but I think the House and the Speaker agreed on that point this
morning.

Mr. Chairmap: I was not presert in the House when this égreement was -
reached. If that is the agreement and provided there was no discussion, we could
olose and put the demands to vote. The previous demand was not finished by five
o’clock. Then I will put the demand straight to the House and we will stick to the
agreement. ,

Shri 8anthapam: We want that our demands should be fully discussed, but
I do suggest that it is neither fair to the House norto us that it should
be discussed for five minutes or ten minutes, as if our Ministry is not of any impor-
tance. If I were to merely read out the functions of the Ministry, you will find that
it spends about Rs. 10 crores.  Therefore, I do think that if the House can afford the
time, we should have a full discussion. This morning the Speaker said the
disoussion of this Ministry was to be from five o’clock to 5-30 and then he also said
he preferrcd to close the discussion at five o’clock and then I asked him what is to
happen. Thon he said the demands of the Transport Ministry will be put before the
House and will be taken for granted, that the House was willing to waive tho dis-
cussion. Wo have no objection to any amount of discussion, but I do suggest that
ways and means may be found for a fair discussion.

An Hon. Member: We decided 1o go up to Six. It is not yet half past five,

Mr. Chairman: It is 5-25 now. It is uecless to go on with this demand for
five minutes. T feel that cither the demand should be discussed in a fair manner or
it may be taken as accepted by the House. If that.is the wish of the House that we
should not postpone, then, with the agreoment of the House, I will put the demand
straight to the House.

O VI P L - DA Y SC VR CRpr VIV WP O Pt N T8
- ule ph ap =38, S 5 L e ey
Maulana Asad: Previcusly the debate had continued till 7 p.m. and if

today the time be extended up to 6-30 . M. then I think-therc should not be any
diffioulty.

Mr. Chairman: If that is the wish end hon. Membcrs agree, I have no objection
to go on forghalf an hour more up to six o’clock.

Shri Gopalaswami:] Some of us have got our time fixed elsewhere.
Mr. Chairman: May I know if the hon. Minister will agrae to sit up to six o’clock?

Shri Gopalaswami: If we had been told about this catlier, we should have
adjusted ourselvos, .

Mr. Chairman: May I know if the hon. Minitter is willing {0 agiee to sit vp to
six o'clock, because proviously also the agreement was that this demand will take
only half an hour, from five to 5-30. It is now 5-25 and we can sit up to six.

Shri Gopalaswami: I have no ebjection. Tt had been fixed this morning that
tho House was to riso after the Education demand is put to the House and that there
was to be no discussion, but simply the demand for Transport would be put to the
House. That was a definite understanding this morning, whatever hon. Members
might choose to remember or not. That w:s the understanding
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Mr. Chairman: I must accept the word of the hon. Minister when he says that
there was a definite agreement. I am loath to take it otherwise. If that is so,
let us stick to the agreement.

Shri Sidhva (Madhya Pradesh): The agreement was as Mr. Santhanam stated that
at five o’olock, this would be disoussed, say, fox half an hour and the House should
rise. We could not put the demands to vote, as you rightly said and we may sit
for half an hour ; otherwise we cannot have a discussion and reply.

- Do Lo &Sy oot ke Al S & Uik gn U LSS 2 ofif Wy

Maulana Azad : If the House sits up to 6-30 p.M. then one hour’s time will be
available for disoussion ‘

Mr. Ghairman: May I take it that this is the sense of the House that the
Iélgluﬁe should sit up to Six. If that is the sense of the House, then we shall have to
ish at Six.

Hon. Members : Yes.

Y Ao Ho IYTEAT : qq qg® a1 7 a8 foerm s Twgar § fe 0w faw
# o e Feamed Az 73 § o ey ot €1 @ a2 € fie e ame v ag amaar
faran a1 i oS Ao g fafaed) ¥ femmoe & ford Y oy figa o, A 8
ame foe o o geeeft o W &

o Y g g man §, 9uW A 4 w7 g g e fafredt & art
# qam & qR wd gt @ e o fafaedy @ oo ad § aga w1 ot A g stk v w1
I fird € fom® fr o g a9 € 5 vt oot A @ aoft e =2 omddt, Y aga
=Y fY 3w F) TE Y FHET g @) AT | R /WG § FH %S A g Aq9T 5
fir xa o 1 %47 a9 T fafAedt @ Ay 1 & oy g (Transport ) ¥ Efeer w3y
o AR, Wi A sgaragFaR s an o f e g1 &
FreE | yafeY faew (Priority System) @ew s faar | wo® sy Que
27 W (run) v W fewdaw ] gratd &t mfesrw(problem) Y aga geT TamaT
2 | fafrex agw 7 dw@ Ov o fod (Central Road Fund Reserve) &
qg TCdE ¥ g qTET qETET I TR Y aga &) S # ¢, A g aga dwwd
(backward) & | @ €@ @ ¥ T Surar AT fae @RAT ) el @ oo
# qeTr ATga § ag 78 & fr 9 @ (Major Ports) & qrad avaew § off s19%
T EE W 7 M § 9\ wfasy § wfa v & fod oF doAe gra ad (National
Harbour Board) smw sw #1 fawx fafret ggw & a9=mn wd aamw
9eq (ports) ¥ Y M I=w e Afy v G oo gwv fafede
(Administration) a= wgr §, @@ & N AT, AT TF AT € FLEC
W AT € & Iwm | gEw gwrar el g aaf@  (Delhbi
Transport Authority ) fas w@ = gqw fer T & | faeoht
FOfET sEA & T A AT §, A} W gAwar § TR % a9 faww
# Sufa 21 avelt § | g% a1z Y §9 R O forwrae § ag A 7 grow # avd o
a8 4y gz fawraa 75 & 5 & g fafred) o Efvdn #7371 oF a1 aF dwT
1 A &1 & f AfeT v w4 o g€ 1 aw are vy i ot fafree g aar
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FATH IH AHATA 7 AR TG G0 qG@EN faar A N g9 fiy F g 78 FT A
et & ag wae e ¢ f ag aga AT & ) w1 g e i g I Tl @
qx ‘g sitx AT w@ @, Qe st & A wra A QR aver & 1 greend Ay wEn
wge wf & fie ag ¥ aga w1 § 1 98 s @ fr o e e2fedn Rt & el
& wra mfew s ey § @Y AfEd a0 fed AR gread A gl
iz ¥ qawTd # fod gl A ¥ T oW FUF I qw@) & Ffos affwa s
wifgd | {8 o & s Wiy & @ av 1 s s wrrdar B & fod safeal & ae
Y AT ¥ wrRr AW w7 A w7 i, frad e ag $AY w7 A 6w ad a}
o o & xR F oy afedex (initiative) ¥ ¥
g Wt Y ara ¢ i g 9 fawr s & arx efvea Rza(Indian States)
off @ B & graew § @72 & A o v § | oY B fagreal 7 oF fgrag & gEd
fama & o w1 e A a1 @ Qv faww (Road System) sga & frewr
FATYT | ¥H ATH WiW A & oy 37 A rwemwar € fmd fn 2 A woir A
% | W H aEwl ¥ 7 # W A fafre Y F w4 e e e aw S €
HATTH TAE 9ZS O FY A @ A7 Tfgd | feew & g I A g Awee
giis (National Highway) € %X 9@ 7 4 ¥ ¥ & YR A7 F@w7 § |
YT A AP T HT GIF T A g A ¢ fe 9w o g% (truck) FToam
O T3 fewe gxar & graife Qomar aoerd oR # e e qwer § W
e A xo ave v wm A faar st

arfers & # zfee qifew (Tourist Traffic) & fox w1 wgm agar g1 =g
® wg wear g e gw ar g fafaedt 3 @ i wrer i A 8 1 0w e gifws
(Tourist Traffic) wrar fafrey & 7% aarelr 1 § A< st ¥ aXw FTo qaoorg
€t or @ ¢ 1 §rew uaifedew (Hotel Association), amés g% (Guide Book),
{5 4% < Qfome ez & anfe wt: wr oy & v e § o Foredy o g
& Tt aeh €F frar 7 A ¢ 1 36T o 18 of e § ag 1 e R o wdandy
) g we MR s ® sifas g | 3T oo @ 7 fF 3 ad s v  afx
are W QR S § w1 fwar aran ay st oft awfy § art | Sfww @ it sz g
Qe Y swfr W ot ag 3w 3 AR TroT A A @ 1§ { o g8 A wwert
§, I & fafre< grge 9w U aEm &)

(English translation of the above apeceh)

Shri R. C. Upadhyaya (Rajasthan) : First of all, I should like to make this occm.-
plaint that three Demands for Grant are being moved for vote evcry day. I recollcot
that an assurance was given to us last year that sufficient time shall henceforth be
allotted for tho discussion of the Domandr relating to each Ministry, but the same
thing is again being repeated this year.

During the very short time placed at my disposal, I should like to submit that it
gives me great pleasure to have to say that the Ministry of Transport has made suffi-
oient improvement during the current year and judging from the achievements made
by that Ministry, we can say that if they continue to maintain this development, the
day is not far off when the transport problem of the country will be solved. At the
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outset, I might tell you in a few words, the improvements which have been effect-
ed by this Ministry during the year under review. I was also ono of the Members of
the Standing Committee for the Ministry of Transport, and it is, therefore, that I
can say that I have also somewhat contributed to it. The rail priority system was
abolished. Apart from this, this Ministry has considerably eased the transport
situation by the running of special trains. The hon. Minister has by increasing the
Central Road Fund Resorve from 15 per cont. to 20 per cent. afforded useful assistance
to those States which are backward and thoy will now be able to get more money.

Secondly, what I want to say ia that sufficient development has also been mads
in the administration of major ports during this year and the hon. Minister has stated
that it is proposed to set up a National Harbour Board which will no longer permit
them to work in isolation as separate autonomous units, and they will now start func-
tioning in accordance with a co-ordinated plan. Apart from this, the Delhi Trans-
port Authority Bill has also been passed during the year under review. I think the
proposal to establish the Delhi Road Transport Authority is likely to offect an
improvement in the local Bus Service. After all this, whatever complaint I have got,
Ishould like to express this before the House. My first complaint is that I had been
a momber of the Standing Committee attached to this Ministry for one year and three
meotings of this Committoe were held during the year. It is needless for mo to say
that the hon. Minister and all the Officers under him fully co-operated with us, and
in every action that they taok, thoy did so after consulting us. But I would like to
say that this is quite insufficient. Is it enough that we should say ‘‘Yes" or *No” to
the schemes presented by them? No useful purpose is likely to be served by such
Committees. The transport problem is very huge in its dimensions because ours is a
vast country. It is necessary that if you want to derive benefit out of the mem-
bers of the Standing Committee, you should hold more meetings and with a view to
grapple the transport problems more firmly, you should afford greater opportunities
to the members to tour the country and thus study those things more closely. I
hope that in future it shall be kept in view that greator opportunities are provided
to the Members of the Standing Committee to tour the country so that they may be
able to seo theso things for themselves and take an initiative in the formulation of

these schemes.

It is a matter of gratification that consequont on the inauguration of our new
Constitution the ‘‘ "Indian States’’ have also come under the control of the
Centre 8o far as Road Fund is concerned. In smaller States, there were no means of
inter-state communications and the road system oxisting there was very backward.
Special attention should necessarily be devoted in this direction so that the country
may make appreciable improvement. The Ministry have also considered to accord
priority to the construction of bridges across the roads. This is the stop in the right
direction. You should first of all devote attention towards the bridges. The road
connecting Delhi with Jaipur is a National Highway, but it is impossible to go to
Jaipur during the rainy season due to the absence of bridges. The Mathura-Jaipur
Road is in such a bad condition that it becomes very difficult for a truck to pass over
that, and, although every day the Government trucks have to pass through that
route, yet no attention is paid towards this aspect.

Lastly, I should like to say a few words with regard to the tourist traffic. I
can say this that the Transport Ministry has made a sufficient improvement in this
direction during the year under review. A special branch called the Tourist Traffic
Branch has been set up in the Ministry and sufficient attention is now being paid
towards this direction. Hotel Associastion, Guide Book, Hand-Book and the es-
tablishment of Regional Tourist Offices etc.,—all these works are likely to be acoom-
plished in a short time—and as a result of this we can say that sufficient improve-
ment has been made in this aspect. But all that has been done, hasbeen
achieved during three or four months and that is laudable and praiseworthy. But
instead of working for three or four months only during the year, more progress
would have been made if the work had been done more carefully all the year round.
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Notwithstanding all this, it is still hoped that if such a trend or progress is continued,
this will undoubtedly increase this traffic and also the dollar earnings. I hope the
hon. Minister will consider the various suggestions put forth by me.

8hri Chaliha rose—
Mr. Chairman : I would request the hon. Member to be very brief.

Shri Ohaliha (Assam) : Sir, I shall be very brief. We cannot allow the Transport
Ministry to be ignored. We must take notice of it. It exists for the improvement
of the country, it provides the life-line in respect of our food, improvement of agri-
oulture and in so many other aspects ; and in any civilized country, wherever we go,
we find that the greatest importance is attached to transport.

Shri Sondhi : That is why we are here sitting so late.

Shri Chaliha : But here in India we ignore this subject so much that we do not
even give a little time for it and but for the request made by the Ministry now, it
might have been completely ignored.

Hon. Members : No, no.

Shri Chaliha : This subject is especially important for parts of the country,
like the eastern provinoes, especially Assam. Reocently a rail link has been provided
which is rather a ramshackle affair as it cannot carry all the goods, not even 25 per
cent. of it and......

Shri Gopalaswami : May I interrupt the hon. Member ? I thought he described
the Assam rail link as a ramshackle affair. Would he kindly explain why he used
that partioular expressin with regard to a thing which is one of tho achievements of
the Railway 1

Shri Chaliba : I do admit that it is an achievement ; but the wagons that have
been provided there, those borrowed from the O. T. Railway and the old locomo-
tives can hardly carry all the jute, the tea and other goods that have to be transport-
ed. These old wagonsget creaky and probably they may not move on the way.
We have only about 128 wagons to move all our tea, jute and rice downwards and tex-
tiles, coment and all these things from Calcutta upwards. Can they carry 80 much?
I doubt very much.

Shri Gopalaswami : I do not.

Bhri Ohaliha : Sir, a very important member of the Cabinet told me that it is
not possible to carry even 25 per cent.—I will not name him, but......

Sbri Gopalaswami : Nobody in the Cabinet can be more important with regard
to this affair than myself.

Shri Chaliha : I will not mention the name, but he has told me that it is not
ocapable of carrying any appreciable quantity of goods from .Assam.

Shri Sondhi : 8ir, on a point of order, can private talks between Ministers and
Members be given out here ?

8hri Chaliba: There is no question of private talk. I am here addressing the
House, I am addressing the Chairman.

I was about to say that in Assam in addition to this railway, we want a road
link from North Bihar, a Highway what is known as Project No. 31. But the
ﬁodtion is that there aro five or six bridges to be built and it all requires about

8. 60 lakhe and unless the Government of India grants this sum the work canno be

undertaken, because the koad Transport Development Fund cannot meet it. So I
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would request the Cabinet and the Government that they should grant this money
for these six bridges. They are the Sittorses Rydak, Gudadher and a fow others
the names of which cannot easily be pronounced even, These rivers must be
bridged otherwise it will not be possible to carry the goods.

Then, I have another grievance against this Ministry and it is this. On the
assurance of the Central Government, the Assam Government started the construc-
tion of the road from Shillong via Haflong to Churaibari about 230 miles. They
spent about a crore and Rs. 63 lakhs and then this Government says there is no
possibility of constructing this road because it iz a mountainous route and a road
will not be successful. I think it is better to be wiser before the event than after it.

Having allowed them to spend Rs. 163 lakhs you cannot condemn them now
and say that the road could not be built. It is a strategioroad and you ought to have
been wiser before the event. I had a telephonio conversation at Shillong with the Rev.
Nichols-Roy, the P.W.D. Minister of Assam and he told me that he went by jeep
with a trailer over the whole of the road and he asked mo to tell the Government of
India that it would be an unwise step to give up the construction of the road with a
view to save a few lakhs which would be required for the construction of bridges
there. Before the rains como you ought to do something. I think otherwise you
will be losing pretty large sums and a very valuable road.

Again, on the Tripura-Churaibari road thoy spent about 83 lakhs and then sent
an oxpert to report. The hon. Minister for Transport now wants Rs. 63,000 for a
new survey to be taken there for another road. Why was that not thought of before-
hand ¥ You are getting wiser after having spent more than two crores of ruI;ees.
It is better to complete that road first and if you want a new road you build it after-
wards. Do not throw away good money. You arc not going to give the Assam
Government any sum on this account for thom alone, it is meant. for Defence pur-
poses. In this connection again I have to convey to the hon. Minister the view of
our P. W. D. Minister in Assam that it would be uneconomical in the long run to
abandon this road.

I would request you, Sir, to allow me a little more time. I want to refer to the
Inland River Transport Board. Such a Board is necessary for Assam where we have
very big rivers. If we can have motor vessels and steamships for the transport of
our goods the problem of transport would become easy of solution. Then there is the
question of internationalising the river system from Dhubrito Sunderbans. It
is not possible to do anything about it now. But I am not so pessimistic and when
these disputes are over, we shall have to come to an understanding with? Pakistan
and some of these river courses internationalised. For the transport of coal, kero-
sene, tea, jute and other things internationalisation of the waterways would be
very helpful.

Shri Tyagi (Uttar Pradesh): You should give the Government some time to
reply.

Shri Chaliha : Yes, I am giving them time.

Now, I must congratulate the Transport Ministry for enabling the transport of

o}x:e hundred per cent. of steel, cement and textiles. For this, great credit is due to
them.

Although Assam is not intimately connected with ports or Port Trusts, I must
say that the transport problem could be eased if coal, etc. could be carried by ships
and necessary facilities existed at the smaller ports and they are regulated by
Port Trusts Aots.

I congratulate the authoriti® for having completed the railway link in good
time. I congratulate the Chief Commissioner on this. Were it not for this link we
do not know what would have happened to us in Assam. I once more congratulate
the staff, especially the engineers and others and Mr. Bakhle for completing the
new line in good time.
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Shri Sidhva : Sir, may I put one question to the hon. Minister { He promised
us in the last session that the amendment of the Port Trust Act will be brought during
the Budget session. I had an amendment to move to the Port Trust Act. We have
been getting promises from session to session that a comprehensive Act will be in-
troduced in Parliament. An amending Act is very necessary because there are
many contradictory clauses in each one of the Port Trust Acts. May I know whether
this amending Act will be introduced this session and if not, what is the reason for
the delay. It has considerably hampered the progress of the various ports.

Shri 8anthanam : Sir, I am really very sorry that the time at my disposal should
be 80 short that T shall not be able to reply satisfactorily even to the very few points
raised.

T may straightaway answer the question of my friend Shri Sidhva. We have
not forgotten the promise. We have taken all necessary stops to introduce legisla-
tion, At the recent meeting at Madras the proposed amendments were exhaustively
examined in co-operation with the Chairmen of the Port Trusts and the Bill is
getting ready. We hope to introduce it in this session. But whether we shall be able
to pass it this session is more than I can say.

Shri Sidhva : What sort of legislation is it %

8bri Santhanam : It is going to be an Act to bring about as much uniformity
as possible in all the existing Acts.

I was glad in a way that my friend Shri Chaliha raised the question of the
Choribari-Agarthala road. Did he mention the Shillong-Haflong road?

Shri Chaliba : Both,

Shri Santhanam : It is better. I thought he would have been prudent
enough to keep quiet in the matter. In these two roads the country has spent over
two crores of rupees and, all the money or a substantial part of it, has been a reckless
waste. This would have to be gone into by a proper committee of enquiry.

Regarding the construction of the Shillong-Haflong-Silchar-Churaibari (Tripura
Border) Road the Assam Government had without proper engineering survey marked
out & road and done a lot of work here and there in patches and finally came to us
for help. At last it was found that that road was useless and had to be abandon-
ed.

Shri S8idhva : Who paid the money $
Shri S8anthanam : Firstly all the money was spent by the Assam Government ...

RN R

Shri Sondhi : Poor Assam.

Shri Santhanam : Regarding the Churaibari-Agartala Road the faot was that
they were bound to give proper reports to the Roads Organisation here. Owing to
some arrangement they were getting money direct from the States Ministry and
the W. M. & P. Ministry. They did not give us any report.at all and when the Roads
Organisation found that the reports were not coming, we deputed an expert, whose
report I am not in a position to glaoe before the House. I hope that in due course
it will be laid before the House. In connection with this matter a number of senior
engineers of the Assam Government have already been suspended and we have asked
for a searching enquiry into the whole affair. 1In this case practically the entire
money has been spent from Central Funds. When our engineers were here they
did not care to take our engineer’s advice. They would not give us information.
We suspected that something was wrong and we had to send our engineer. His
report is under examination. I hope my hon. friend will not force me to say more
about this subject. Assam is specialising in wasting public funds without gaining
any benefit for itself..............
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Shri Chaliha : I question that......

- Shri Santhanam : I think my friend Mr. Chaliha should rather take up the
matter at the other end.

Shri Goenka (Madras) : He is on the wrong side of the racket.

Shri Santhanam : My fiiend Mr. Upadhyaya was very kind. He is a Member
of the Standing Committoe and he knows that to the utmost extent possible we want
to take the Standing Committee into confidence and explain every thing. Of course
he complained that a sufficient number of meetings was not held. Unfortunately
for this Ministry there are two Standing.Committees—one for Roads and another
for all matters other than roads—so that if we had one Standing Committee it would
have full work and wo would have opportunities to call them more often. They
would then be in touch with the entire work of the Ministry. [If the House so
desires we shall be very glad to have one Standing Co mmittee..... .

Hon. Members : Agreed.

Shri Santhanam : As regards the Road Fund acoording to the resolution passed
by this House 80 per cent of the fund was distributed automatically on the basis of
petrol consumption. They belong to the States’ revenues. We have no authority
to say anything about this revenue. Only we have some authority to scrutinise
their estimates and the roads on which the money is spent. They are free to spend
it on bridges. We shall be very glad if the States spend the money on the bridges
but wo have no right to coerce them to spend it only on bridges. In fact we want
them to divert as much as possible on the rural roads and for this purpose at the
last meeting of the Standing Committee we had undertaken to prepare a plan
so that rural roads can be built in a proper fashion at the cheapest cost. =~ We-shall
try to induce the State Governments to spend as much as possible on Bridges and
en rural roads for the present, when money is scarce.

It wes rather uncharitable on the part of my friend Mr. Upadhyaya to suggest
that we were active about the Tourists Promotion Committee just two or three
months before the Budget. In fact our entire work was done from the passing
of the last Budget up to December. That was the time during which we had done
the greatest work. We are in the preparatory stage and the preparatory stage
always takes time. We have brought together all the psople engaged in the tourist
traffic. We have set up a Tourist Traffic Advisory Committee. We have established
regional offices and we have also devised a plan for publicity and other purposes. I
hope next year we-shall be able to show a gxr better record of actual achievement.
The whole work had to be organised and it had to take some time. We had to do
the organisation and to see that as little money was spent on organisation as
possible

Bhri S8idhva : How many tourists have arrived from foreign countries ?

An Hon. Member : Question time is over.

Shri Santhenam : We have kept no census and I do not sece how we can force
all the tourists to register themselves. Last year as a result of our efforts some
amount of tourist traffic was obtained for Kashmir. We made special propaganda for
Kashmir last season and there was some traffic. When the new scheme comes into
operation we hope to induca all the tourists to take letters of introduction which
will give them facilities in all the States and these letters are to be issued by all
our embassies and oonsulates as well as in India. We shall then have a fair idea as
to the number of tourists who are taking direct advantage of our organisation and
the facilities whioh it offers.  Those people who oome on their own account we
cannot have an account of them. We will try to give Mr. Sidhva statistical in-
formation which he will not be in a position to question.

X Probably I might give a list of the matters dealt with by the Ministry which
the House has not been in a position to discuss satisfactorily.



1640 PARLIAMENTARY DEBATES [16TR MaAR. 1950
Shri Sondhi : We have geen the report.

Shri Santhanam : Our Ministry deals with the major ports, national highways,
the Central Road Fund, tourist traffic, petrol rationing, the Delhi Transport Service
and its coordinating functions are performed by the Central Board of Transport and
Transport Advisory Council. It has'got a good record of road researoh and training
of road engineers. I wish we had the whole day to disouss all these matters and we
were able to give the House a full account. ’

Shri Sidhva : Lot us hear something about petrol. We want to know how
the petrol department goes on.

Shri Santhanam : The only thing we do about petrol is to ration it and I think
it is perhaps the best rationing we have in the whole country.

An Hon. Member : No black-marketing in that.

Shri S8anthanam : There may be one to two per cent. of petrol which is sold by
people who have got more than they should have or people who sell out of their
allotments besides tho rationing. But I have not the least doubt that practically
6 P.M 97 or 98 per cent of the petrol is used by those people to whom coupons

%" areissued. If we can get the same degree .of efficiency in other rationing
administrations and other controls I think we would have achieved a great deal.

Sbri Raj Bahadur (Rajasthan): What about the Muttra-Jodhpur road ?

Shri Santhanam : That is not part of the National Highways. The Central

Government maintains only National Highways. That is the business of the State
Government.

Mr. Chairman : The question is :

That o sum not exceeding Rs. 24,29,000 be granted to the President to defray the charges
whioh will come in course of payment during the year ending the 31st day of Maroh, 1951, in
respect of ‘Ministry of Transport’.” ’ ’

The motion was adopted.
Mr. Chairman : The question is :

. “Th.M' a sum not exoeeding Rs. 67,78,000 be granted to the President to defray the charges
which will come in course of payment during the year ending the 3lat day of March, 1951, in

respect of ‘Delhi Transport Service'."”

The motion was adopted.

Mr. Ohairman : The question is :

*That a sum not exceeding Rs. 2,80,00,000 be granted to the President to defra

. \ 1 »OU,UYy > ? ly the Oh‘l‘ge.

whioch will come in course of payment during the year ending the 31lst d f i
respect of ‘Central Road Fund'.” s o stdey of March, 1951, 'in

The wmotion was adopted.

Mr. Chairman : The question is:

“That a sum not exceeding Rs. 3,62,60,000 bo granted to the President to defray ¢!
which will come in course of payment during the year ending the 31st day o;ﬁ"zc;ﬂtlog’:‘lm;
respect of ‘Communications (including National Highways)'.” ’ ’

The motion was adopled.

The House then adjourned till a Quarter io Eleven of the Clock on Thursday, the
16th March, 1950. !





